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PARLIAMENTARY DEBATES 
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OFFICIAL REPORT
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PARLIAMENT OF INDIA
Monday, lUih September, 1951

The House met at Half Past Eight 
of the Clock,

[M r . D cputy-Speaker in the Chair]

O RAL ANSW ERS TO Q UESTIONS

T ukaties w ith  Egypt and M uscat

♦904. Shri Sidhva: W ill the Prime 
Minister be pleased to state whether 
a Treaty of Friendship and trade 
agreements between the Governments 
of India and Egypt and Government 
of India and the Sultan of Muscat 
have been concluded?

The Deputy Minister of External 
Affairs (Or. Keskar); Treaties of 
Friendship between *he Governments 
of Iftdia and Egypt and between the 
Government of India and the Sultan 
of Muscat are being negotiated at 
present and have not been concluded 
yet. There is a Trade Agreement bet
ween India and Egypt which is due 
to expire at the end of February 1952.

Shri Sidhva: May I know whether 
the negotiations for the treaties of 
friendship are proceeding amicably or 
there is any hitch about them?

Dr. Keskar: They are proceeding 
quite amicably.

Shri Kamath: With how many coun
tries of Western Asia have the Gov
ernment of India so far concluded 
treaties of friendship or commerceT

Dr. Keskar: I would require notice 
for giving the names of all the coun
tries but I may btate that we have a 
treaty of friendship with Iran already 
and as regards oilier countries like 
Syria and Lebanon talks are going on, 
as to whether we should begin negoti
ations for a treaty.

Shri Kamath: Has there been no 
treaty with any Arab country so far?

Dr. JfjBOuir. I would require notice. 
1t48 PSJ>.

1191

^  t  ^  ^  3T? arn̂ rr

^  ?

[Seth Govlnd Das: With how many 
countries are negotiations for the 
treaties of friendship proceeding and 
with how many of them are likely tO 
be concluded in the near future?]

»I0  V W T  : ^  ^  %

?ft

?Hr ^  t

^  JPTT ^  ^

^  I  ^

^  ^  «ft I

I Dr. Keskar: I would require notice 
for giving the names of all the coun
tries but as far as I recollect the same 
question was asked in the last session 
and the list containing the names of aU 
these countries with whom negotia
tions were proceeding was placed on 
the Table of the House.]

Shri Sidhva: The Deputy Minister 
stated that the treaty of commerce 
will end in February 1952. W ill it 
terminate in February 1952 both w i^  
regard to Egypt and Muscat?

Dr, Keskar: No. only with Egypt.

Shri A. C. Guha: The treaty that is 
being neogliated with the Sultan of 
Muscat, is it a political treaty of 
friendship or a trade treaty?

Dr. Keskar: It is a treaty of friend
ship and not a trade treaty.

Shri Kamath: With regard to these 
two treaties, may I know whether the 
overtures were made by Egypt an4 
Muscat to us or did we approach 
them? ♦
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Dr. Keskar: They were reciprocal.

Shri Kamath: Who made the first 
move? Somebody must have made the 
first move.

Mr. Deputy-Speaker: There is grace 
if we made the move first.

Shri Kamath: He does not know ap
parently.

Shri Sondhi: He does not want to 
say.

^  % !TT*r wiiT ^  ^  arft

^  ^  f  ITT % 5®  %

3W ^T?rf ^  a fk  « flt  

% ^  I  ?

[Seth Govind Das; The list that was 
presented during the last session in
cluded the names of various countries; 
may 1 know whether negotiations are 
still proceeding with all of them or 
have treaties been concluded with 
some of them while in the case of 
others negotiations are still proceed
ing?]

¥To : »Tflr; ^ «r  ^

v f f f v  ^  *rnr

^  ’PTT 5 ^  3|T

^  i  I

IDr. Keskar: No; negotiations are 
proceeding with all of them. The fact 
is that sometimes delay is caused in 
the signing of the treaties because 
those countries have to look to many 
of their internal matters which gem 
erally take some time. The fact that 
a good deal of time has been taken 
does not mean that some hitch has 
arisen.]

Indo-P ak|btan D iscussions on 
P erm it  System

•905. Shri Sidhva: Will the Minister 
of Behabilitation be pleased to state;

(a) whether the strict conditions of 
obtaining certificates of Civil Surgeons 
Irom PaiiListan for issue of permits to

persons from India visiting ailing 
relatives in Pakistan have been given 
up;

(b) what will be the minimum time 
normally required for obtaining a 
temporary permit for proceeding to 
Pakistan on business and domestic 
purposes; and

(c) whether any consideration was 
made regarding the issue of permits 
immediately within 24 hours for the 
purpose of attending a person's mar
riage or funeral ceremonies or to meet 
ailing patients in Pakistan, and whe
ther this matter was discussed during 
the Indo-Pakistan discussions held in 
Delhi in the third week of June. 1951?

The Minister of State for Rehablli' 
tation (Shri A. P. Jain): (a) The Paki
stan Government agreed to withdraw 
this restriction at the Indo-Pakistan 
Conference held in June this year.

(b ) The matter relates to the func
tioning of the Pakistan High Commis
sioner in India and this Ministry is 
unable to furnish any reply.

(c) The matter was not specifically 
discussed, but. in the spirit of the 
decisions, taken at the Permit Confer
ence, it should be expected that Paki
stan Permit Officers will give their 
urgent attention to such cases.

Shri Sidhva: There is a procedure 
in Pakistan that when a Pakistan 
national intends to visit India the 
Pakistan authorities and also the High 
Commissioner for India in Pakistan 
»anuitaneously inform either by tele
gram or telephone the place where the 
Pakistani intends to go for urgent rea
sons such as death or sickness of a 
relation, pending receipt in due course 
of the permit. May I know whether 
such a ^stem  exists in India with re
gard to intending visitors to Pakistan 
for similar contingency?

Shri A. P. Jain: I stated in the House 
sometime ago that in 80 per cent, of 
the cases permits have been issued 
within half an hour to three hours 
after application. The Government of 
India is interested to give as much 
facility to persons visiting India under 
permits as it possibly can.

Shri Sidhva: Is it a fact that the 
authorities in Bombay had refused to 
grant permits to persons who wanted 
to go to Karachi in cases of deaths of 
relations until the formal procedure 
had been followed, which process- 
naturally takes about three days? 
Have any complaints been made in 
this regard?
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Shri A. P. Jain: In fact a large num
ber of complaints have been made 
about instances where persons desirous 
of visiting Pakistan under very urgent 
conditions could not get perrpits. Not 
only three days but in some cases as 
much as three weeks had elapsed, be
fore they could get the permits.

Mr. Deputy-Speaker: Next question.

M igrants from  W est B engal

*906. Shri S. C. Samanta: Will the 
Prime Minister be pleased to state:

(a) how many of the migrants from 
West Bengal to East Pakistan up to 
30th June, 1951 have come back to 
West Bengal; and

(b) whether all of them have been 
rehabilitated and provided with em
ployment?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) About
2,34,450 Muslim migrants from West 
Bengal to East Bengal have returned 
to West Bengal till the end of May, 
1951.

(b) About 1,89,240 of them have been 
rehabilita!ed. Many of them must 
have secured employment though no 
exact employment figures are avail
able.

Shri S. C. Samanta: Have Govern
ment any record aî  to how many of 
the migrants are in government ser
vice, how many in non-official service 
and how many were carrying on trade 
and industry?

Dr. Keskar: There is no exact record. 
With regard to government servants 
certainly figures can be gathered, if the 
hon. Member puts a separate question.
I am not able to give any information 
regarding the categories of employ
ment of the migrants who have come 
back.

Shri S. C. Samanta: How many ap
plications of complaints are lying with 
the Minority Minister at present?

Dr, Keskar: I would require notice.

Shri S. C. Samanta: May I know if 
any zamindars had left West Bengal 
for East Bengal and have come back?
If so, what is their number?

Dr, Keskar: 1 have no figures about 
zamindars. If the hon. Member wants 
I can give figures regarding labour 
which was in West Bengal, went to 
East Bengal and came back again.

Shri A. C. Guha: Has the Minister 
any figures as to the number of Muslim 
migrants who are not nationals of 
India?

l>r. Keskar: Among the daily rated 
labour employed in West Bengal quite 
a good number are those who do not 
belong to India, ;hat is they have their 
houses in East Bengal. I have not got 
the figures of those who arc working 
in West Bengal but whose homes are 
in East Bengal.

Shri A. C. Guha: Are they entitU*d 
to get all the facilities mentioned in 
the Delhi Pact of 1950?

Dr. Keskar: This question has been 
debated so much. It is very difficult 
to lav down a hard and fast rule in 
regard to this matter. Generally 
speaking, it has been said that even a 
person who has been a labourer in 
India for a large number of years is 
considered entitled to get back his em
ployment if it is available, whereas a 
person who has recently gone back to 
East Bengal can be tukon more to be 
a national of Ea.st Pakistan than a per
manent domicile in West Bengal. As 
I said, this has been a question which 
it has been very difficult to define 
exactly.

Khwaja Inait Uliah: Arc there any 
Muslim migrants who have gone from 
East to West Pakistan who have not 
been given back their houses?

Mr. Deputy-Speaker: It does not
arise out of this question.

Khwaja Inait Whether those
who went to East Pakistan and then 
migrated to West Pakistan got their 
houses back?

Mr. Deputy-Speaker: It does not 
arise.

Shri T. N. Singh: Do Government 
treat those persons who live in East 
Pakistan and work as labourers here, 
coming daily, as migrants?

Dr. Keskar: No, Sir. But the ques
tion did arise when certain people who 
were working in West Bengal and due 
to the disturbances ran away to lEast 
Bengal but came back and claimed re
employment. The question arose as 
to whether they are migrants, whether 
thiey have the right to re-empioyment 
etc., and it is with regard to that that 
Government found it very difficult to 
decide by a hard and fast line as to 
who has a domicile in West Bengal. In 
every case a specific inquiry has to 
be made— that is what I want to say.

Shri A. C. Guha; Has the hon. 
Minister got any such cases where 
ticking advantage of the badla system 
that is prevalent in industrial areas, 
any non-migrant Muslims have also 
come and taken jobs in those indus

trial areas?
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gr. J^Mkar: It ia possible, but 1 want 
noWce. •

Ra w  or Im utr Shops in  In do nbsu

Prime Mialater be pleased to state:
(a) whether it ia a fact that a num

ber of shops beloi^ng to Indians in 
Indonesia were raided by' the Indo- 
neirian police;

(b) whether it is a fact that many 
valuables and records were taken 
await by them: and

the answer to parts (a) and
(b) above be in the - affirmative, what 
is the value of the articles taken?

^  JESTfSS
(a) Yes, Sjir.

(b) and (c). Only books and docu- 
tuents were taken away by the Indo
nesian Police.

Shri K^sava Rao; May I know whe
ther any porsons have been arrested 
in this connection?

Shri Satish Chandra: Two persons 
have been arrested.

Shri Rathnaswamy: May I know
what made the Indonesian police raid 
the Itidfari shops?

Shri 8atish Chandra: I might inform 
mv hon friend that these raids had 
no poUtioa! signincance whatsoever. 
This step was taken because the 
Indonei^ian Government suspected some 
evasion of taxes by the traders.

^  ^  f t  t  I 3T't

iTT5nt7 11^ 3ft ̂  ^  «TT f'K

sFnTn" an i w t  t  

1TR ?rapiTT f  ?*r ^  ^  ^

«TT ?

I Seth Govind Das: At how many 
places were these raids made by the 
Indonesian police? The Hon. Minis
ter has just stated that there was no 
political significance attached to it. 
May I know what was the reason for 
that raid?]

Mr. Deputy-Speaker: He has al
ready answered that question; he said 
U was on account of suspected tax 
evasioa.

[Setli Goviad Das: At how many 
places were these raids made?]

^  ^nifRrf

#  }arT afrc ̂  ^  ^  f

sm nrft f  ?rff >fr f  art i

[Shri Satlsh Chandra: Those raids 
were made especially in Jakarta and in 
other big cities as well where Indian 
traders reside.]

Shri KesATa Rao: May I know whe
ther it is a fact that these persoxis 
have been indulging in blackmarketing 
also?

Shri Satish Chandra: That I don't 
know. •

Shri Kamath: The Parliamentary
Secretary stated that some books were 
seized. Am I to understand by that 
word mere account books or books of 
some other kind?—“books*' means 
what books?

Shri Satish Chandra: Account books, 
of course.

Shri A. Joseph: Before the police 
entered these shops to raid tiiem did 
they show any order to search the 
Fhops, check the hooks or take the 
books with them?

Shri Satish Chandra: The warrants 
of search were duly issued by the 
Attorney-General of Indonesia.*

I ndustjues D evelopment  B ill

♦908. Shri Kesava Rao: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what are the reasons for hold
ing up the Industries development 
Bill from being passed in Parliament;

(b) whether it is a fact that many 
industries are opposing the Bill; and

(c) if so, what are the industries 
which have objected?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) The hon. 
Member is aware that the Industries 
(Development and Regulation) Bill 
was recommitted to a select Commit
tee on the 4th September 1951. As I 
explained then. Government had to 
consult the Planning Commission and 
obtain their considered opinion so that 
legislation would flt in with the Nat
ional Plan. In the light of this opin
ion, we now propose to amend the Bm 
in certain respects. These amen^ 
ments have been placed before the 
Select Committee for consideration.
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(b) and (c). Some Industrial Aaso- 
ciations have expressed their disagree
ment with certain provisions contain
ed in the Bill.

Slirl Kesava Rao: Mav I know what 
are the industries which expressed 
their disagreement over this?

Shri Mahtab: At a certain stage all 
important bodies expressed opinion on 
this Bill.

ShH Shiv Charaa Lai; WiU the new 
Bill be brought before the House in 
this Session?

Mr. Deputy-Speaker: From the
Select Committee?

Shri Shly Charan Lai: Yes.

Shri Mahtab: 17th of this month is 
the last day for the submission of the 
report by the Select Committee.

Shri Kamath: It may be extended.

N ew sprint

'̂ 911. Shri Sidhva: Will the Minister 
of Commerce and Industry be pleased
to state;

(a) whether it is a fact that the 
International Raw Materials Confer
ence recommended on or about the 
24th June, 1951 an emergency alloca
tion of 2,400 tons of newsprint to 
India;

(b) if so, when this quantity is 
likely to reach India;

(c) at what price this quantity has 
been allotted; and

(d) on what basis this quantity will 
be distributed to the various news
papers in India?

The Minister of Commerce and 
Industry (Shri Mahtali); (a) Yes, Sir, 
the allocation has been raised to 2,500 
short tons in July. 1951.

(b) Part of the quota is expected to 
be shipped in September, 1951.

(c) The price charged will be $1:^500 
per short ton. F.A.S. Eastern Cana
dian Ports, in the case of reels, and 
$168*50 per short ton in thj? case of 
sheets.

(d) It will be distributed among 
the various newspapers .in proportion 
to their average monthly consumption 
during the period January to May
1951. subject to newspapers with a 
monthly consumption of five tons or 
less being given twice their share.

Shri Sidhva: May I know whether 
under the^e arrangements other coun
tries also receive the quotas and whe
ther the quota given to us of 2,500 
short tons is proportionately fair con

sidered with the quottt gfven to other 
countries?

Shri Mahtab: It is veiy to
pass any opinion on that; beciiui^ in 
these commodity groux>s the alldcations 
are made and it will not be proper on 
my part to pass any opinion on the 
allocations as to whether our share 
was fair or not because t̂ his is a 
question of a mutual agreen^^nt.

Shri Sliiva Rao: May I ask whether 
this newsprint is imported d £ r^  by 
Government or through afutik>rised 
dealers?

Shri Mahtab: Through aiathorised
dealers.

Shri Shiva Rao: And may 1 also ask 
whether these authorised dealers have 
been giving the precise specifications 
of the* requirements of the various 
newspapers before they can place 
orders abroad?

Shri Mahtab: I think that has been 
done.

Shri A. C. Gvha: When Govern
ment have allowed some authorised 
dealers to import this newsprint, have 
Government fixed any profit that these 
authorised dealers m ay. charge over 
the wholesale price? ,

Shri Mahtab: Govermnent will sim
ply fix the price and r^gil^te the 
distribution—the import be made 
through the usual trade channel.

Shri A. C. Giiha: This newsprint is
• to be imported by the authorised 

dealers. How will the Government 
make the distribution and what will 
be the diflerence between ihe whole
sale and retail price!??

Shri Mahtab: 1 have already men
tioned how the distribution will be 
made: that is to say, all the news- 
papert' will be given pro rata quotas 
according to their con.'^umption from 
January to May, 1951, and those 
small papers using five tons and less 
will be given double their quota. 
Accordingly cards will be issued and 
these firms will be supplied with thi- 
concern quantity of newsprint.

Shri Shiva Rao: Is my hon. friend 
aware that for lack of these specifica
tions, placing of orders abroad has been 
delayed by several weeks?

Shri Mahtab: 1 will make inquiries 
about that, but these dealers whom 
Government have appointed are not 
new people in the field. They know 
)iow to place orders and they know 
how to import these thlags—if there 
is any difficulty in the way I shall find 
out.
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Shri Shivs Bso: But they have not 
bKien supplied the necessary detail.

Shri Mahtob: It is for them to re
present to the Government. I dont 
know how we can know it— it is for 
the dealers to tell the Government.

The Deputy Minister of Commerce 
and Industry (Shri Kairoarkar): By
way of supplementing the iniormaUon 
given by my hon. colleague, I may say 
that two of the four firms that have 
been nominated for distribution of 
newsprint have intimated the specifi
cations and quantities of newsprint in 
reels and sheets that wiU be imported 
by them. The other two firms are ex
pected to indicate the specifications 
required very shortly. Government 
have nothing to do in this matter.

Shri Amoiakh Chaiid: May I know 
when this quota is Ukely to a r r iv e ^  
India, and if it arrives before toe 
general elections, will any allocation 
be made ‘ to the various political 
parties fpr election purf)ose5!?

Shri Mahtab: The quoU, as I said 
in my main reply, will be shipped m 
September, but I think there will be 
sufficient newsprint for the purpose 
of allocation to all the political parties.

Shri T. N. 9tngh: Is it a fact that 
the two ftrms, whi<!h I believe are two 
of the foreign ftrms operating here, 
have declined to avail of this purchase 
from abroad owing to difficulties of 
getting details for supply to each 
peper according to its needs?

Shri IfU tab : It is not correct, be< 
cause these appointments have been 
made and none of them has declined.

Shri Sidhva: May I know whether 
the price of $135 per ton is the com
petitive price or the price fixed by the 
Conference?

Shri Mahtab: That is the price fixed 
by the Conference.

M u s l im s  f r o m  P a k ist a n  e n t e r in g  
India

*912. Dr. Ram Sobhag Singh: Will 
the Minister of Rehabilitation be
pleased to state:

(a) the number of Muslims from 
West Pakistan who entered into India 
without permits in the years 1949-50. 
and 1950-51; and

(b) how many of them have so far 
returned to Pakistan?

The Minister of State for Rehablli- 
tatton (Shri A, P. Jain): (a ) Accord
ing to information so far compiled 2578 
persons were detected as having en
tered India without permits in 1949
50. The number in 1950-51 was 1312.

(b) 3193.

Dr. Ram Subhag Singh: May I know 
whether the Muslims entering India 
were detected by the Government 
authorities at the place of entry or 
they were detected after they had 
entered India?

Shri A. P. Jain: If  it were possible 
to detect them at the point of entry, 
then they would not have been allowed 
to enter India. Naturally, they were 
detected when they surreptitiously 
entered India.

Dr. Ram Subhag Singh: May I
know, Sir, what a(’tion is taken against 
persons who enter without permits?

Shri A. P. Jain: A  number of actions 
are taken against them. Either they 
return to Pakistan, or they are pushed 
baqk into Pakistan, or they are pro
secuted and sent to jail.

Dr. Ram Subhag Singh: May I
know, Sir, the number of such per
sons who are at present in joil?

Shri A. P. Jain: It is about ten.

Shri Kamath: Do these figures. Sir, 
include the large number of Pakistani 
spies who had entered India and who 
were arrested by the Government of 
India during recent months?

Shri A. P. Jain: I have not gone 
into the matter whether any of them 
is a spy or not. All that I am 
concerned with is whether he has 
come under a valid permit or not.

Khwaja Inait UUah: Do the figures 
given by the hon. Minister include 
non-Muslims also?

Shri A. P. Jain: Non-Muslims are 
not coming under the permit system. 
Nor are we expelling non-Muslims.

Khwaja Inait Ullah: I only want to 
know whether non-Muslims are com
ing to India?

Shri A. P. Jain: Those who do not 
find condit’ons sufficiently good to live 
there are coming.

Dr. Ram Subhag Singh: May I know 
whether the spies who were recently 
arrested in Patna and other places had 
entered India with regular passports 
or without any permits?

Shri A. P. Jain: I have given the 
total figures. 1 am not expected to 
know about every individual.

Sardar Hukam Singh: After com
pleting their term of imprisonment,
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may I know whether those persons 
are despatched to Pakistan or they 
are allowed to move about here?

Shri A. P. Jain: After serving their 
term of imprisonment, they are pushed 
back into Pakistan.

Sale  P roceeds of E vacuee  P roi'ERTY 
IN P a k ist a n

*913. Dr. Ram Subtaa  ̂ Singh: Will 
the Minister of Rehabilitation be 
pleased to state:

(a) Whether Pakistan has paid any 
money realized by custodians from the 
sale of movable evacuee property; 
and

(b) if so, what is the total amount 
of money so far paid by Pakistan to 
India?

The Minister of State for RehaliUi- 
iation (Shri A. P. Jain): (a) and (b). 
The attention of the hon. Member is 
invited to the information furnished 
in connection with Question No. 2404 
by Shri Hussain Imam on the 20th 
March, 1951.

Dr. Ram Subhag: Sing:h: May I know 
the amount of money which has so far 
been received from Pakistan from the 
sale of evacuee property distributed 
among the evacuee^?

Shri A. P. Jain: Not so far.

Dr. Ram Subbas Singh: May 1
know, Sir. when the Government pro
pose to pay this amount to the eva
cuees?

Shri A. P. Jain: In fact about the 
major chink of money which Pakistan 
has paid us there is some dispute. 
Pakistan says that they paid the
money under mistake and we are in 
correspondence with them. Apart 
from that we are working out a
scheme to make payments to persons 
who are entitled to receive the amount.

GALVA^^SED Sh eets , W ir es  and  
T in  P lates

♦914. Dr. Ram Subhag Singh: Will 
the Minister of Commerce and Indus- 
liV be pleased to state:

(a) whether it is a fact that the 
selling prices of galvanised sheets, 
galvanised wires and tin plates have 
been increased; and

(b) if so. what is the percentage of 
Increase in each case?

The Minister of Commerce and 
Industry (Shri Mahtab): (a )  Yes, Sir.

(b) Approxim ately 22 2 per cent., 
10 per r'ent. and 20 per cent, for ga l
vanised .sheets, galvanised w ires and 
tin plates, respectively.

Dr. Ram Subhag Singh: May I know 
when the price of these goods were
raised?

Shri Mahtab: I think it was raised
last month; it was notified in the 
Gazette.

Dr. Ram Subhag Singh: May I know
the reasons for increasing the price of 
the goods?

Shri Mahtab: That is because in the 
case of these three articles the cost of 
smelter and tin have risen from Rs. 900 
to Rs. 3,500 per ton and from Rs. 8,300 
to Rs. 16,000 per ton respectively.

Sardar Hukam Singh: May I know 
whether it is a fact that certain firms 
have been paid some subsidies for this 
increased cost of production for the 
period before the prices were in
creased? .

Shri Mahtab: No subsidies were 
given to any producers.

Shri Ghule: As a result of the in
crease in price, are we to take it that 
the production of these commodities 
is to increase in the near future?

Shri Mahtab: It has nothing to do 
with production. It has risen because 
the prices of other things have risen.

Shri Kamath: Is the increase in 
price. Sir. at least partially due to the 
greater demand or need of Govern
ment for galvanisation?

R etail  C loth  S hops S tarted by  M ills

♦915. Shri S. N. Dafi: Will the Minis^ 
ter of Commerce and Industry be
pleased to state:

(a) the number of retail cloth shops 
started by various mills in difTerent 
States of the Union;

(b) the quantities of cloth so far 
sold by them in each State;

(c) what is the scheme under which 
these shops are started and carry on
business; and

(d) whether these shops carry on 
free sale or whether there is any con
trol over such sale?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) and (b). 
A  Statement is placed on tlie Table 
of the Hoi’se. |See Appendix VI, an- 
nexure No. 12.]

(c) In September. 1949. when there 
was a gjut of cloth, it was considered 
that encouragement to mills to make 
sales through their retail shops would 
be one of the ways of liquidating the 
accumulation. The mills were, there
fore, allowed to sell through their 
retail shops any quantity of cloth



Iiss Oral Answers 10 SEPTEMBER 1951 Oral Answers i m

out of their free sale cloth and the 
quantities rejected by the State Gov- 
tmments out of the releases made by 
the Office of the Textile Commissioner. 
With the concurrence of the State 
Government and the permission of the 
Textile Commissioner, they could also 
iell cloth out of the 2/3 packings for 
controlled distribution upto the extent 
released by the Textile Commissioner.

(d) A mill can start a retail shop in 
any State only under the provisions 
of the licensing regulations in force 
therein. A ll sales, whether out of the 
free sale or controlled cloth through 
retail shops are governed by the licen- 
iing regulations and the directions is
sued thereundqfr. The maximum 
margin permissible for sales through 
mills’ retail shops is the maximum 
retail margin i.e. 14 per cent, over the 
ex*factory price.

Shri S. N. Das: May I know. Sir, 
Whether the opening of these shops 
are at the will of the mills or they are 
decided by the various State Govern
ments?

Shri Mahtab: These shops are opened 
under the licensing regulations of the 
State Governments.

Shri S. N. Das: From the statement 
It appears that these shops have, been 
opened at random—there is no policy 
or principle behind them. May I know 
the reasons for it?

Shri Mahtab: Because it is free .sale, 
these shops have been opened at 
random. It is for the State Govern
ments to allow the mills to open shops 
as they like.

Shri S. N. Das: May I know. Sir, 
whether the State Governments have 
been asked to sive facilities to these
mills to open shops on a population
basis?

Shri Mahtab: Since it is free sale, 
mills choose their own place of distri
bution. They approach the State Gov
ernments. obtain their permission, take 
licence from them and open their 
shops. It will be found from the 
statement that they select places 
where they think they can sell their 
goods more easily than elsewhere.

Shri S. N. Das: May I know whether 
there is any proposal before Govern
ment to allow cloth mills to sell a
certain quantity of cloth beyond the 
minimum production in the open 
market, as in the case of the .sugar 
mills?

Shri Mahtab: The whole thing is 
CohtroUed.

t ,  ^  ^  s r ^  n w  jn fiT  ^

^

JTOT ^  317 5 ?

[Seth Govind Das: May I luiow
whether mills are being asked to open 
shops in those States where very few 
shops of that kind have been opened 
so far; are anĵ  facilities being given 
to them for this purpose?]

TFT ^  ^  I

[Shri Mahtab: Facilities would
mean increase in prices; this cannot 
be done.]

ariw f: w  imnfm sMV

t  % Pftptt jr fw T  

^  n  ^  ^  ^

^  ^  t  ?

[Shri Jangde: Will the hon. Minis
ter be pleased to state the percentage
of cloth out of the cloth manufactured 
in these mills which they are allow
ed to sell through these shops?]

Shri Mahtab: Mills are allowed to 
have free sale of the cloth which has 
been allotted to them, that is, at the' 
present moment, 20 per cent. And 
then, as regards the amount of cloth 
which is not lifted by the State Gov
ernments the mills are allowed by the 
Textile Commissioner to sell it freely 
anywhere they like.

Shri T. N. Singh: The other day the 
hon. Minister stated that there are 
about forty uneconomic mills in Bom
bay. May I know whether any of 
these mills have their own shops and, 
in that case, what i.s the percentage 
of commission allowed to them— 11 
per cent, or 14 per cent?

Shri Mahtab: The other *yay I said 
that uneconomic mills in some States 
are allowed by the State Governments 
to have their own shop.s just to com
pensate their uneconomic position by 
this little margin which is allowed to 
the retail shops. That is allowed not 
only with regard to the Bombay un
economic mills but to many others by 
the State Governments.
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Shri T. N. SI119I1: He mentioned 14 
per cent, in that connection. Are 
these mills also allowed 14 per cent, 
or 11 per (rent, or anything more be
cause they are uneconomic? What is 
the commission allowed to these mill 
shops?

Shri Mahtab: The whole system is 
this. So far as the controlled quota is 
concerned the State Grovemments lift 
their quotas. In somp places, in order 
to help the uneconomic mills, the 
Stale Governments allow those mills 
to have their own sales so that the 
margin which is consumed by the 
retailer is taken by the mills themsel
ves so as to compensate them for their 
uneconomic position.

Shri Shiv Charan Lai: Does the Gov
ernment know that in these shpps only 
flne and superfine cloth or that cloth 
of which the price is higher than the 
market price is sold and that coarse 
and medium cloth for which there is 
a popular demand and of which the 
price is lower than the market price is 
not sold?

Shri Mahtab: That is possible, be
cause generally the State nominees lift 
the coarse and medium cloth but they 
do not pfefer the fine and superfine 
cloth the price of which is much high
er today. Therefore it is left to the 
mills to sell them freely anywhere.

Prof. Ranga: What is the exact
position with regard to this newspaper 
report that in so many of these shops 
there is too much of supply of this 
cloth? Is it because there is oyer- 
supply or because of bad distribution 
as between difVerent kinds of cloth or 
between different places in the coun
try?

Shri Sonilhi: No buying power.

Shri Mahtab: I du not think there is 
any over-supply at the present mo
ment. Generally line and superfine 
cloth ib not finding a ready market 
becausc of its hiRh price and also be
cause oi the fear that on account of 
the prices of cotton coming down the 
prices of (loth may also comc down. 
Therefore more of this cloth Is com
ing to the market than can be sold.

Shri Rudrappa: May I know whether 
Government have received complaints 
that in addition to the licences ob
tained in the name of mill agents they 
also biwc hinarni transaction? and ob
tain licen(rcs in the name of third 
persons carrying on bui îne ŝ?

Shri Mahtab: I am prepared to make 
enquiries but 1 do not see any pur
pose of our doing this thing as sug
gested by the hotL Member,

Shri Ghule: May I know w h ^ e r  
Government is aware Uiat some miU »̂ 
to fulfil the condition imposed by Gov
ernment to produce a certain per
centage of dhoti£s, ^prepare dhoties 
thirtyeight inches in breadth and keep 
them in these mill shops, and that 
these too are given, when people go 
to purchase them, only after they are 
for(?ed to purchase some unwanted 
cloth also?

Shri Mahtab; I cannot say oflfhand. 
but I shall make enquiries.

T rade B alance

Pandit Mnnishwar Oatt 
Upadhyay: (a ) WiU the Minister of 
Commerce and liidustrj be pleased to 
state what was the total valuation o f 
exports and imports of India for the 
year 1950-51?

(b) How does the trade balance com
pare with the trade balances of 1948
49 and 1949-50?

(e) What were the main articles of* 
import and export and which were  ̂
the countries with which we had ex
port and import trade?

The Deputy Minister of Commerce 
and Industry (Shri Karmariiar): (a)
The value of exports and imports 
during the year 1950-51 was Rs. 596*5& 
and Rs. 607*88 crores respet'tively.

(b) The figures are as follows:
(Crores of Rs.X

1948-49 219 26
1949-50 S»4 48
1950-51 11J2

It will be seen that the position has 
improved considerably.

(c) Two statements are laid on the 
Table of the House. |5ce Appendix 
VI, annexure No. 13.1

Pandit Munishwar Datt Upadhyay:
May I know what portion of this re
lates to the import of focxigrains and 
how it compares with the imports of 
the last two years? Has there been 
a decrease or increase?

Shri Karmarkar: Speaking ofThand, 
our imports of foodgrains in 1949-50 
were bigger than those during 1948-49, 
and durinfi 1950-51 they have been 
less than the imports in 1949-50.

Pandit Munishwar I>att Upadhyay:
As it appears from the statement, the 
item cotton yarns and manufactures 
is given under both the heads, I 
would like to know the valuation of 
cotton yarns and manufactures under 
exports and also the valuation of the 
same under imports?

Shri Karmarkar: 1 should like to take
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this opportunity of making it clear 
lhat during last year our exports of 
both cotton and yarn have been to the 
tune of more than Rs, 120 crores and 
that has been the principal way in 
which we have befen able to tide over 
our foreign exchange difllculties. Were 
it not for that we would not be having 
a good foreign exchange position to
day.

Pandit Munisbwar Datt Upadhyay:
I would like to know the valuation of 
machinery of all kinds that have been 
imported?

Shri Karmarkar: Sir, I woyld re
quire notice.

Shri A. C. Guha: May I know with 
which countries our trade balance is 
unfavourable?

Shri Karmarkar: We now have only 
two broad categories, as the hon. 
Member knows the dollar area and, 
the other, soft currency area. The 
deficit from one side is made debitable 
to the other. In both we have made 
a distinct improvement—both in the 
dollar area and in the non-dollar or 
soft currency area.

Shri A. C. Guha: I wanted to know 
with which individual countries our 
balance of trade is unfavourable and 
with which country it is most un
favourable.

Mr. Depaiy-Speaker: Has the hon. 
Minister got a break-up of the imports 
and exports from each country?

Shri Karmarkar: No. Sir.
Kaka Bhagwant Boy: What is the 

total value of cloth exported to the 
South East Asian countries, particu
larly Indonesia?

Shri Karmarkar: I would require 
notice. But during the current year, 
speaking from memory, I think about 
4 million yards of cloth has been allot
ted but it has not yet been lifted.

: 3TTITFT %

^  ^  f  

sftr ^ ^  fsp f3re% 

3m r ^  | ?

[Seth Govind Das: May I know the 
proportion of consumer goods in our 
imports? Are any such goods also im
ported that we might do without?]

3rn% ffnr T r f ^  ^

t̂ ?tT t
?TTirPT

^  t . ^  ?n»rpr w r t

[Shri Karmarkar: The hon. Mem
ber might be aware of the fact that our 
present policy is not to import those 
goods without which we can pull on. 
But sometimes it so happens that 
under bilateral agreements we have to 
import some non-essential goods be
cause we gain by entering into bila
teral agreements with other countries. 
Apart from that we do not import any 
non-essential goods.]

Pandit Munishwar Datt Upadhyay:
What are the countries to which we 
exported cotton yarns and manufac
tures and what are the countries 
from which we imported them?

Shri Karmarkar: Sir, he can find it 
out casually in any number of our 
Foreign Sea Trade journal.

Mr. Deputy-Speaker: There are as 
many as thirty items of export and 
thirtytwo items of import and the 
countries are twenty in number. This 
is the statement. Does the hon. Mem
ber want this House to take up this 
matter of each individual item of ex
port or imprt? Next question.

REHABILITATIOy LOANS TO STATES

*̂ 917. Pandit Munishwar Datt 
Upadhyay: (a) Will the Minister of 
Rehabilitation be pleased to state the 
principle on which loans to various 
States have been advanced for reha
bilitation work?

(b) What are the terms on which 
the loans have been advanced or are 
being advanced?

(c) Have thr' States already prepared 
their schemes for the utilisation of

* these loans and submitted them to the 
Government of India?

The Minister of State for Rehabili
tation (Shri A. P. Jain): (a) Loans
are given by the Centre to the State 
Governments for the rehabilitation of 
displaced persons in actordance with 
the requirements of the States and 
subject to availability of funds.

(b) A  statement is laid on the Table 
giving the details asked for by the
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hon. Member. [See Appendix VI 
annexure No. 14.]

(c) Loans are sanctioned to State 
Governments only after their schemes 
have been examined and approved by 
the Government of India.

Pandit Munishwar Datt Upadhyaj: 
What are the amounts that have so 
far been advanced under different 
heads to the States?

Shri A. P. Jain: Sir, it is a big chart 
of this size (showing a double fool
scap sheet). I can supply him a copy.

Pandit Munishwar Datt Upadhyaj;
What is the total? *

Shri A. P. Jain: Rs. 47,19,03,000.

Shri Hanumanthalya: What is the 
State to which the biggest amount has 
been allotted?

Shri A. P. Jain: Punjab.

Pandit Mnnlshwar Datt Upadhyay:
May I know the terms on which the 
land is resold to displaced persons? I 
want to know whether an attempt is 
made to realize the entire amount for 
which the land has been purchased by 
the States or some concessions arc 
allowed to the displaced persons.

Shri A. P. Jain: We have not sold 
any land to the displaced persons 
except in the townships.

^  f>7T *T?f «n»i
^  firr Ti5«Tf ^  Httt

W  t. ^  ^  ^

^  snPf i  ^  ^

m  Tg »n(T t  ■

IShri Jangde: Will the Minister of 
Behabilltation be pleased to state the 
number of those States who have not 
utilised the loans advanced to them for 
rehabilitation work and how much 
amount has been left with them?]

i t o  ^  ^  ^

Tî TT f m  t  ^  :ift

f e n  srrar t , ^

#  ^iKT 5ft ?rm ^  ^

isncTT ^ ^ncrr

t  '
IShri A. P. Jain: Sometimes, it so 

happens that the amount advanced

under any particular head is not uti
lised in full but generally all the am
ount under any particular head is 
utilised and the States ask for more.]

Pandit Munishwar Datt Upadhyay:
It appears from the statement that 
housing loans are advanced for the 
building of ^townships, or houses and 
tenements for sale or rent to displaced 
persons and for the purchase of land 
to be resold to displaced persons In 
plots. I wanted to know whether 
some sort of concession will be allow
ed to displaced persons or whether the 
land will be resold or the entire am
ount attempted to be realized.

Shri A. P. Jain: I thought it was a 
question in general. Of course, a 
certain number of plots are resold to 
displaced persons in some of the col
onies and there wc charge the original 
value of the land plus the cost of 
development. In fact in most of the 
cases the value of the land has been 
based at a very low figure. For in
stance, the Improvement Trust gave 
this Ministry a piece of land near 
Ajmeri Gate which is at present sell
ing at about Rs. 2 or 3 lakhs an acre 
and we have fixed the price of this 
land at about Rs. 5,000 an acre. So 
generally the value of the land is much 
below the market value.

Sardar B. S. Man: I want to know 
whether this loan which has been ad
vanced has been there for the reha
bilitation of the State Governments or 
the refugees.

Mr. Deputy^Speaker: Next question. 
Ha v̂dloom Cloth (Exem ption  from  

Export Du t y )
*918. Shri S. N. Das: (a) Will the 

Minister of CommerGe and InduatiT
be pleased to state whether it is a fact 
that Government have decided to ex
empt handloom cloth from export 
duty?

(b) If  the answer to part ( a )  above 
be in the affirmative, what is the date 
from which this decision has been 
given effect to?

(c) What is the estimate of the fall 
in revenue on this account?

The Minister of Commerce and 
Industry (Shri MahUb): (a) There is 
no export duty on handloom cloth. 
The question of exemption therefore 
does not arise.

(b) and (c). Do not arise
Shri S. N. Das: May I know what is 

the total quantity of handloom cloth 
that is allowed to be exported from 
India?

Shri Mahtab: Any quantity. There 
Is no restriction on export of hand
loom cloth.
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Prof. Rsiiffa: What steps are being 
taken by Government to e^>r*ourage 
the export of our handloom cloth, es- 
pecialy the hinals and other things?

Shri Mahtab: The policy that I have 
been pursuing is that whenever neigh
bouring countries come to us for any 
kind of agreement, I try t(1 impose up
on them certain amount of our hand
loom cloth.

Mr. Deputy-Speaker* Next question.

Su b s id y  to Co m p a n ie s

•919. Shri S. N. Das: Will the Minis
ter of Commerce and Industry be 
pleased to state:

(a) whether it is a fact that the Gov
ernment of India have decided, as a 
general rule, to give subsidy only to 
those companies which agree to have 
on its Board of Managing Directors a 
representative of the Government of 
India as one of the Directors with the 
same powers, privileges and functions 
as any other Director on the Board:

fb) if so, the number of companies 
that have accepted this proposal; and

(c) the number of such companies 
lor which Government representa
tives have already been nominated?

The Minister of Commerce and 
IndiLstry (Shri Mahtab): (a) Yes. by 
a resolution issued on the 12th July 
1951.

(b) and (< ). These questions do not 
arise as no subsidy has been granted 
since the issue of the resolution.

Shri S. N. Das: May I know whether 
the cromoanies which are already 
given subsidies have al.so been asked 
to give efleet to this proposal?

Shri Mahtab: No. We are not giv
ing retrospective effect to this resolu
tion. Hereafter the industries which 
will receive the subsidy will abide by 
these conditions.

Shri S. N. Das: May I know how 
will this resolution apply in the case 
of individual firms which are now 
working on a company basis?

Shri Mahtab: As far as I am aware 
no ind ividual I’lrm is given any sub
sidy. An industry as such is g iven a 
subsidy and no individual firm is given 
any subsi.ly by any Government.

W ork-C kntres

*920. ShH Kishorimohan Tripathi: 
U ) Will the Minister of Rehabilitation
be pleased to state the number of 
work-centres which are being run by 
the Ministry?

(b) What has been the expenditure
years

any? ^ income, tf

Rehabili
tation (Shn A. P. Jain): (a) Ten
(b)

1949-60 1950 51

Rh.

(i) Expenditur« 5,02,466 10,51>,619
*̂i) Heceipts ) ,17,205 4,01,981

Shri KIshorimohan Tripathi: Mav
I know if the accounts of these work- 
^ntres have been audited and if so. 
by whom?

Shri A. P. Jain: I want notice of the 
question.

Shri Kishorimohan Tripathi: May I
know if the hon. Minister could indi
cate the total proceeds from the sale 
of articles in these work-centres as 
also the relative cost of supplies?

Shri A. P. Jain: T cannot go into all 
these details such as the cost of pro
duction, wages paid etc.

Mr, Deputy-Speaker: The hon. Minis
ter wants notice.

Shri A. C. Guha: May I know how 
many work centres are there in Assam, 
Manipur, Tripura and West Bengal?

Shri A. P. Jain: Except in Fulia all 
the work centres in West ^ n ga l are 
run by the State Government.

Shri A. C. Guha: Assam and Tri
pura?

Shri A. P. Jaia: So is the case of 
Assam and Tripura.

Shri A. C. Guha: Are there any
work-centres in Assam?

Shri A. P. Jain: Yes, there are.
Surplus  Stores

*921. Shri A. C. Guha: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) the book value of surplus stores 
declared as .lurb during the year 1950;

(b) the book value of the surplus 
stores sold during the year 1950 and 
the actual price realised; and

(c) the establishment charges in
cluding rent.s and other charges for 
the different units containing the
surplus stores since the 15th August. 
1947?

The Minister of Works, Production 
and Supply (Shri G a^ il): (a) The
book value of surplus stores (other 
than American) declared during the
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Calendar year 1950 was Rs. 5;08 
crores.

(b) Stores of the book value o£ 
Rs. 79*44 crores were sold during 1950 
realising Rs. 17:73 crores

(c) The establishment charges, in
cluding rent and other charges in res
pect of USASS Depots and Jute Mills 
holding Americ*an surpluses, other 
Directorate General (Supplies and 
Disposals) Depots holding non-Ameri
can surpluses, certain Army Depots 
and the amount paid to Tatas was 
Rs. 5:07 crores.

It has, however, not been possible 
to collect figures in the time allowed 
in respect of depots holding Q.M.G., 
D.O.S., D.G.O.F. and Air Force stores.

Shri A. C. Guha: With reference to 
part (a) may I know from which De
partment are these stores declared as 
surplus?

Shri Gadg:il: This amount represents 
tlie surplus declared by the Defence 
Department.

Shri A. C. Guha: M ay I know if no 
other departments have any surplus 
articles?

Shri Gadgil: No.

Shri Jnani Ram: May I know when 
the book values of these stores
were assessed?

Shri Gadgil: I have stated that dur
ing the calendar year 1950 the book 
value of goods sold was Rs. 79*44 
crores and the realized value was 
Rs, 17:73 crores.

Shii Sondhi: He wants to know as 
to how it was assessed.

Shri GadgU: The book value is as
sessed according to the value given 
at the time the surplus store was hand
ed over to this Department. As re
gards realization, it is the actual cash 
realized.
*^Shri Jnani Ram: May I know if the 

book values have been increased since 
the department took charge of these 
articles?

Shri Gadgil: The book value remains 
because it is written in the book when 
the stores were purchased and handed 
over to them.

Shri T. N. Singh: The Government 
have been paying certain commissions 
to Tatas for disposal of goods in their 
charge. May 1 know what is the 
balance left to Gk)vernment after pay
ing off the commission dues to them?

8hrl Gadgti: 'Fhe contract with the 
Tatas was mat they were to be paid

the establishment charges plus some 
commission on the book value of the 
goods. That contract has been very 
recently revised. As regards the fur
ther particulars asked by my hon. 
friend, 1 naturally require notice.

Shri Shiva Rao: May I ask whether 
my hon. friend has any information 
with him now to indicate the amouat 
of surplus stores given to educational 
institutions and the terms under wMeh 
these educational institutions general* 
ly receive them?

Shri Gadgil: The policy has been, 
the first charge is ot the priority in* 
dentors namely the Central Govern
ment, then State Governments, then 
local bodies and then educational in
stitutions and such other public insti
tutions. Always concession rates are 
given to educational and other chari
table institutions.

Shri Shiv Charan Lai: By what
time, Sir, are these surplus s.ores ex
pected to be sold outV

Shri Gadgil: As soon as the Defence
Department stops tne deciaration of 
surpluses, this wing of the department 
will be closed Meanwhile wiiat hap
pens is that every  tiuee or four months 
they (ontuiue to declare surpluses. 
As has been repUed to part (b ) of the 
quesiion, during this year they dec
lared surplu.ses to the extent of 5’08 
crores.

Shri T. N. Singh: A  circular was en
forced by the Government that before 
any disposal goods were given to 
others, Government requirements 
should be taken into consideration 
lirst. Out of tlie 79 crores disposed 
of, may I know what is the amount 
which has been spent by the various 
Govermnent departments in such pur
chases?

Shri Gadgil: I require notice,

Shri A. C. Guha: With reference to 
part (a) of the question, may 1 know 
how the book value of these stores 
which were declared surplus was 
determined?

Shri Gadgil: I have already replied 
to tiiat.

Shri A. €. Guha: On what basis is 
the book value deteimined? 1 wanted 
to know that.

Mr. Depntjr-Speaker: It is the book
value wnen tne goods were purchased* 
Next question.
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Houses for D isplaced P ersons 
(P rices)

*i)Z4. Sardar Hukam Singh: Will the 
Minister of Rehabilitation be pleased
to stale:

(a) whether the resideiices cons
tructed in various colonies in Delhi 
for displaced persons are sold to them 
on actual cost incurred by Govern
ment or whether anything over and 
above the cost price is also included 
in 'the price quoted;

(b) whether ii is a fact that an al
lottee in Patel Nagar was required to 
deposit Rs. 7,000 as the estimated price 
of a house and that the amount was 
subject to adjustment when the final 
cost price was known; and

(c) whether final cost figures have, 
by now, been ascertained and if so, 
what are those?

The Minister of State for Rehabili
tation (Shri A. P. Jain): ^a) The resi
dences constructed in various colonies 
in Delhi for displaced persons are sold 
to them on aciual cost.

(b) Yes.
(c) Figues arc not yet known.
Sardar Hul(;^m Singh: Are there 

Oliver colonies also besides Patelnagar 
where such ad hoc amounts have been 
deposited by purchasers?

Shri A. P. Jain: Yes.
Sardar Hukam Singh: What are the

C.P.W.D. charges for supervision in 
these colonies?

Shri A. P. Jain: I think at present 
they are 8 per cent.

Indo -G e r m a n  I n d u s t r ia l  C o -o p c r a t io m

’*’925. Shri M. Naik: (a) Will the 
Minister of Commerce and Industry
be pleased to stute whether a Scheme 
for Indo-German Industrial Co-opera
tion has been recently approved by 
th?» Government of India?

(b) What are the details of the 
Scheme and when is the Scheme going 
to be given effect to?

The Minister of Commerce and 
Industry (Shri Mahtab): (a ) Yes Sir.

(b ) The main features of the Scheme 
as approved are—

(i) the visit of a German Technical 
Mission to India to see in what way 
German industry can assist Indian 
industry, and

(ii) technical training in Germany 
of Indian personnel and reciprocal 
fellowships to Germans in India for 
XhP Mudv of Indian Philosophy.

The time of the visit of the Mission

has not yet been decided. The 
Scheme for training has been approv
ed by the Standing Finance Commit
tee and will be finalised after consul
tation between our Legation in Bom 
and the German Universities and 
industries concerned.

Shri M. Naik: May I know whether 
this scheme refers to both East and 
West Germany?

Shri Mahtab: Only West CJermany.

Shri M. Naik: May I know whether 
any candidates have been selected for 
receiving training in Germany, so far?

Shri Mahtab: It has not been done 
so far. The proposals have been 
passed by the Standing Finance Com
mittee and the scheme will be finalis
ed very soon.

Shri Kamath: Is there in India a 
Trade Consul representing West 
Germany and if not, has the German 
Government in/ormed our Govern
ment that one will be appointed 
shortly?

Shri Mahtab: It is another question 
altogether.

Dr. Deshmukh: How long ago was 
this scheme approved, and by what 
time could we expect all the details 
to be finalised?

Shri Mahtab: All the details have 
been finalised at many inter-depart
mental committees and the scheme 
was placed before the Standing Fin
ance Committee under the rules. They 
have approved of it. Now, it will take 
its own course.

Mr. Deputy-Speakcr: Next question.

Control of Jute

*926. Salkh Mohiuddin: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any scheme 
before Government to control the jute 
market; and

(b) what the target of export of 
jute to foreign countries durmg the 
current year is and to which countries 
it is to be exported?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) No.

(b) I presume the hon. Member is 
referring to jute goods and not raw 
jute the export of which is not b^ing 
permitted. Export of jute goods to 
hard currency countries is not sub
ject to any destinational quota restric
tions. As regards soft currency 
countries, I place on the Table of the
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House a statement showing the desti- 
national quotas so far allotted to such 
countries for the periods January- 
June and J uly-December 1951. [5ce 
Appendix VI, annexure No. 15.]

Saikh Mohiuddin; May 1 know whe> 
ther it is a fact that by the irregular 
rise and fall in the prices of jute in 
the country, sometimes the jute grow
ers are very much affected?

Shri Mahtab: Because of the fall in 
the price of manufactured jute goods, 
the price of raw jute has fallen down. 
But, it has not so much fallen as the 
hon. Member suggests. As a matter 
of fact, the control price was Rs. 35: 
it is still Rs. 70. It went up to Rs. 120 
in the middle; now it has come down 
from Rs. 120 to Rs. 65 at the present 
moment. Even then, it is high.

Mr. D^puty-Speaker: There is an
other question on jute; next question.

Jute G oods

•'927. Shri M. Naik: (a ) W ill the 
Minister of (Commerce and Industry
be pleiised Vj state what are the (’oun- 
tries which are the rh icf curioiinu’ rs of 
Indian jute goods?

(b) Is it a fact that there has been 
a marked fall in prices of iute good.s 
in foreign markets recently, and if so, 
to what extent?

(c ) Have Government decided upon 
any measures to meet the situation 
arising out of it?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) U.S.A.,
Australia, U.K., Argentine, Cuba, 
Burma, Canada, China, Thailand, 
British East Africa, Egjrpt and Paki
stan.

(b) Prices in different markets rise 
or fall according to the demand and 
supply position. Compared to the high 
prices prevailing immediately after 
the de-control of prices in India, there 
has been an all round fall in Jute goods 
prices. The price of hessian (40'^X 
10 ozs.) per yard in U.S.A. was 34*0 
to 35-5 cents in March-April-May until 
a ceiling price of 32-30 cents per yard 
was fixed by the U.S.A. Government 
in May 1951. Since July, there has 
been a fall and on 31st August 1951, 
the spot market price came down to 
25 cents per yard. The fall in prices 
in foreign markets is reflected in the 
fall in the Calcutta prices of jute goods 
generally.

(c) Government are carefully 
watching the situation. As the hon. 
Member is no doubt aware. Govern
ment have recently iinriounced tneir 
decision not to remove the present 
export duties on hessian and sacking.

Shri M. Naik: May I know how far 
the fall in the price of jute goods has 
affected our foreign trade in jute?

Shri Mahtab: Up till now, no appre
ciable change in the situation has oc
curred. We are very carefully watch
ing the situation and whenever neces
sary, necessary steps will be taken.

Shri Sarangdhar Oas: May I know 
how far the fall in demand in Ameri
ca is accounted for by the discovery 
of substitute paper and cloth pack
ing?

Shri MahUb; I do not think the 
substitutes have anything to do witii 
this. The stock-piling has now con
siderably decreased and therefore the 
demand has decreased.

Shri A. C. Guha: The hon. Minister 
stated that the present price is only 
25 cents for hessian in the American 
spot market. Can the hon. Minister 
give us the figure as to what would 
be the price of Indian hessian after 
paying the export duty in America?

Shri Mahtab: I may assure the hon. 
Member that the presemt prevailing 
prices in America and other countries 
were thoroughly discussed and we 
came to ' the conclusion that the ex
port duty in the present circumstan
ces need not be reduced.

Shri A. C. Guha: My question was 
whether our jute goods particularly 
hessian, after meeting the cost of pro
duction plus the export duty can be 
sold at 25 cents.

Shri Mahtab: That is our view; the 
prices obtaining in foreign countries 
will be profitable to our industry 
even after paying the export duty.

Mr. Deputy-Speaker: The Question- 
hour is over.

Shri Shiv Charan Lai: Sir, may X 
know by way of information the posi
tion to-day? On the last day we were 
given to understand that the Hindu 
Code Bill will be coming up to-day 
and ......

Mr. Deputy-Speaker: Order, order. 
Let not the proceedings of the House 
be interrupt^ by such sudden sug
gestions or queries. Now we proceed 
to the Short-Notice Questions.
Short Notice Questions and Answeis 

Talks w ith  M r . G raham

Dr. Deshmukh: (a) Will the Prime 
Minister be pleased to state on how 
many occasions he met Dr. Graham, 
the U.N.O. Representative on Kash
mir?
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(b) Is there any likelihood of a fur
ther meeting with Dr, Graham?

(c) Do Government propose to make 
a statement on these interviews?

The Prime MinJater (Shri Jawahar- 
lal Nehru); (a ) I met Dr, Graham on 
a number of occasions during his 
visits to Delhi. I do i\ot remember 
the exact number of such occasions, 
but they were certainly seven or eight, 
or more.

(b ) Dr. Graham is on his way back 
to Europe. There is therefore no 
likelihood of meeting him in the near 
future.

(c) Government do not propose to 
make any statement in regard to 
these interviews at this stage.

Dr. Deshnuikh: Are we to under
stand, Sir, that tb̂ * situation remains 
completely unchanged, in spite of 
these interviews, and that is the reason 
Why no statement is possible?

Shri .lawaharlal Nehru: Nothing re
mains unchanged in this world from  
moment to moment..

Prof. Kanga: Sir. is it not the fact 
that we did not accept the Resolution 
of the United Nations appointing Dr. 
Graham on this mission and if so are 
the interviews that ho has had with 
the representatives ol’ o\ir Govern
ment, including our Foreign Minister 
unolTicial or semi-official?

Shri Jawaharlal Nehru: It is rather 
difficult to draw the line between offi
cial, semi-official or non-official. They 
overlap. But as the House knows, so 
far as the Resoiution of the Security 
Council is concerned. Government of 
India did not accept it. When Dr. , 
Graham came over we had informed 
him even previously that we would 
gladly meet him and treat him as a 
distinguished guest, and so when he 
came we met him on many occasions, 
and discussed many problems with 
him, not the Resolution of the Secu
rity. Council as .such, but relating to 
other problems. W e answered him 
and if he wanted any Information we 
gave him that information. And that 
is how we proceeded.

Shri Kamath: Without disclosing. 
Sir, in the public interest, the report 
or plan of Dr. Graham which he is 
about to submit to the Security Coun
cil of the U.N., is the Prime Minister 
in a position to tell the House whether 
Dr. Graham has shown that report to 
him before he left India?

Shri Jawaharlal Nehru: W ell he has 
certainly not shown it. Further, so 
fai; as I know, he has not written it. 
Fi:^rther. I don’t think he has quite

decided—-I am not sure whether he 
has decided what to write in if.

Or. Ram Subhag Singh: In view of 
the fact that the Government of India 
did not accept the Resolution of the 
^curity Council as the Prime Minister 
just now stated, what would be the 
position of the Government of India 
in regard to the recommendation which 
Dr. Graham might make?

Mr. Deputy-Speaker: But he has not
yet m ^ e  any.

Shri A. C. Guha: We have seen press 
reports that Dr. Graham has submit
ted certain proposals to the Pakistan 
Government. Have the Government 
of India any knowledge of the contents 
of those proposals and may I know 
whether he has made any proposals to 
the Government of India also?

Shri Jawaharlal Nehru: I do not
know about his dealings with the 
PakisUn Government; but Dr. Gra
ham, in the course of his enquiries and 
in the course of his visits lierc has in
vestigated rather limited aspects of 
somewhat particular problems, not Ihe 
whole problem, but limited aspects of 
it. And he sought informaUon about 
it, what (mr viewpoint wa.s in view of 
our past declarations and so on and 
so forth. And in this way one or two 
papers have been given lo !.;s to find 
out our reactions to them. But to call 
them as any kind of formal proposals 
is much too premature.

L oans  ADV^NrcEi) to D is p l a c e ) P ersons

Shri Sondhi: (a ) W ill the Minister 
of Rehabitiialiou be pleased to state 
whether Government are aware ;hat 
there is acute slackness of business 
in Punjab owing to various causes in
cluding the tension between India and 
Pakistan?

(b ) Are Government aware that the 
displaced persons who had been ad
vanced loans of less than Rs. 5,000 by  
the Punjab Government will be sorely 
hit if the loans given by the Punjab  
Government are realised from them 
just now?

(c) Are Government agreeable to 
defer the collecticn of loans given by 
the Punjab Government lo tho dis
placed persons from Wes! Pakistan?

The Minister of State for RehabiU- 
tation (Shri A, P. Jain): (a^ to (c ). 
Government are not aware of any 
general acute slackness of business 
throughout the Punjab which may be 
confined at best to certain areas. 
Therefore, no question of any general 
hardship being caused by the realisa
tion of loans arises. Loans to dis
placed persons in States are advanced

Oral Answers Hft2
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through the State Govemme^its and 
Central Governipent is not prepared to 
order postponement in the realisation 
of loans, but if the Punjab Govern
ment makes a request, the Central 
Government will consider on merits.

Shri Sondhi: Sir, what is the exact 
meaning of the words *'on merits” oc
curring at the very end of the hon. 
Minister’s reply?

Shri A. P. Jain: “On merits” mean 
that I will also keep certain forth
coming Interests of the hon. Member 
in mind.

Shri Sondhi: Is it not a fact that 
only ten days back two officers of the 
Reserve Baink under instructions of 
the Government of India were sent to 
And out on the spot the present criti
cal financial position of business there?

Shri A. P. Jain: Obviously the ques
tion implies that the hon. Member 
knows more than myself.

Shri Sondhi: In view of the fact 
that the present Government is an 
agency. Government of the President, 
will it not be possible for our hon. 
Minister to give directions so that 
some move may be made on the part 
of the Punjab?

Shri A. P. Jain: The right thing 
must come from the right end. Sir. It 
is for the Government that is there 
on the spot to make the move.

Shri Sondhi: But cannot the Gov
ernment of India act, in view pf the 
fact that the present Government 
there is an agency Government?

Mr. Deputy'Speaker: That is a sug
gestion for action.

W*> >5̂ I

^ X  sS lS j

[Giani G. S. Musaflr: May I know 
if the Government of India are in a 
position to consider the postponement 
of the realization of lo ^ s  till the time 
the claims of the displaced persons 
have been settled?]

248 PSD  ̂ j j

[Shri A. P. Jain: No Sir.]

Shri Sondhi: Was such a proposition 
ever brought to the attention of the 
Government by the Punjab?

Shri A. P. Jain: The question was 
discussed exhaustively at the Joint 
Rehabilitation Board meeting at Simla 
in July last. We had a proposition 
from the Punjab, which was discussed 
and we decided not to accept such a 
general proposition. But we would be 
prepared to consider any specific 
recommendation that may come from 
the Punjab Government.

Shri Sondhi: In view of the fact 
that this discussion took place in 
June last when a hint was given to the 
Punjab - Government to put in a pro
posal and as no proposal has come, 
will it not be possible for the hon. 
Member to make a move- from this 
side?’

Shri A. P. Jain: There is no hint 
from this side. It is for the I ^ ja b  
Government to make any motion it 
chooses to make suo motu,

WRITTEN ANSWERS TO 
QUESTIONS

P etrol (Im port )

•909. Dr. M. V.
Will the Minister of Works, Prodve- 
tlon and Supply be pleased to state:

(a) how much petrol has been Im
ported Into India m each of the years
1947-48, 1948-49, 1950-51 (up to Slst 
December 1950); and

(b) how much less than the norm^ 
consumption of India is this import 
aad ou v.’La*. LaaL: have Government 
restricted the supply of petrol to 
private vehicles?

The Minister of Works, Production 
and Snpply (Shri GadcU): (a ) The im
port figures for petrol are as follows:

1947-48— 105.488,688 Gallons

1948-49— 119,0(14,164 GaUons

19E0-51 (up to Dec. 1950)— 159,723,667 
Gallo AS.

(b ) The imports of petrol were less 
than the estimated normal consump
tion by:
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51 (J1 per cent, in 1947-48.
. 44 88 per cent, in 1948-49,
22 39 per cent, in 1949-50
16 81 per cent, in 1950-51 (up to 31st 

Dec. 1950).

The basis of restrictions while 
petrol rationing was in force, is given 
in the second schedule of the Motor 
Spirit Rationing Order 1941, a copy of 
which is placed on the Table ojl the 
House. ISee Appendix VI, annexure 
No. 16.]

lifted com-Petrol rationing was 
pletely in October 1950.

Cotton shortage

•910. Dr. M. V. Gaagadhara Siya:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) what are the causes fpr the pre
sent shortage of raw cotton in the 
country;

(b) what steps have been taken by 
Grovemment to meet this shortage; 
and

(c) whether Government have ap
proached the United States of America 
Import Export Bank for a loan to pur- 
ciiase cotton from the United States of 
America?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) The pre
sent cotton shortage is due mainly to 
the following reasons:

( i) Partition of the country with 
most of the irrigated area under cotton 
going to Pakistan;

(ii) India’s production during 1950
51 not being up to estimate owing to 
unfavourable weather conditions in 
many parts of the country; and

(iii) inability to import Pakistan 
cotton due to currency difficulties and 
imports from abroad falling below 
explectation owing to limited availa
bility and high prices caused by fall 
in world production of cotton.

(b) The following steps have been 
taken by Government:

( i) a target of 40 lakhs bales has 
been set for the production of cotton 
in India during 1951-52 and steps are 
being taken to reach;

(ii) arrangements are being made 
to import sufficient cotton to cover the 
deficit.

(c) No.

L oan to N e w  D elhi M t o ic ip a u t y

m 2 . Shri V. E. Reddy: (a ) Will the 
Minister of Rehabilitation be pleased 
to state whether it is a fact that New 
Delhi Municipal Committee has asked 
for a loan to carry on improvements 
to displaced persons’ stalls built of 
Swedish hard-board?

(b) What is the amount asked for?

The Minister of State for Rehabili
tation (Shri A. P. Jain): (a) No.

(b) Does not arise. *

Y arn  allotment to M adras

•9W. Shri V. K. Reddy: (a) Will the 
Minister of Commerce and Industry
be pleased to state what is the quanti
ty of yam allotted to Madras State 
during the last six months month- 
wise?

(b) What is the quantity allotted to 
the handloom weavers during that 
period?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) and (b). 
A  statement is laid on the Table of 
the House.

s t a t e m e n t

Quantities of yarn offered to the Madras 
StaU by the mills as per running release orde
rs from January to June 1951 find the qttanH- 
ties allotted by the Madras Stale to the hand* 
loom weavers in the State in each month.

Quantities offered Quantity 
by the mills as per allotted to 

Month. running release handloom 
orders. weavers.

(bales) (bale.)
January 1961 16.164 U,7«4
February 1961 17,988 16.68S
March 1961 l»,3ao 16,920
April 1961 13,828| 114281
May 1961 18,336} 16.936}
Juoe 1961 17,896 16,496

Coal W asheries

•928. Shri Barman: (a ) Will the
Minister of Works, Production and
Snpp^ be pleased to state how many 
Coal Washeries are under erection and 
of what capacities?

(b) What is the future plan of erec- 
uon of more washeries and who is to 
finance the same?

quantity of metallurgictl 
coal Is being exported every year?
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The Minister of Works, Production
and Supply (Shri GadgiI): (a) There
are two Coal Washeries in India, one
of which has started functioning and
the other is in -the process of erection.
The one which has started functioning
has a capacity of washing 125 tons of
coal per hour and the one under erec-
tion will have a capacity of 300 tons
per hour.

(b) This question is under the con-
sideration of Government and the
Planning Commission.

(c) The quantities
1948 are as follows:
1948
19.49
1950
1951 (up to
16th August)

exported since

26,709 tons
Nil

96,681 tons

290,536 tons

INDIANS ARRESTED AND SURRENDERED
TO NEPAL GOVERNMENT

*929. Shri Anirudha Sinha: (a) Will
the Prime Minister be pleased to state
whether Government are aware that
sixteen Indian Nationals of Darbhanga
district (Bihar) who were arrested on
various dates in March .last under
orders of the S.P., Darbhanga and
S.D.O., Madhubani were handed over
to the authorities of the Nepal Gov-
ernment and they are retained 'in
Rajbera.j Jail since then?

(b) Is it permissible under the
existing Indian Extradition Act to
hand over persons of Indian origin
arrested on Indian soil for detention
and trial in a foreign State?

(c) Is it a fact that no charges lie
against them in Nepal and if so, will
Government try to ascertain facts
through the Diplomatic Channel. and
secure the release of the persons de-
tained?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) and (c).
Government are not aware of this.
An enquiry has been made.

(b) No.

SODA ASH (IMPORTS)

*930. Shri P. Kodanda Ramiah: (a)
Will the Minister of Commerce and
Industry be pleased to state the num-
ber of the firms and individuals who
have obtained licences to import Soda
Ash from America and France?
(b) What quantity has been import-

ed?
(c) What quantity has been allotted

to the State of Madras?
The Depl,lty Minister of Commerce

and Indnstry (8bri Karmarkai) : (a)

Import licences are issued for ·diff-
erent currency areas and not for any
particular country. During the
periods, Jan-June 1951 and July-
December 1951, the number of im-
porters who have been granted gen-
eral licences permitting them to im-
port Soda Ash from all sources in-
cluding America and France was !.f8
and 28 respectively.

(b) Import- (quantity in cwts).

Country 1949-50 1950-51 Apr.-July /
1951,

USA 39,695 131 37
France 3,938 4,433 1,330
Rest 2,02,270 5,91,774 4;04,953

Total 2,45,903 6,96,338 4,06,320
•....

.',
(c) There is no formal control on-

the distribution of Soda Ash. The
question of allotment to any parti-
cular State does not, therefore, ar-ise.

MILK POWDER INDUSTRY

*931. Shri V. K. Reddy: (a) Will
the Minister of Commerce and Indus-
try be pleased to state whether if is
a fact that Milk Powder industry has
asked for Government protection for
the industry?

(b) What is the protection given "to
this industry? .

(c) What are the places where Milk
, Powder is manufactured in the coun-try? ...

The Deputy Minister of Comm'erce
and Industry (Shri Karmarkar) ; (a)
Yes Sir. .

(b) The Indian Tariff Board to
whom the industry's request was re-
ferred for investigation and report,
concluded, that no case has been made
out for the grant of protection or as-
sis~ance to the Milk Powder industry ..
ThIS conclusion of the Board was ac-
cepted by Government in their ResO-
Iution No. 12(3)-T.B./50, dated th~
28th July 1951. No protection is
therefore given to this industry. *

(c) At present, only at Banaras a
kind of infant food named "Vita-lVnik"
is manufactured intermittently.
DISPLACED EAST BENGAL FISHERMEN

*933. Shri Amolakh .Chand: Will the
Minister of Rehabilitation be pleased
to state:
(a) whether the Government rfl'

India have accepted the V.P. Gov~ri-
ment's scheme .. to settle East Bengal
fishermen famflies ill the colonization
areas of V.P. to improve the fisheries;
and .
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(b) if so, whether the financial com
mitments of the scheme will be met 
by the Government of India?

The Minister of State for RehabUi 
tation (Sliri A. P. Jain): (a) No, be
cause the scheme was not worth pur-  ̂
suing as it involved the settlement of 

twelve families at the most.

(b) Does not ari^e.

P rinting  T ypes (E xport)

♦M4. Shri Barman: Will the Minis
ter of Commerce and Industry be 
pltesed to state:

(a) when by a recent order, prohi
bition has been imposed against the 
export of printing types \o East 
Pakistan; , .

(b) whether Government have re
ceived any representations from Press- 
owners Association of West Bengal 
against the ban; and

(c) if so, whether Government have
given further consideration to the 
mSitter? /

The Minister of Commerce and 
ladnstry (Shri Mahtab): (a) A  ban
on the export of printing types to all 
dwtinatlons has been imposed with 
efltect from the 26th July, 1951.

(b) Yes, Sir.
(c) The matter is receiving active 

consideration of Government.

Evacuation  of H indus  prom  Isakhgl

•9,̂ 5. Giani G. S. Musaflr: Will the 
Prime Minister be pleased to state:

(a) whether it is a fact that a ‘dis
placed person named Bhagwan Dass 
Dua approached the Government of 
India in 1948, to get his father and 29 
other Hindus evacuated from Isakhel 
(West Punjab) whereas they have not 
been evacuated so far;

(b) whAhor it L, a ."ac* the
said displaced person requested for 
Military e s c o r t  or o t h e r  facilities to 
get those persons evacuated;

(c) if to, what the reasons are for
rendering no such facilities to him; 
and "

(d) how the Government of India 
have failed to evacuate these persons 
Irom Isakhel?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a ) Yes.

(b) Mr. Bhagwan Dass simply ask
' for Ihe evacualien uf h:g father, 

also of other persons stated to 
|he same place. He did not ask 
^^ry (escort.

(c) and (d ). The machinery of 
evacuation with Indian Military or 
Police escorts was wound up in June, 
1948 after they had reported that al
most all persons wishing to go to 
India had been evacuated. There are 
now no arrangements with Pakistan 
for the provision of armed escorts. If  
persons who had stayed behind now 
wish to come to India and come to 
Lahore for the purpose, they are eva
cuated through our camp there. It is 
not possible for the Government of 
India to take steps for evacuation un
less the person to be evacuated has 
himself expressed a desire to that end. 
This position was explained to Mr. 
Bhagwan Dass and since he was in 
correspondence with his father, he was 
asked to persuade the father to ap
proach our Deputy High Commis
sioner at Lahore for assistance. The 
latter has not yet done so. Mr. 
Bhagwan Dass himself approached 
the Deputy High Commissioner again 
in May, 1951 and was requested either 
to persuade his father to reach Lahore 
or to send a relative from India to 
persuade his father to evacuate. Ex
perience shows that it is not in the 
interest of the person concerned for 
the Government of India to take the 
initiative about his evacuation merely 
on the request of relatives in India.

iROK Steel and Pipes
205. Shri Jnani Eam: Will the Minis

ter of Commerce and Industry be
pleased to state:

(a) the quantity of iron, steel and 
pipes that are required by different 
State governments for (i) development 
schemes; (ii) road projects; and (ili) 
buildings;

(b) the quantity supplied in the 
years 1950-51 and 1951-52; and

(c) the reasons for short supply, if 
any?

The Minister of Commerce and 
Industry (Shri Mahtab): (a ) and (b).
Two statements I and II are laid on 
the Table of the House. [5ec Appen
dix VI, annexure No. 17.]

. (c) Local production is insufficient 
and imports are difficult

Dhauras roR Religada Coixiery 
Labourers

296. Shri Jnani Ram: Will the Minis
ter of Labour be pleased to state:

' (a) the number of labourers work
ing at Religada Colliery (Hazari- 
bagh);

(b) the number of Dhauras for
labourers; and

(c) the average number of families 
that reside in one Dhaura?
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The Minister of Labour (Shrl 
Jlvan Ram): (a ) 2,000 approximately.

(b) 675.
(c) One.

Colonies for Displaced Persons

207. Shri Klahorlmohain Trlpaihl:
Will the Minister of Rehabilitatioii be
pleased to str»te:

(a) the total number of colonies so 
far established by the Central and 
State Governments for rehabilitating 
displaced persons both from East and 
West Pakistan;

(b) the total number of houses in 
these colonies; and

(c) the amount of expenditure in
curred in respect of them?

The Minister of State for Rehabili
tation (Shri A. P. Jain): (a) 483.

(b) 1,16,729 houses have been con
structed and another 48,738 are under 
construction.

(c) About Rs. 23*21 crores.
The above does not include infor

mation about Districts of Assam other 
than Cachar.

M inistry  of Commerce and Industry 
(Staff)

208. Prof. K. T. Shah: Will tl^
Minister of Commerce and Industry
be pleased to state:

( h) the number of (i) Gazetted, 
and (ii) non-Gazetted oflftcers, clerks 
and class IV  servants in his Ministry 
and its attached and subordinate offi
ces on:

(i) 15th August, 1947; (ii) 31st 
March, 1948; (iii) 31st March, 1949; 
(iv ) 31st March, 1950; and (v ) 31st 
March, 1951; and

(b) the number of the officers, clerks 
and class IV servants appointed tem
porarily in the first instance and subse
quently (i) made permament, (li) 
retired or (iii) retrenched, during each 
of the years 1947-48 (post partition),
1948-49, 1949-50, 1950-51?

The Minister of Commerce and 
Industry (Shrl Mahteb): Jion.
Member is aware, the Mmistry or 
Commerce and Industry came into 
being only in 1951 as a result of ^ e  
reorganisation of the lâ ®̂  Ministries 
of Commerce, Industry and Supply, 
and Works, Mines and Powejr. The 
reorganisation has
derabie re-arrangement of the officers 
and staff as among the newly created
248 PSD

Ministries of Commerce and Industry, 
Works, Production and Supply and 
Natural Resources and Sdentiflc Re
search, and their Attached and sub
ordinate offices. In the circumstances, 
it is not possible to compile the figures 
asked for in the Question, with re
ference to this Ministry as at present 
organised.

S t a t u t o r y  and  n o n -S t a t u t o r y  
B o d ie s

209. Shri S. N. Das: Will the Minis
ter of Labour be pleased to state:

(a) the number and names of statu
tory and non-statutory bodies of 
permanent nature functioning under 
the administrative control of his Minis
try giving the following information 
in each case:

(i) the year of their constitution;
(ii) the recurring annual expendi

ture incurred by them;
(iii) the provision for the auijit of 

their accounts; and
(iv ) the method of submission of 

the report of their activities;
(b) the number and names of such 

ad hoc committees as were appointed 
by the Ministry since the 15th August 
1947 and which have finished their 
work; and

(c) the number and names, of ad 
hoc committees which are still func
tioning giving the dates of their ap
pointments and the time by which 
they are expected to finish their work?

The Minister of Labour (Shri Jag- 
Jivan Ram): (a) to (c). A  statement 
is placed on the Table of the House. 
[5ee Appendix VI, annexure No. 18.]

I n d ian  Im m i g r a n t s  t o  U.S.A.
210. Dr. Ram Subhag Singh: Will

the Prime Minister be pleased to 
state:

(a) whether annual immigration 
quota for Indians to the U.S.A. includ* 
es Pakistanis too; and

(b) if so, how many Pakistanis are 
included annually?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) No.

(b) Does not arise.
C o a l  P r o d u c t io n

211. Dr. Ram Subhag Singh: (a)
Will the Minister of Works Produc
tion and Supply be pleased to si&Ui 
the total quantity (in tons) of coal 
produced in India in the year 19.50'̂

(b) How much of this coal was ex
ported to foreign countries?
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The Minister of Works* Production 
and Supply (Sliri GadgU): (a)
31,993,963 tons.

(b) 949,990 tons.
W hite  Ru ssians  in  In d u

212. Dr. Ram Subha^ Sinicii: (a)
Will the Prime Minister be pleased 
to state whether it is a fact that a 
party of 23 white Russians have come 
to India?

(b) If so, from where did they 
come?

(c) For what period have they been 
granted visas to stay in India?

Tlie Deputy Minister of External 
Affairs (Dr. Keflkar): (a) Yes.

(b) From Sinkiang via Tibet.
(c) Thre^ months.

M ica (E xport)
213. Shri V. K. Reddy: (a) Will the 

Minister of Commerce and Industry
be pleased to state what was the quan* 
t i^  of Mica exported during the years
1948-49. 1949-50. 1950-51?

(b) What is the amount of foreign 
exchange earned from these exports 
during those years?

(c) Is it a fact that Mica export 
has been handicapped due to sales tax 
and the cess imposed on the exports?

(d) What was the amount of sales 
tax afid cess collected from Mica dur
ing this period?

The Minister of Commerce and 
. In ^ t r y  (Shri Mahtab): (a) and (b). 

A statement is placed on the Table of 
the House.

(c) No Sir.
(d ) Information is being collected 

and will be placed on the Table of 
the House in due course.

STATEMENT

Exports qf mica together with the exohcmge 
earned theri^om in the years 1948-49,1949-50 
and 1950.51,

Year Quantity Foreign Exchange 
earned in Rb.

Cwta.
1M8-49 840,267 6,93,73,869
1949-60 297,726 6,84,68,430
1960-51 883,430 9,00,67,619

SaI/E ExPBBT CoMSflTTBB RROOMMBtT* 
DATION8

214. Shri V. K. Reddy: (a) Will the 
Minister of Works, Production and 
Supply be pleased to state what are 
the recommendations of the Salt Ex
pert Committee so far implemented by 
Grovernment?

(b) Is it a fact that a Salt Com
mittee is to be appointed in accordance 
with the recommendations of the Ex
pert Committee?

(c) What are the functions of this 
Committee?

The Minister of Works, Production 
and Supply (Shri Gadgll): (a ) A  state
ment showing the recommendations 
so far implemented is laid on the Table 
of the House. [See Appendix VI, 
annexure No. 19.]

(b) An advisory Committee for Salt 
has already been appointed.

(c) The functions of the Committee 
are to advise Government on meas
ures to be adopted for promoting and 
developing the Salt Industry of the 
country on rational lines, and all other 
matters incidental thereto.
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PARLIAMENT OF INDIA 
Monday, 10th September, 1951

The House met at Half Past Eight of 
the Clock.

IMr. D e pu t y -S peaker  in  the Chair]
QUESTIONS AND ANSWERS

{See Part I)

5-41 A.M.

LEAVE OF ABSENCE FROM THE 
HOUSE

Mr. Deputy-Speaker: Before the
House proceeds with any other business, 
I would like to inform hon. Members 
that Shri M. Y. Nurie has requested 
tor leave of absence under Article 
le i (4) of the Constitution till the end 
•of the current session as he has gone 
abroad for treatment and rest.

Is it the pleasure of the House to 
grant him leave?

Leave was granted.

PAPERS LAID ON THE TABLE

R e po rt  re f l y in g  of  a  fan  blade in  
P a r l ia m e n t  C h a m be r

TChe -Minister of WorlLS, 
and Snjppiy (Sliri Gadgil): I ber to
lay 6ti the Table a copy of the Report 

o f investigation in connection with 
Aying of a fan blade in Parliament 
Chamber. [Placed in Library. See 
No. P-207/51.]

Shri Kamath (Madhya Pradesh) : 
Sir, may I invite your attention to the 
lact that as a sequel to that accident 
or as an aftermath, there have been 
casualties among certain fans in Parlia- 
ipent Oiamber. They were remov^ 
and have not been restored to their 
original places. May I know whether 
they are being examhied or have they
^02 PSD
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been removed for good because th ^  
Were foun^ defective?

Shri Gadgil: I am not prepared to 
answer aU these queries. If the hon. 
Member puts down a separate questkn 
I will answer it in extenso. (Interruj^- 
tion).

Mr. Di^iity-Speaker: The Ministet
will take into consideration the fact that 
some fans have been removed foar 
examination and if they are foimd to 
be in good condition they will be placed 
back. If hon. Members will read the 
committee’s report they will find that 
it is felt that these fans may give 
trouble from time to time. Therefore 
they are trying to air-condition the 
whole House.
S tatem en t  s h o w in g  action  tak en  o n  

assu r an ce s  and u nd er t ak in g s

The Minister of State for ParHa  ̂
mentary Affairs (Shri Satjra Narayan 
Sinha) : I beg to lay on the Table a
statement showing the action taken so 
far by the Government on various 
assurances, promises, and undertakings 
given during the Fourth Sessicm at 
Parliament, 1951. [See Appendix VI, 
annexure No. 45.]

R e v ise d  sta te m e n t  re d is a b il it ie s  o p  
In dia ns  in  M a u r it iu s

Hie Deputy Minister of Extenul 
Affairs (Dr. Keskar): I beg to lay on
the Table a copy of the revised state
ment relating to disabilities of Indiana 
in Mauritius with reference to the 
answer given to Starred Question No, 
325 asked on the 11th March, 195®. 
[Sec Appendix VI, annexure No. 20.]

Hon. Members wiU recall that in ttie 
Budget Session of 1950. in r^ ly  to a 
question by Shri V. C. Kesava Rao, 
a statement was presented to the House 
relatinc to disabilities of Indians in 
Mauritius. A few points have since 
been clarified by the Government o f 
Mauritius and accordingly I lay a 
revised statement in respect thereof oa  
the Table of the House.
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DELHI PREMISES (REQUISITION
AND EVICTION) AMENDMENT BILL

P r e s e n ta t io n  o f  R e po rt  of  S elect
C o m m it t e e

The Ministca* of Law (l»r. Ambedkar):
I beg to present the Report of the 
Select :Conunittee on the Bill furtSier 
to  amend the Delhi Premises (Requisi
tion and Eviction) Act, 1947.

EVACUEE INTEREST (SEPARATION) 
BILL

P r e se n ta t io n  of  R e po r t  of S elect
C o m m it t e e

Tc l̂ Chajtid (Punjab) : I beg to
present the Report of the Select Com- 
m itt^ on the Bill to make special 
provisions for the separation of the 
interests of evacuees from those of
other persons in property in which such
other persons are also interested and 
ior matters connected therewith.

GO-SAMVARDHAN BILL

E x t e n s io n  of t im e  f o r  p r e se n t a tio n
OF r e p o r t  of  S elect  C o m m it t e e

The Depnty of Food and
AgziciiltiiTe (Shri Thimmala R ao): I
beg to m ove:

**That the time appointed for the 
IMresentation of the Report of the 
Select Committee on the Bill to
prcunote “Go-samvardhana” and 
lor matters connected therewith, be 
further extended up to Tuesday, the 
25th September, 1951.”

Shri Sidhva (Madhya Pradesh) : We
were told that the question was post
poned sine die.

Mr. Depnty-Spdiker: He w ^ ts
extension up to the 25th l^tcsoiber
ooly.

™  (Madhya Pradesh):
This is not the first or second time but 
if I may be permitted to say so, this la 
what is coUoquially. the umpteenth 
tiine when Ministers have come fcnv 
WBTd with a motion for extoision of
time for the presentation of the Select
Committee R ^ ort-----

Mr. Depoty-Speaker; There is no use
•peaking bn generalities. The hon. 

'Member will confine himself to tills 
particular motion.

Shri Kamath: I want to know froi»
the Deputy Minister why this extension, 
has been deemed necessary, how many
meetings have been held during the last 
three or four weeks, whether they could
not be held for want of quorum and. 
what stage the work of the Committee 
has reached.

^  Dfshbandhu Gupta (Delhi) :
When the consideration of this BiU 
was postponed by the Select Committee 
the main reason which weighed wiOi
the Committee was that under the
Part C States Act the subject matter 
of the Bill win fall under the purview
of the local legislatures. I want to know
whether the Government now feels that
even this Bill does not fall within the 
jurisdiction of the local legislatures.

Shri Thimmala Rao: In fact a. 
meeting of the Select Committee was  ̂
convened and it met to discuss this
Bill but we were confronted with the 
Passage of the Part C States Bill which
was then on the anvil of the Parliament. 
This is a Bill whose jurisdiction only
extends to Part C States and it was 
thought that there would be some
overlapping of jurisdiction and there
may not be any necessity or legal 
justification for passing this Bill which
applies to Part C States, each one of
which was getting its own individual
legislature. But there are certain
features in the Bill that can be applied 
to the areas now under the direct
control of the Central Government with
regard to the promotion of “Go- 
samvardhana**. That question will be
examined by the Select Committee 
again, so that some desirable features 
of the Bill may be immediately Impla^ 
mented without postponing than to a 
time when Part C States will have their 
own legislatures. It is with that
intention that the question bas- 
been revived again and we are taking, 
further tinie to call a Select Committee 
meeting to see how far the beneficial 
clauses of the Bill can be immediately
brought into force.

Shri Kamath: The d:i<e now fixed* 
is the 25th September. But so m  ta
enahie the House to take the iKli Int^ 
consideration, iocs it mean that the 
session will go bxy>nd the iitte
September, the date up to which this, 
session has now been scheduled?

A, loseph (Madrds): I have 
given on the 7th notice of a ahort 
notiibe qU^tion regarding the formation
of the Andhra Province..............

Mr. Deputy-Speaker:
The question is :

(̂ der, ordac:.

‘"Hiat the time appointed for ttie
presentation of the Report of fBe
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Select Committee on the BiH to 
promote “Go-samvardhana” and 
lor i^atters connected tiierewilfc, 
be further extendi up to Tuesday, 
the 25th September, 1951.”

The motion was adb̂ ited.

Shri A. Joseph: Sir, I had ^iven a 
short notice question on the 7th 
regarding the formation of Andhra 
Province. The Madras legislature 
members have sent a telegram to the 
Prime Minister regarding the serious 
condition of Mr. Sitaram, a veteran 
leader and a follower of Mahatma 
Gandhi..........

Mr. Dei^ty-Speaker: The hon. Mem
ber could have tabled a short or long 
notice question but he ought not to 
raise it here in the House. It is for 
the Speaker to admit it or not. The 
hon. Member could have ascertained 
about it by seeing me in my office 
instead of raising it here.

PRESS (INCITEMENT TO CRIME) 
BILL

Mr. Deputy-Speaker: There are as
many as 34 Members on the Select 
Committee. As it is an important Bill 
I intend relaxing the usual practice of 
not allowing Members of the Select 
Committee to participate in the discus
sion. At the same time to avoid a long 
time being taken by speeches on the 
BUI, which is going to be referred to 
a Select Committee, I would suggest 
to hon. Members not to take more than 
15 or 20 minutes......

Some Hon. Members: Ten minutes.

Same Hon. Members: No time limit

Shri Goenka (Madras) ; It was 
impossible to refer to all the assurances 
given by the Prime Minister and the 
Home ^Minister on the floor of this 
Houb  ̂ when the Constitution amend
ment BUI was passed, which related 
to various matters that affected the 
destiny of this country. I do feel that 
if you put a time limit on this Bill you 
deny us the opportunity at least to 

. weep here before our freedom is taken 
sway from us. It has been the general 
prarace of this House that in regard 
to Bitls no time limit is placed and I 
would beg of you to conform to that 
practice, which we have always 
adopted, and no time limit should be 
plaoed in regard to the consideration 
of this BUI. If you place a time limit, 
you as the custc^ian of the ri^ts and 
privileges of the Members of this Hoise 
wiU be adoptini; a procedure which will

be against all canons of justice andl 
fairplay. So far ae we Who are a 
minority are concerned I beg of yoa 
to allow us the indulgence of tiirt0 so 
that if we cannot convince the House, 
at least tet us convince the World out» 
side about what this GoveoHBeat 
pitches and practises. I hope yott* 
Sir, as the custodian of our riglrts wiU- 
bear this in mind.

Several Hon. Members rose—
Mr. Depnty-Speaker: It is not

necessary to have any discussion oil 
this matter. I only wanted to make 
a suggestion to hon. Members—I hopê  
they will bear it in mind. Let therfr 
not be repetition; I do not think any 
hon. Member wants to repeat, but as 
far as possible hon. Members wiU, I 
hope, try not to make any repetitions, 
or stray far away from the subject. I 
hope they will address themselves to  
the main point and proceed. I do not 
want to impose any time-limit un
usually, so far as this matter is con
cerned, but in view of the other matter 
that is pending before the House I 
would urge upon hon. Members to keep* 
this in mind.

Shri Deshbandhn Gupta (Delhi) : 1 
only want to point out......

Mr. D^aty-S^[»eaker: I have given
my ruling.

Shiimati Dnrgabid (Madras) : I want 
some information. Is it your intentkm« 
to fix the number of days also within 
which you would like discussion on thiŝ  
particular motion to be complete?

Mr. Depoty-Speaker: ThRt is for 
tho House to decide. Hon. Memberŝ  
know definitely that with respect to  
a BiU the Speaker has absolutely na 
say In the matter; he has to wait until 
the last Member is exhausted. I am 
only saying it lest I shmUd be mis
understood. But it is always opoi to 
the House to move for closure, but then 
the sperfrer wiU consider Aether 
sufficient discussion has been hdd or 
not. That is «ie procedure.

Shri Deskbandlia Gnpta: 1 would
the Chair also to bear in mind 

the fact that some of us are bpposed 
to the v w  principle of the Bill, and 
tiiat is we have given notices of 
motions for circulating the BiU for 
eliciting public opinion. So, if even 
impliedly any tmie-limit is to be 
placed. I would suggest that woiUd go 
against the very rules of discussion.

Shri Kamafh (Madhya Pr^esh) : 
May I suggest that vrbne relaxing the 
rule with regard to the non-partici
pation of Members of the S e l^  
mittee in the debate, priority wUl be
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Kamath]
given to those Members who are not 
ih the Select Committee?

Bfr. l^pnty^Speaker: 1 will always 
h^ye the level of debate in my mind 
before I select Members to speak.

'Sardar Man may now continue bis 
speech.

Sardar B. S. Man (Punjab) : The
other day when the House adjourned 
I was discussing clause 3. In fact, the 
entire importancie of the Bill hangs on 
the definition of what exactly is 
'“objectionable matter” . I do not want 
to underrate the concessions given and 
the magnanimity, shown to the press 
by lifting pre-censorship and by not 
asking the press, in the ^ery first 
instance, to deposit the security which 
has been the practice hitherto. But 
then what use is it when the offences 
which are sought to be penalised ^  
made so expensive, vague and wide 
tfiat whatever advantage is given on 
ojie hand is sought to be taken by the 
other? It should be noticed that the 
present Bill covers a much wider 
ground than was covered by the 
e t̂isting legislation. Hitherto it had 
been only “ incitement” , but now in the 
vfery first sub-clause of clause 3 the 
words proposed are:

. “ incite or encourage or tend to 
incite or encourage” ,

: By ■ legal pronouncements we have 
come to fix certain legal interpretations 
on the words or phrases used; we know 
what “ incitement” means because it 
has been judicially interpreted by 
various courts. But so far as this word 
“ encouragement” goes, it is absolutely 
a new term, and therefore I would 
request that before such a vague word 
i.s used we may be told what exactly 
it connotes. .

.1 have discussed sub-clause Ciii) 
?\iready. which deals with criticism of 
supply and distribution of food or other 
< ŝsential- commodities or services. In 
days of shortage and difficulties of 
distribution, if it were to be desir^ 
by the Government that they should 
tak  ̂ away from the orbit of criticism 
this -wonderful Supply Department, then 
it will be goine too far and asking too 
much: in fact, it will mean being untrue 
and doing injustice to the people out- 
sicU?—the cause which we represent here 
*anri Hie cause which the press repr^ 

and seeks to serve—when the 
right to criticise maladministration is 
forgone. It is very unjust that the very 
pniesome practices now preval^ in 
tire' SuDply Department should go 
scot-free. In this re sp ^
Bill is m u ch  more pernicious than the 
ci^ating law.

Again and again, it is made out that 
the press was asking for a special 
provision. True, the press did ask tcx 
a special provision, but they asked for 
bread and not a piece of stone to be 
thrown at their face. To say that when 
they have come with a special law on 
the floor of the House the people are 
not readily accepting it, is, I think, 
just feigning innocence—as if sucb. a 
Bill of such a pernicious nature could 
find ready acceptance on the part of 
the House or the press outside.

Sub-clause (iv) says: “tend to reduce 
any member of any of the aimed 
forces” . I wonder what “ reduction** 
means. I hope it is an error. Or else 
it is a coinage of a new word, and the 
more the coinage of new legal restric
tions come forth Qie more 1 am afraid.
It says, “tend to reduce” .

Hon. Members: It should be
“ seduce” .

Sardar B. S. Man: Some of my
friends say, “ seduce” , some say, 
“ induce” . I do not know what exactly 
it means. I do not know what I 
should adduce from it.

The Minister of Home Affairs (Shri 
Rajagopalachari) : “Seduce” is the
word; “reduce” is a mistake—the letter 
“s” should be read for the letter ‘V*.

Sardar B. S. Man: Then the last
few words of that sub-clause are:

“ ...... or prejudice the recruiting
of persons to serve in any such 
force or prejudice the discipline 
of any such force” . ,
Now, supposing a certain police 

officer by his arrogant behaviour in the 
police lines is mismanagii^^ aSaais 
there, he is causing maladministration 
there, or even, if in any of the armed 
forces certain injustice is being done, 
then if the press takes it up and 
attacks that police officer who is mis
managing the affairs in the police lines, 
or attacks that injustice in the armed 
forces, it will be very easily in terp re t 
that it is undermining the discipUne 
of that force, and such attacks may be 
interpreted as “discouraging” i^ p le  
from joining that force whose picture 
has been painted otherwise. Again am  
again we were assured that only sum 
offences will be penalised which wffl 
lead to violence, which will lead to 
heinous offences involving violence in . 
all respects. But here is an offence 
which does not lead to violence here 
is an offence which only seeks to 
remove maladministration or correct 
the arrogant police officer , but under 
this sub-clause very easily the G o v e ^  
ment can cover the criticism of 
kind. ' ^
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In subrclause (vi) it say«: '

“tend to promote feelings of 
enmity or hatred between different 
classes of persons in India” .
I was saying the other day that this 

word “classes” is capable of more 
meanings than one. In fact, it has led 
to very diverse interpretations. We do 
not as yet know what exactly Govern
ment mean by “classes” . A serious 
political discussion or a serious 
economic discussion can be brought 
under the purview of this sub-clause. 
On the question of the 'Sbolition of 
zamindar'u on the recent occasion of 
the Zamindari Abolition BOl, there 
were speeches on the platform, there 
were writings in the press when people 
were exhorted to do away with this 
class of exploiters. It is definitely 
spreading enmity - and hatred bet
ween two classes— ih-- exploiters and 
the exploited The entire policy 
and prograT-nme of the communists 
can be brought under the provi
sions of this clause. TJius, if we 
allow such a wide sphere and vague 
words to be used in legislation, we will 
not know where exactly we stand. The 
provisions of this Bill, should therefore 
be strictly confined to communal 
matters. Shutting out economic and 
political discussions undCT the shelter 
of this provision would not be fair.
!0  A.M.

The last sub-clause relates to “ grossly 
indecent, or scurrilous or obscene** 
matter. The common law is there to 
deal with obscene or indecent articles. 
A new word “scurrilous” is now sought 
to be introduced. We would certainly 
like to know what exactly this means, 
because in the hands of capricious 
persons it can be interpretated in any 
way they like. For instance a violent 
attack on certain authorities may be 
taken to mean “scurrilous” . Even 
Rajaji the other day referred to certain 
articles about him which, though he 
personally objected to them, he thought 
could not be brought under the orbit 
of this provision. I do compliment him 
on his cool-headedness. which is 
becoming of an elderly statesman like 
him. But all the same we should not 
forget the fact that there are persons 
whose tempers are likely to be easily 
frayed. There have been instances 
where newspapers have been ^hauled 
up often for criticising the prohibition 
policy or the prohibition fad of the 
Government. For such innocent actions 
papers have been proceeded against m 
Bombay. If such cool-headedness as 
Kaiaji cited the other day were to be 
prevalent in all the high quarters, I 
would even be prepared to arm Govern
ment With even m o r e  stringent powers. 
But inflammable, quick, touchy and

sensitive minds sometimes rule the 
country and in their 'hands this pro
vision is capable much mischief.
fPANBiT T h a k u r  D as B u a r g a v a  in the 

Chair] ;
Now I come to clause 4. One of the

concessions given to the presses is that 
no security could be demanded at the 
time of filing the declaration and nr̂ V>ys- 
a paper had transgressed the law, qr 
infringed the provisions thereof, it could 
not be called upon to denosit security. 
But in certain eventyalities “the 
sessions judge shall, by order in writing, 
direct the keeper of the press to deposit 
as security within fifteen days from the 
date of the order, such amount as the 
court may think fit to require in money 
or the equivalent thereof in Government 
securities as the person making the 
deposit may choose:” _

Fofmerly the position was that *a 
minimimi limit and a maximum limit 
were prescribed. No person could he 
called upon to deposit a security beyond 
a certain limit. But under this magm- 
ficent and benevolent concession the 
press can be called upon to deposit any 
^ o u n t—may be Rs. 5,000. may be 
Rs. 50,000. This is a matter which 

. requires the serious consideration of the 
Select Committee and I hoi« the Com
mittee will prescribe a maximum limit.

Clause 10 gives power to the Goverp- 
ment to declare certain publications 
forfeited. But a departure i& made from 
the existing and normal practice. “The 

State Government may, on the.certificate 
of the Advocate-CJeneral or other law 
officer of the State or of the Attorney- 
General of India .that any issue of a 
newspaper or new&*sheet or any book 
or other document wherever made., 
contains any objectionable matter, by 
notification in the Official Gazette, 
stating the grounds for the order, 
declare that every copy of such issue 
of the newspaper or. news-sheet or of 

. such book or document shall be for
feited to Government” Just on the 
certificate of an officer of Government 
an irreparable damage could be done 
to a newspaper. Of course, the agrieved 
party Iras the right of appeal. But by 
the time he appeals, the issue of the 
newspaner will not permitted to be 
circulated and the mischief would have 
been done before any relief or redress 
could come to him. I am sure the 
Select Committee will put this lacupa 
aright.

Much is made of the concession now 
extended to newspapers to have the 
option of jury. I do not want to r ^  
down this concession extended to 
press. But we have to see what weigit 
Is to be attached to the verdict of « e  
Jury. Sub-cTause (2) of claiise 20 sayS:
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[Sardap B. S. Man]
‘"If In any such inquiiy the 

s judge disagrees with the 
\ of the jur^Fs and is of the

------1 that it is necessary for the
•ends of justice to submit the case 
to the High Court, he shall submit 
the case accordingly recording the 
pounds for his opinion.”

Suppose in a case a Judge disagrees 
"With the opinion of the Jury, but he 
■considers that the ends of justice do 
not require the reference of such a case 
tp the High Court. The option is given 
to the Judge whether to refer the case 
to the High Court or not, where jurors 
Jx&ve given a verdict against the judg
ment of the presiding Judge. If due 
^weight is to be attached to the opinion 
•of tiie jurors, irrespective of the fact 
ivhether the Judge agrees or disagrees 
"with them, the case ought to be referred 
to the High Court. Oliierwisie the 
advantage of assistance by jury is 
illusory.

Sh|i Rajagopalatchari: I do not wish 
a inistake to lie over like this. The hon. 
Meml^r is certainly making a mistake. 
If th^ Judge does not refer the case to 

gh Court he has to accept the

Savto B. S. Mali: If it is of 
advantage to the press it is all right, 
1>ut as I interpret the words are: “If
ip any such inquiry the sessions judge 
disagrees with the opinion of the jurors 
and is of opinion...... etc.*'.

Sthri Bi^<ya|acliari: The hon. Mem- 
m i^  a cc ^  the interpretation 

-whether it is advantageous or not
Saedar B. S. ifa a : Then I come to

x*lause 32—Operation of other laws not 
l̂ arred— ŵbich is the most contentious 
thing. The hon. the Home l«HnijstCT is 
jiow making a complaint that when the 
mencbnents to €he Constitution were 
cbeing discussed the idea was very 
i>rominently put forward by the gentle- 
i^ n  r^resenting the press that the 
press was an institution of the greatest 
Importance in the country and a special 
provision should be made with regani 
to the freedom which it enjoyed, but 
now a slightly different turn is given 
to the same argument and the press is
pressing forwa^ and emplojring an 
argument as to why a special provision 
is being brought forward and why they 
are not being treated under the common 
law. As regards this complaint, as I
have referred to, the misfortune of the 
public and the press is that when they 
vf€T^ pressing their v i^  t^ t  tiiey in^y 
ibe given a special provision they vff£te
4oing so in the hope that the stringency 
which is already presept in the o ^ r
measures, in such enien êncy ppw^s 

the ,1|31 Act will bp w ay- As

I have referred to, the press perhaps
m their mistaken notions of the 
benevolence of the Government went 
and approached their doors for bread 
and a stone is thrown at their face and 
they are now being taunted with the 
remark “You ycurself asked for a 
sp^ial provision”. Well, they asked for 
a special provision, but not as stringent, 
as pernicious, even more vague and 
even more wide. They did press, and 
it is admitted by no less a person than 
the Mover...

Shri Beshbandhu Gupta: If I may
interrupt my hon. friend, the press only 
asked for a specific provision in the
Constitution that the freedom i)f the 
press will not be abridged—which is 
the substance of the First Amendment 
of the Constitution of the U.S.A.

Sardar B. S. Man: It is admitted
by the hon. Mover himself and in the 
Statement of Objects and Reasons to 
the Bill that it was pressed that there 
are different, divergent and vague laws 
in different Ordinances and Acts which 
are leading to a certain confusion and 
let there be a precise, concise single 
Act which should govern the function
ing of the press. The offences whicSi 
are now sought to be penalised are 
already the^ in the common law. I 
do not know what emergency has 
arisen now, because the emergency 
must be immediate and very serious 
to the State for warranting the bring
ing forward of such a law before the 
Parliament. I ask where is the need 
fbr such a law which creates such 
invidious distinction and which 
operates to an extent to the prejudice 
of the press, which creates an mvidioua 
dist^ction between the spoken word 
and written word—in these days 
when fcere is such a corroding atmos
phere, sucih a stifling atmosphere, such 
k suffocatii^ atmosphere of section 144 
In 'every Stftte. I do not know liie 
experience of other States, but so far 
as niy State is concerned, in P.EPJS.U. 
State out of twenty towns in no less
than twelve towns there is already 
section 144—not that there is any 
danger, but simply because a visiting 
Minister who goes there cannot find 
an easy audience. If there is an unruly 
a)udience, an audience which is not
prep^r^ to listen to the Minister, very 
easily section 144 is promulgated. In
such a corrpding atmosphere, in such 
a suffocating atmosphere, what hope 
can there be for me except the pages 
of the press? You win, therefore, see 
that the door which was left open is
BOW swght to 1)e I
at a dSdvajitage, because the
ters can utilise certain occasions life

' ■ n?stone cer^onies or tea 
airing their policies apd
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'Views vexy easily, whereas the mem- 
t>ers of the public or their critics who 
liave got to run down 'Qieir policies do 
tiot find such opportunities. Even the 
other day here we were thinking that 
jperhaps the radio will not be permitted 
for tiie use of political parties, but we 
found that there was a loophole even 
'tiiere. The political parties will not be 
permitted to use the radio, but the 
Ministers, **the representatives of 
political parties’* could very easily go 
^ d  proclaim their views over the radio. 
Where is the need for the politick 
parties to go about when they have got 
their own chosen representatives who 
•could use the radio and the press? They 
■could use it as a platform under various 
disguises and propagate their policies 
and thereby do propaganda.

Shil Bhatt (Bombay) : The Govern
ment party or political parties also?

Shri B. K. P. Siiiha (Bihar) ; What 
prevents you from making your own 
propaganda?

The Minirter of State for Informatioii 
and Broadcasting (Sliri Biwidcar): Sir, 
this is a wrong interpretation of the 
policy of Ai.R. regarding election 
propaganda.

Sardar B. S. Man: I am not permit
ted to lay the foundation-stcme of 
certain presses, of certain diams, of 
certain new radio stations, and even 
-of cinema hoiises. These occasions 
could very easily be used for political 
propaganda and for telling the pe<^le 
what the benevolent Government is 
doing for them. For me the doors 'are 
closed, but not for you. Section 144 is 
promulgated on the sli^test pretext 
and we are not permitted even to write 
iuiicles, what to talk of si>^hes on 
platforms? That is my grouse. You 
nave taken away my fundamental right 
<yf criticising. You have promulgated 
detention laws there. You have revived 
the out-moded laws of section 153. I 
thought that by the bringing forward 
4st this Bill you will be repealing section 
153 of the I.P.C. and that there will be 
no place for section 124A under that 
repeal clause. But I And that all these 
laws are there. All these penal offences 
•are there. The complaint of the CJovem- 
ment is that the press is revising its 
stand and they are asking why it is not 
accepting such a “benevolent measure” . 
The question is for you to repeal all 
these pernicious laws which were 
objected to. They are there. Clause 
32 of the Bill which does the greatest 
mischief of all the clauses says: 
^'Nothing herein contained shall be 
4 e ^ e d  to prevent any person from 
^ in g  prosecuted under any other law 
for any act or omission which consti
tutes an offence under this Act.” Yoa 
Ikeep alive all those pernicious Acts and

in addition you bring forward this, at 
if the previous powers were not suffi
cient You wanted expeditious and 
speedy action to be taken and because 
you want to be expeditious and speedy 
you want to curtail and bring ah axe 
on whatever fire^oin is left to the press.

Shri Kamath: Shock tactics?

Sardar B. S. Blaa: True. I must 
admit and I do pay my debt of gratitude 
that I owe to the press here. I do not 
know and perhaps other hon. Members, 
experienced in the parliamentary affairs 
have their own sources of information 
more authentic than otherwise, will not 
admit it but I do frankly admit tiiat 
much of the information— t̂he Jeep 
scandal, the Sindri Fertilizer scandaU 
scandals of various kinds of inefficiency 
and corruption— f̂irst came in the press 
and the hon. Members got the informa
tion thereby. 1 can say without any 
fear of contradiction that 80 per cent, 
of our questions are based upon the 
information contained in the press and 
if you take away the right of the press 
to attack the Government, you will be 
stultifying yourself and the insipid 
proceedings will become even more 
timid because the main source of the 

. information of the Memb«^ and of 
Parliament still remains the press. 1 
do compliment the press for theii 
vigilence because many things which 
escaped otherwise from the public saw 
t h ^  first light in the press and not 
otherwise. (Shri Kamath: Not always). 
I admit not always. My hon. friend has 
got his own sources of information. 
On that account I wanted to give it 
more latitude. When you refer to 
sabotage and acts of violence or certain 
conspiracies being hatched so far as the 
members of the public or otherwise are 
concerned, they work in a secretive and 
surreptitous manner but so far as the 
writings of the press are concerned, 
they are there in the public and there 
is nothing secretive about it. In fact 
the very purpose ef ttie criticism is 
defeated if it has not got a wide 
circulation and if it is secretive the 
very purpose of the criticism is defeated 
thereby. Therefore, we should not be 
so much afraid of criticism in the press 
and instead of their being brou^t 
under the orbit of these detention 
and such other Acts, their writings 
need an exception to such Acts. I 
am quite willing to have this BiU even 
more comprehensive than this if there 
was to be an assurance tiiat the press 
will be excluded from the purview 
of the detention Acts or from other 
things, whereas these poor people 
have now to face the detention Acts 
along with the members of the public. 
Tliey are here given an additidnal 
disgrace. I do hot Itnow but pei^iips 
^ eV tesld en t  of the All India IJews-
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[Sardar B. S, Man] 
paper Editors’ Conference (an ^ a k  
more authentically on this matter as 
to whether there was really any 
understanding or assurance or a hope 
Siven to the press that a certain pro
gressive measure will be brought forth 
and it may be a domestic matter for 
th e .....

Shri Deshbandhu Gnpta: The assu
rance was given on the iloor of the 
House. They were also the subject 
o f correspondence which were ex- 
<diaiiged between......

Shri Rajagopalachari: May I know
whether my hon. friend is replying on 
my behalf?

Slui Deshbandha Gupta: He put a
question.

Shri Rajagopalachari: Plenty of
opportunity for each hon. Member vnW 
be given to express his views without 
supplementing inter se.

Shri Deshbandhu Gupta: It is not
a question of supplementing. The 
hon. Member had referred particularly 
to me and so I told liim that there was 
no private assurance and that it was 
an assurance given on the floor of the 
House. ,

Sardar B. S. IVlan: It will be for
. the President of the All India News

papers Editors’ Conference and 
perhaps it will be a little uncomfort
able for him if I say how an agitation 
was carried on ip. the press and how 
a hartal called on a particular day was 
called off by him and agitation slowed 
down. Perhaps he might easily say 
as in the Urdu couplet that the 
assurances given to him have only 
turned out to be illusory and he has 
been betrayed in that confidence. All 
he can say now is :

)U 3^ I Y* ^

-  Liyb

I can only translate it like this : “My 
darling, I was mistaken w'hen I 
believed your word. If it had been 
true, I would have died out of the very 
pleasure that it was true.”

Now, Sir, I am coming to the end. 
The hon. Home Minister has exprssed 
the hope that after all it will be just 
a dead-letter and that it will not be 
used so often in practice against the 

or any such consdcntious

offenders. This is like the hope gi\ren 
by a school teacher who places his 
iron rod on the desk and tells the 
students : “Please do not be nervous^ 
my boys; I am not going to use it and 
1 hope you will not give me an oppor-- 
lunity to use it.” I hope that the press 
and the boys there will listen to that 
advice and wiU behave thems^ves 
properly. It is not a hope; ii is really 
a warning and the warning is tbat 
they will not give the opportunity, not 
that il he Is ?iven an opportunity, ne 
will not use. The hope is there and 
that hope is that the press will not 
give an opportunity likt good boys to 
use his iron rod. In all seriousness, 
I ask the hon. the Mover of the Bill 
and the Government through h im : 
“Why this Democles sword be there 
hanging always on the head?” Let
there be grace. Why should assurance 
that was given on the floor of 
the House would be implemented, 
that an inquiry Committee will be 
appointed to go into the conduct of 
the press and its working and in the 
light of that enquiry Committee’s

-findings, new legislation will be
brought forward? Till then nothing 
is going to fall. The States are not 

, going to pieces and the ordinary law
is there. The tentacles of law are
long enough to hold in its clutches 
any of the offenders. Why should 
there not be a grace in this legis
lation? ,

^  ^  ^  

^  ^  vrft ^

^  ^  (heading) ^
^  RiyfrPcgt PsHifsR: (security 

deposit) ^  ^
(precensorship)

I ?ft ^
^̂ nrr aftr
^ f¥*Tf ^  %

verrfiR? i ^
^  W  apt

TTsrrsft % f w  ^  arwr i 
5ft t  ftf ^
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^ *nrr-̂  %
^ \ arvVt TFHT ^  ^  ^ 

«TT I 3f$iri tf^^r %

«R-" «rr, ^  t i ^ f ^  #

% 3TR f ,  aftT ?̂TT 
fW  1% T̂T
f ^  eft ̂  '3*T ^  ^  ^

p r r  I 13[̂  ?n!’T> T̂TT'T

^ sftr f^rft rPlT?) 
f  f%»T «ft I Tm ^  ^ ^ ^

5PT afk r̂ ?T ‘̂1 qfT m 3m

^  f% Tf̂ rrsfl
% arÊr  ̂  ̂3TT ■

«fT 1 in ^  ^ t  ^
f . fT«>  ̂f^

TO ^  n f  |> ?ft ^  ^
^  55V >rf f  I ^  ̂  f

^  ^  3n»n̂ r ^
i  ^   ̂ I, ^

«̂r fan- t  af̂ TOT
^?,3fk ^  t>
TFvTf  ̂ W  ^  ’T % 5Tnr %
5TFT ‘STT̂ I* I antT ^̂rr
^  3TTir f% ^  ^3HT^ Wrn?fl=F ^
^  ?ft ^  Tn>n^ ^r r«H> ^

I r̂̂ t "R |̂?r ^
^   ̂^  qf>l% ^

3T̂  ^  3f̂ ®T 1 1  ^
>fl̂ iVi<f̂ lM ^  ^2T ferr ’TliT I , % 
3R* (executive) f^^t-

'tm ^  I I % ^
^  5ft sr|?T f ,  snx^ 
fir̂ f̂ sT  ̂^  41̂ '̂  I PRT «rT TT̂ rnfi 

fe n  I ^ftjsf f H  tpp

(sectioa) «T5 %T % 
rĵ  (clause) ^

w ?: I, ^  ^

=«rr^T i  f¥ *TJ? ^  sHR̂ r irfl#.
 ̂ ^  ^  fwl

<|i f ^ nTg ^  3j?p: ^
^Trfl €1 >pT ^  ^fftf cTT^^ ^t?rr I 

^
i, €r ^  ^

f  I 4  W  TT ^

3 T ^  7T5^ #  ift ^  ?5?^  ^  V t l ^  

^ f  «ft 1 3 T ^ r  ^  ^

^ ?̂?nT ?yiTT̂  ̂^  ^   ̂
^  ^  ^  % f ĉSTV
^   ̂o irr ^

5ifi ^  « fn  ^ X w {  ?^vo
^ , 1̂  ^

 ̂\ x ^   ̂ ^ i
^  ^TT  ̂^  T̂Ĉ
(Cabinet) ^  ^ ^

spt^  T O f^r t ^ '  f ,
 ̂ ^  ^  ^  

#r?Rrr 1 1 4  W iT nrgf^^^r^srr^n^ 
^  3pl aTf'jfT  ̂^  3fhc'N>iĤ i ^  stt^T^ 
^  3Rft  ̂1 1  ^  #■ ^ r t f  ^
3n^r^5T^t» f^?5^ ,3fh:
q?# ^  STRT^ ^  i ,  ^  ^
^̂ 4̂1^  (democracy) T̂

^ Tr3r»rf̂ T̂  ^
aftr 5T 3 1 ^  ^  f {  STT^nft T^ ^RT?ft 

^  3TT̂  ^  ”F^T 3 f^

t i

TT̂ TSfl ^ TO fipT ^  fip ■
anvNsRiw (objeotionable- 
matt«r) ^«r, w i | ,  ,
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[  «fto f r o  ]

W ^  (definition)
^  fw  % vr*r i

^  ^  3pR ^
?ŷ iT $  ^  ^  fiBT

^  f  ft> ^  n (^ n
^  ^  ^ ^ I ^ftR' ^

^ ^ fV ^
d ̂  ^ V n^

% 'TRT ^  ifR  % ^  arfVPlfoft
^  Ttm ft? ^  ^  ^n?pn: ^  

srreyNgfr ^  ^

^  aryiTTT ^  ^  fe ^  ^%»rr 
•5rt ¥?3»R ^  3 T ^  ?T ?5if, ̂  a rfsv itof
^  ^  ^  I 3 1 ^  ^  i f f ^

^  ^  »T ^  I ^
f f ,  OT %

n̂̂ r TO ̂ T^r i

% eft TO ̂ *t ^  ^
l<wa*i ^ I t̂ft>*T *T
l?nft TO t , "^37?#*i% 1̂

^«ftpw4^w' afPF (̂ 'interference 
w i t h , administration of law” )

■ "*ri[ <^?r f  I 3IFT % 21̂

^wg?r % V T ^  f  I ^  4^ pe|^
^  ITT «R<^, ?TT| ^

55^ ^  OTT ^  ^
SfTTOWr ^

tf̂  f, ?ft ^  '̂t 4<<9<ik
t  ft? ? w  v f f  55nr wKs^ 

5jiTT fwT »RT, ^  srrr «p ^  ft>
■ ^  (law) %
< (interfere) i

?j5rr3#t ^  ^  ^  ^  ?TK
* Jl̂  I 9^  ĤET PTT 'Pt> WW

f*T ^»Fp 9TO

«ftTm ^  ^  ^
t  ?ft TO % vtRshtS^ ^

TRT t ,  ^  ^  ^
W  srftiVR *T  ̂ t  I

^  ^  ^  «f>I*J;fi C
ajV?; ^  TT5*ft % ^

^  g ’Eî  f w m  3mT 
TO « ft ^  % ^  ^  ferr ?ft 

?ft 3TPT 
R̂> *f^ f

^  \ f ^  ? T T ^
9n*T̂ ft % <̂ vy*T *hl ^*fi 1̂

^^hTt o  3 r f ^ ^ t  I ^  •PTTT 

5PT W  ^  ^  ^
sptftRT

'Jl*lCl^ ^ I ^f+H ^cFfT ^  ^

7̂ 3̂5 % ^ n j ^  *TT ^  T̂i| 5Tfir
^  ^  f¥ ^  ?yy  ^  ^  f  
5TT 3TTTT % TTcT
% ^  TT ^  I twt-
^  TORPr ^  f t  ^  WK
3TRift aftr ^  HHlfT̂  ^  TO 
^  arf^apR i  T  ̂ ^  ^  ft? 3T̂  
rrnrnT  ̂viiT^ ^  •n^rni^srr^ ^ 
aftr ^W  î srpfl
^  3n^T «<iKi ?rnTi^^ f ,
^n^nr ^ ̂  i  ?n3^T# ^
ftnn t ,  zr| ^  ^  ^ r r r  arfw K
I  I r̂ftjTT ann: TO f ^ ? P T ^

^  3n^  ^  arfronc
5̂T?*r ^  ^  I

^  Tf̂ TT 5

fti IR
(Constitution Amend m< t̂
BiU) qr ^

tft, ^  ^  ^ f w ^  3fJ^
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^  3TRft^ ^3T, TO ^ tTSp
% 3ftr ^  ^

% n̂rrw ^ ^  3ftr
miRjmiAc % ̂  ^  w  «rRr ^
^ftr f e i  ft> TO TT srfesn^ 
-wiHi I ?ft TO ^nrr ini^r

^rarn: ( ^ )

(amend) «R ift, to %
f ^ K  TO w rn

STTpT Prf̂ TRT̂
% n̂sn»r ^  i  \ t o  % srre

^  ftr ^  5ftfT ^  ^
vpr^  v$pnr 3Hih

ftp 3T^^ ^ ^  ofNI^l î?*r
% fVŝ  ^1 'd*f ^

^  ^2T ^  I TC

^<r w[^ ^  cTvnr «fr ^
(repealing bill) 

^  fro % ftr i % \ \  r̂ 3ft 
#% cmnar iftjjt ^  «tkr ^  

[ *pc srfNsr ^iicfl ^’, TO ^  
W K  ^  ^  ^  TO % f R  

^  ^  (Indian Peoal 
CJode) ^ ^  tTKR «Pf 3ft
itfl mwvSi 5rnrfT?F ^
^R# ^  ThfiSt f  f r o  ^  TO

H  aTOswRtr ^  fe r  ?i 
ItK  ^  ^  ^  ^  ^
T̂̂ , ^  573̂  ?pt ?Rft ?

^  ?T% ^  ^  TOI  ̂

i  »

A 31R % ^5TT g fip *rft?
^  3RRnxf ^  t o Pcv

% q̂ipiff a r fw ^  ^  P f ^  ilRJr f ,  
^  ^  ̂  *1̂  % W  ^?RT ^filsnK 
Ht ^  fWTT ft? t?P
miMK«i ?fr?lfcv ^  f3TT ^ |
mrtfsff ^  ^  WiRn ^  ftf Wf

TO *rc ^  ? F P
^  ^  f",

v t ^  ^  *f I MM ^ f 'JH

^  ĤTwiAjT <fen# % 3fri
ĴFT̂  % ftFTO >ft f
f̂tX arPT ^
r̂oaff % ^^nfvf

qr, #5TF5̂  qr, afVt % «w# 
?TT% qr, 3TIR 2T? TO %
ftr^np T̂RTT t ,  *f»i4<4î  ^

f ,  ^  ^  TOIRTT, TO
% 3T^ «*«̂ W ^  WT

?

TO*5ft WRf ^  fsM̂  
ft? 3ft ^  t  TO

apt fsrr ^  <n#t ^  f r o  ^  ^rcwr
W rfro ^  ^TRf I 3PTT ^

?rt ^  ^  firw ^
^  aftr TO ^  TW ^

ferr T̂PT I

^  ^  9*<8V

9‘̂ rnr ^ i ^  
m 'Bfiv n ^  ĵ RT t  ^  ^mrfw
^  ^  ^  %  fe #

^  ^  # T

TOW t  I IF ^  ^  iNr 
qf i ^  (publisher) t TO % ftw 
TOV t. mrRV ^  i :  ^  ^  ^  

frWT, TO *FT TO ^  ^FTT ^  

i ,  TO ^  TOT ^  ^  ^  ?T«|!?ft I ,
^  ^  ^  3TT TOtTT t  I ^  ^

ffippr t »
5k # ^  ^  ^  ^  f*̂  ̂ t  ^  
^  «iP<’J ^wrf 3fPT w^vnc %  

i|W ^  ^  ^  ^PPTR f ^  3rrt ?  

iA t ^  ift TO ^  TO w n #  f  fP



[  <fto f i m ]

^  ^  3nn: an^n^

^  f%€i ^  f t  t ,  dif ^
' ^  I  I 3fk ,3 n ^  ^yfit

TO ^  . % ,*fl#
t  I ^  t  ^  % 3T^^ff
#  arft f^ T  t j

. ^  sft?;. are^HT^. ^
^  3Ft arraTft ^  ^y?rt ^  

j5 j« r f e r  5fftr ^  ^ ^i«r To t

ftr ^  OTTJT ^
îT ¥T% *PT, IT SF^TT «f^

«F5[ 4j+ff TO ^  afl?:

^  ar^^nSf ̂  ^  ̂ n=TT̂
:^ , 5 if^  -^ * %  55t?r sr̂ HTH

^T? 3F̂ ^TT
ORn^r ^ fW*f ^  f% 3|^

^  ^  sm rr^ ^  ^ i f  ^  af^ift 

^  ^  f ^ ,  ^
sfI q i^ r arrro  

k x ^ ,  ^  3ftr
^  >?Tdrl ^ sftr f^T^ '»r»fd^

%3rmn:'T5C T^apf^^ ^ « m r t o r .
^  ÎN̂ ETT 55*1t5, ^

^  dT'^W ^  ^ IT
2Tf ^  ?inT ^  5TRT S I ^  ^

TO % ^Ifri ^ ^cr f̂RT W‘ firpT 
a m  TO ^ ^ r m r , f̂r ^  t o > t ^  
TOOT f% ^  sft
a n ^ r  ^ ,r  > r? : ^  arRK
^  ^  ^  f4)< ara^ TT^ ^  ^^̂ i*Ti

#  ?rrfro ^  >r# i ark ^  ^m rtr f 
ft? t n r ^  «fl {
«nn: ^  ^  ^  farr f  <ro 1

WRTT t  ^Sfr '̂ajiTt l^  ̂ lfT
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^ R f  f%<t  ̂ ^  'TT ^ f r o
^  f ŷin qin m if ^  T?: f
fiPTO 3fr^^  JTHT  ̂ ^
W  ^  afV?: «i»45
^  ^.T^R ^ 3ftr

M  ̂  ^r ^Ftf
T̂RfT ? I ^  % ^ft^T ^<H»K

^ my \̂̂ \̂ f^ T  5TT ? 4 ’ '̂ r<T 
^ R T  ^ | a r  ^ 'Tf^^

^ wfii «rr f%
^  ^  ^ f^ *1̂ ^

T r a ^  551TR I 3 |^  ^ 2T̂

«IT ft? 1*T tr^  1̂ ?1T cf7TJJ5 ^

iV f^^r ^ ^  ^  ^  ^ r̂nr
, ^  55rmt I «rr ^ ^

fTOT ^  ^ n R i ^ T ^ r  ^ :
“Now as I stated previously;

' when we brought* forward thes^ 
amendments, any desire to curb 
or restrain the freedom of the 
press, generally speaking, *wa& 
exceedingly far from our minds. 
That, of course, is no excuse, or 
no reason, if in effect the words 
do that—J realise that—and it is- 
folly for any Government to say, 
‘We did not think of this*, wheil 
a certain consequence inevitably 
flowed from that action. That is 
perfectly true. Nevertheless, there

' is something in it when 1 repeat 
that any desire to curb the free
dom of the press was not before 

, us. We are dealing with a 
particular situation, I think a 
difficult situation, a situation 
which grows more difficult, for a 
variety of reasons, national and 
international. And it was not in 
terms of curbing the press, but 
it was rather in wider terms that 
we thought of this problem. 
Because we were all the time 
considering .the question of the 
press rather independently, we 
wanted to deal with it inde
pendently, to put an end to some

- old laws and bring -somethiflc 
more in conformity with modem 
practice, in consultation with tho^  
people who are concerned wlfh 
this' matter. Hbwever, it Is 
perfectly true that whether w e 
tbcmght of it or not, this alfecte 
the situation to some extent. It
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affects it in two ways: One,
directly, that is to say, a certain 
thing has been done which may 
put an obstruction in the way of 
the press in theory, and, secondly, 
it may give a chance to a Govern
ment to impose some disabilities, 
that is the Government may have 
the legal power to impose some 
•disabilities unless some cha^e is 
made. Both are possibilities, I 
recognise that. So far as we are 
♦concerned, we do not wish, and we 
do not wish any State Govern
ment, to take unfair advantage or 
.any advantage of this change to 
curb the freedom of the press, 
generally speaking, and we wish 
to review the whole scheme as 
rsoon as possible. But I would l»eg 
o f you to consider this matter in 
theory as well as, of course, in 
practice.”

q i  ^  i ’ f ¥  T f e r

M r  «rr t o

f  ^  fir i
fey (liberalis

ing bill) ^  ^  ^  %

^  t o r  ’TTI f  :̂ T
^  ^  «TT ff? f^r #  ft ^5ft- 
^  ^  T|T t; (^ )  ^  %

■ ĵ r̂f«r  ̂ 3Tr̂  3Tt̂
^  S’JT Ttl? ĴfTT

1 1  ^  W Km  |
^  ^  JT ^  I ('R)w

3T^ t o r  t , ^  ^
t o r  t  I %

•apT̂  ̂ ^ r ? ,  ^  if) TW
%  i  ^  *̂r F̂?TT?t ^
f  1 t  
T R T ^  ^  % ^  <rT5

fey % f̂t
% ?r*r9T̂  ^  ^

3Tf  ̂ fe y  ^  % aTT̂ rr

t  T R T  f t  ^  « n f^ 5 « r R 2 -  %

^  ^  % T̂PT ark %
y x v r r  -^r

^ P S  g>ITI

JT̂  ^  ^  |3TT STT SpT
SfWFT ^  3HI%
^  ^  ^  ^  I

TO I^^PT 
I ^  f^  anfr

cRTT  ̂ 3fK ^5# e f^
^  % ■ ^ R f ^
^ a r w ^ ,3 » ^  f  I

V F ? V  :  ^ r p f t  + i^ l  ?  3rTT #

<%5?n ? *

« f t  f e f  *. ^

^  «rr, 5 ^ r «rr ^  a r r ^  ^Pfrr

I  ^  m m  i  #^rrc
t  2TT ^|f 3flT

^<-OT if' ^ r  75|r f ,  w  % ^
^  t  ^  5rm''T ^ ^

I ^  ^
7 RT t o r  f  3TM ^  'TRT fWT
t  I 3 fk  ^  t  ^

? r o f  5nrw ^  ^  w*ffpp
^  f  3ftr ^  ^  

^  -JTt a r n r r t  ^ ft  ^

a ’pRrr f ,  3rr^n^ ^  ^^nrir ^ ro rr t  •
5 T ff  f  f e r  ^  

<1^1^ f  I 5T^K 

i r t t  ^  a f t r  ^  f

frtr ^  ^  f e ^  ^W* srfir
^  C •

#  ^  t  fT3^ %
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[ i t o  f i r « r ]

T̂ TT 3n^«T %

wnnft I ^r+H |FiT ^ f^  ^

f ^  ^  % TOT ’T|  ̂ WK
r̂nrm ft»

ITPT ^  cn̂ T Wfftr OT 3TOTR #
W|?r W^CTTV SfRT i ( ^
^RR?n^ ^  fefTT 1 1

5 r̂+*i ^KT  ̂ ^  arPTftR'TV ^rnnft 

¥V t  ^  ^  ^
WRT *T^ ^  ^R%, «TRr ^

tTKIH ^̂ «T»I< »̂Tcft ?n ^ T
^ft 31̂ 1̂  v?1Rft ^1 %r̂ wT ^  ^

3 p ^  vnhft ^  «T î  ̂  ̂ ^  anw^w-
^  srpnn i ^ sre^rc

f^Pf  ̂^ ^  ^  ?T^
^ T |R  ^RkTT I w  ^  ^  f  T  v r f  STFTm"

I  ftfT ?*\o 2fir ^
3̂fTK w t  % îr ?ft?f ^  f ,  *rftw f , 

n ifrc f , snff<nc f , Pfî TFf f  I ifffiiftr 
^X  V i t o r  f  VTif^ ft*^M *{̂ d® 
’5TT I’, ?yT^ f , ^

 ̂ *T̂  f
f  ^  ^ t |  f ,  ^ ^

^  ^  I , ^ f  I
îtK r̂rarnft ^  ^ ?t{ #

% 3|5fqrT ^  3PIT f^ T  f ,
f T # a r r ^ ^ 5 f f T $  ^ a r m T T q r

ftr ^  ^  ^  T̂TO" ^  ^
hf^ripir, ^ I ^  ^  p r
^ W*rr f e r  t , ^ aprr
^ 1 3n^ ^ T ^  TP*r ^  fft

«nfhnflr ^  \ înT 
^  3rrarT5 ^  ^

cinrr i ^

spr ^  ^  ^  ^  sTrtt f I
T̂̂ f f̂ vJTR ŝpft̂ rft spt 

*ft% wr T^ f  I TO" ^rtf ^gnsTfv
TO i  3niT ^
^ « r f  t  i snfiNrift i
srifhrn: f ^ p f f  ^ f , ^

f ,  JTf ar.^^  3T i^
^  oiiswiT ^  ^  ^

TTirnft % ^  ^  ^
WPFTT ! ^  yfffFTT g“
ft? w r 3 H ^ I W
^ t|, f5ft^T<t

Tf’, iTif^ q̂ 5TFft ?
r*+>̂ii vf̂ *p2ft  ̂ ^

?T srW, 3mmft % *th  f  ^
^ qpar f ^ i

11 fsRT ^ ^
I  f®F f^ 'V  w  ^ ^

^  9 h ^ ^ î  >
^ f̂f^WTT ftv?^Tf .̂

yrvR # ( plan ) t̂ .
2?^«trt ^ tw t Pp

*̂F ^  ?Enpn«r 3nn«Tr
f ^  8RKt
^  ^  apf 9RRX îWr

aflT ^  ’ rp r  ^
*f>T ^  I 3rnr

15ft ^ t •
^rwR ^  ^ ^  ft? f  «r w :
^  4<\^< TO ^  ^
^TFf^ siTnrcafrr ^HTir.

*PT# % ^ 3Ra7m
^  ipt ^  ^  ^  ^ I ^  ^

apllj5?ft 3ft ^  3fnT5rqfrT
'̂V f ,  ^  <pftwnr

3ftt ^ ^JTT f ,
f^ «T̂  fVffnfW



^ I 4 f
% t N> >̂4̂ 0 ^
irnpT fw T  3tr  afhc ^
R̂TT? fOT 3TFn

BiT̂ r sftr ^ w rr
% ^*nr ar*!j r̂r% 1 1  *̂p

ĴTT fv 5jnrr̂  vrriS
f r o  #  n̂r v r m  ^  aftr

SfWt % 5R??̂  ^  ^
^  ^ VvFTT n̂? 3ft <htr̂ 4 
5̂t »

^ «TT fti«Hftr<^

4̂ jii«i % *f(*yT ^ *rr f%

^  inrR̂  ^ I, ̂
% f*ST ^  ^  n̂̂ fTT
^9rrc ^  ̂  ^ i T  ?R> ^PTFRf *rnr

t  I t»r^5nJTfE  ̂ %
iipft ^«ft%  JTf

nf t  I ^ %̂ ?T ^
(Session judge) % «rraift i 
nf ^  3re?K #

t ,  aftr 5itt f
ftp W g ^ ^  fCPfft f^RTWf v t ^
Qfm 5iY % ®rnr ^

qT 3mr ifS^
•n̂ Flf̂ Rr (Merchant of Venice) 
<TC vvCTr ^  5ft ^  ^  3rs^t^
^  %fw!TT <R iR f ^  ftJTT 1 

îfrtt ?!*?!¥ 5rtr ^
fror#‘ ^  «rrS  ̂ 1 r̂ wur 

^  1$̂  ! ^  j M r  VT ?rdm  3IT *P̂  
^  OT̂TT t ^ n̂*r?,
<̂%r< % îfV̂ %t

f€»w R TT #  iCTT ^Tnr ftm
f, «nft>nft % ^«Fm t»

VT̂ r f*FTT

2 ^ Press (Incitement 10

% i:^ ^
\ ^  t  ^

^  fWT is ^  wrcf
'rf̂ TT, ^ ^  ^  % »mr
T̂TT T|*rr w  % ’ TT'TJr %

f ^ r  f  I ^Rivt
^Fl^ff ?ft KĤ TT ^  ^*IT I 3ft^

anfirf  ̂  ̂ ^ irpr
t ,  f ^ '  ^*tf ift ^ ^  JTPft ^

T̂̂ Rft ^  I f^T^ ^q*fl ^

vTt i \ < ^ i ^  ^  3i ^  « n ^  I 

5ft ^  JPTT ?rm ^
^RPT^ ^  ^  ^  T̂PT̂ ft 3HIT

^ r   ̂ -
% f<3tri|4) nt»̂ 1 .

TO t • ^ ^  #tf I

^  ^ aftr qro
^ 1 TO 'TfT fsrr-
f , *7̂  f¥  ̂W'TR'̂
TO Tf^R fw % meri^ I j f ^ *
^  r̂nchrr ^  ^  -
>̂T TO* % *TT ^  R̂kTT -

^  *TT WWT 3̂ 5? 5 » ^ ^
c fw *̂t»̂ T t ,  TO TO ^  W h r
931 VT ^ T̂T 4>lr
^  % f ^  ^  ^ ^1  ^  : 
arrr % 7#% f  ft? ^  %
iTfT «fi? % i»?T I T ^  t  * ^  ^
arSWTT ^ ^  ^ T

% ftrro f  I 3f| ifETo
Tito «fto (S.D.O.) % m  ^  t
aftr f̂»j?rr t  ft» to fsnrr
% T?T t» TC ^ o  *  o
iftf *nTrff *̂rr aftr ̂ ^

r̂r̂ TT I OT ^rftw ^ %
^  ^  r̂rWt I ?ri ^  *

irrttoT % 5frar |, ^  ^ W  *̂1̂ “

1951 to Crime) BtH 230i^
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[ f iw ]

11  ^  t
afto % 1R I vjw 3flr TO % 

WR T?TT W»f fp  TO 
=f3TT I ? T T m ^ ^ 'a r r a m  ftp 

^  (in good faitli)

■ ^«r *f % I

Shri T. Hnsain: May I ask the hon. 
'Member a question?

Shri M. P. BCshra: You will have 
.your chance. However, you may ask.

Shri T. Hnsain: The hon. MembCT
has not given his reasons why he

'  thinks that Government will do
injustice. How does he say tlrat all

■ these things will be done?
Shri Kamath: All Governments can 

do them. ^
Shri Rajagopalachari: I would ask

- the hon. Member who last spoke 
(Shri T. Husain) not to take it all so 
seriously. It is usual for people t6 
fear Government and expect injustice. 

lljei them h?ive their say.

qto f W  : ^ 3Tf«T %

^  ^ I  I •
^ ^ i ,  ^

^̂ cTT 1% 3TT̂  ^  ^ +TM

ĵnTcn" ^ ^

aftr w ^r?3)K ^  ^
srrWt ^  ^ 3rT5rr  ̂ ^  '<trrt

«rr, ^ f%*Tr «rr,
^ T m  f ,  ^  ^
^ % f ^ , TO % |w  H
•^fWIT t o  ^

a i f k ^  S'3rr< % 
f t  i=»rr̂  w  I
pp ^  ^RVR ^ ^ a r f ^ V R %

^  I

artr TRff ^tnr, ^
^ 3tt̂  ^  I ?ft #

3m % g
^rro %■, ^  % 'T ^  f*F ^  3ftr
3rnr f̂̂ nrr ^ ^
W ^ TTJq’ ^TT# ^  snTrJT ^

f » ^  ^  f̂t% ^
'^Hai % ^ I  I «*rt‘=f»4n
^ ^  W K^. ^  5R9R «FI
arfwVTT f  3lV̂  arfq^TR TO ^

t ‘
^  3TfwvR ^  ^zfhr ^ ^
3Tk (violence)
^  t j  ’T' i  f«P ^  îpRTT

^  3 T f^ T  ^  ^  ^  %
^ n̂̂ TTT ^2nr̂  ^

5FT?Tr^
^ ^  5̂p ^  ^

JT|f ^ f? n : ^
%, % ?T&% ^  ^

I ^ f  ft? 2rf^ BTPT sRcnr 
5Tv6̂ i (unfettered) arfinJR

# ^  i 2|ft
9*^t% % ^T% ^ft v fr f^

\ ^ s R  fTO arW; 
3nT9I % »̂T 3rfM+'l<̂  ^  t̂*T ^  ^
^  ^<+K ^ ;
% ^  ^  srn
^  3ftt ^  ^  ^  arf^npT  ̂ ^
^  ^  f*— aftr 3ff«R»n: f^r f ,
3Tf C f^^f¥ (Civil
liberties) ^ bw%
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^  aftr iR R  ^ w n < V % , —  

rft «Ft 5T2TT 3(f^iFr<
^ 3ftT ^  ^

r̂̂ PTT ^  ?rft% ^ ^ I
w*fff’TT ^  5 ^  arf^^T ^vfTK ^  ftr^ 
i  ^  5i5Trn % qw  1 1

^  fFJffT 5  3H  ̂ Tl^T ^
^ (All power

is derived from the people) i 
eft *̂TcrT ^T srf^^TT

*Ft 2TT 5̂ I ^  

^»ioT ^  %, %

1C\T VTR % ^  T̂
srtr SHTT STT'l *̂T ^

^  ^  5 ^  3Tf^^T?! 5fT^
^  t  ^  ^

^  t  I ^ it

^  ?Ft ^  -̂TTf 1^ t  aflT cmr r̂ ^

^  5|̂  t » ^  3FRTffrF
^ R  ^  W>T^i aftr^rhFTTST

ĴT iTTcft t  ^  ajfî ipTT
*f^ ^ tv  ^  T̂TcTT %
% 3 T fg ^  ^  % I 3|Yt ^
^TWTT s r fw ^  ^  ^V
VtfSRT 4><al t  ^  ^  3 H ^  ^  ir^ 

[̂̂ TTT srf̂ snPTT f  fv  m n i ^
t̂optt: v> r̂ct% ^  i

3Rn^ QFRTT ^  s fr irf^  arf^rvR
t  ^  ^  ^  aftr ^  ?ft T̂?
KK^i g 'Hn<w #  arh: ^
5ytvTT^i? ^ v  m^rfr^ ^  ^nr

^  3 r f H ^  I  I t l f r t #  

t  I W  ^  ^  ^  ^

^  t  5T^ ^

!RTf̂ vFiT =qr^ 1 1  4
^  iTBT̂ snrr % ^

% fwmii g, %f%5T ^ 
wftnFff ^  ^  g fV ^

302 PSD

^  fap 15̂  ^  % fW  i[wf![
i ,  i w i ^  11 n??#

■•ft *1*^ ^  ^  t  ftf* w  ^  ^  

^ if^ ir  ^Iftt ^ tT ^  I ^  <TiTf̂ r̂

afk  5 ^  ^  ^JTT ^ i f ^  I sniT

^  T ^ T tM  I  ^  f^r f̂'

<Tt̂ H ^  3rf^VTT 
I n5V< l ^  JTf f

^  ^ncvR q r ^  ^  f t  >3̂ r % ^ft# 

f t  I ^  ^  a n #

3ftq%T ^  ^  3HT ^  3ftx ^  

T̂TVTT % TT^flRJ *fii^
^  ^  W l ̂  ^  %

T H R f^  v N f qnc ^  f^ctii ^

^  ^rrf^ I ^pjT w ^ rr  
•1̂  ^  ^  

eft ^  ^  f  %  ^  eTTf ^  <IM

IV4) ^  'T^ ^>fift ^ r f ^  3ftr 

*T TT^f^T^ ?ft^ •ft in
^  ^  ^  3rRJ|T I am r f t ^

^ J T f  ^WTTTT^F

^  aftr 4̂ d'<Hiy

^  arrr w  ^  ^  f r d f W  %
elT^T I t][?ft fRT^ *T

^  5f H^l<\ % ^  ^  
^  f ,  «T % T̂RT ^

^ *Win '̂ ^  f  IV  ^R*FTT j

^  ^  f  I q f  ^ R f^ fn  TO

^  % fOT ^rr<Ht-." f  ^  fV  WNi- 

TTwJT ^^STT ■'il^cil t  I ¥ t W ‘

^R* T R j f f ^  ^  f  I

f*T ^  'STR^ ^ r f ^  ft?

TO f  3f\T f̂ TlTT TO f  afiT
^  TTOrff ^ T  q‘3Tff't % qm  WRJ 

3j1t ^  ^  s r^ r  %  
^ m ix  ^ r  ^ fe f t  ? i ^
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ffto firsr] 
t ft* ^

^  ^ f  I f  w nH i

Wiwn 3ftr I W g

1% ^ ^ <®fn < ^  ti«T»'d̂  ^ ^
f% h>iÎ '»H ^ sftx ^

1 1  srrsr ^mfr^ arf^-
<t»rO ^  C ^ ^ I ^f^FT 3̂ ?]T

¥f T̂TVTX 3TR aftr ^ ^
v̂H»T P̂T ?rt vtf

I ^fVvil ^  T̂T̂ TTT ^ N tTTvIT 

3ftr nfhv^t H t  3HK
^  ^ ^ ?ft 
m ^ sr i  I ^  ^  3rr?r
>̂1̂   ̂ ^  ^ % n̂?®pTT ^

n I W >̂̂ 9TT ^ fk> ^  ^

^ ^  3rfsR>n: t  i ^nrt ^
^ qtftq‘5 (Transition
period) # f  W fm I’T 1̂  ^

^ *T ^HdT ^ «n<

^  ^  ^ % <l‘T)*fT ■»̂ ff̂ A|,

^ % W^K
^  ^  ITJ 3Tf^R I

rfft% ^
I  f5R T ^ 1 1  ^

^  ’5ft ^ îP̂ 4 ^
(non-violent)

^  ^ <'T< I < ^  ^

^  1̂% I ^  ( ^  H
*̂ 7̂ T I 5T| ^ >̂tW
^n:spK % 3fk affh:
^rar^TT^ t  I TO % ^ q - ^ ^T?TT^ 

^  ^  I TO eft «l^i^<

^ I ^rl<n^4

^ft t I ?r̂  
I ^ 4̂ #

^ ^  ^ sprr I OT

f  5̂fr ^  T̂̂ RTt ^

f¥ 3TH W ^  ^ ^  ^
^  5Tff I arni f ^  t o
^  f̂ vnr̂  îT»T % l%?r >̂nT̂
|, qT T O ^ F p rt
^  ^t?SR I m  w t  ^

^  r̂ro 3pT ^
^  WTTO ^  I ^ ^  arrr %

r^Hn % T̂HT T̂ *TT -^l^al ^
STTT 3TRT % r̂PT ^ *1̂1 pji  ̂ 31^
srnrf  ̂ ^ ^
srni'i^r ^  ^ ^rf^*r i ^ ^
srraT^ ^ Vtf̂ R̂T

^   ̂ +«jr'î H, %\Ux̂H 3frc
^  I

3rrr ^  irr  ̂ =5rrf  ̂ ftr arrr
 ̂3T^w  ̂w

^FT r̂ ferr ?tt i 4  ^ r^ r f
1% 5 n ^ fWR^T
^ t̂% I  ̂  ̂f%
Ti^^ ^  ^  ^  #' ^
t ^ I m
fv ^ ^
3TW tTî  IT^ f ^  ^7 f̂ T̂T ^ ^
f̂T t ^

5Efl̂  'TT â '̂ TT î'hcTl ^
b\ ^ r  ^  q r ^  ^  qr

t̂ T TM ̂ r F̂T I
11 A. M.

^  sTFT ^T ^2TT̂ r m ^  ^  ^
•^i^di I A fqiT ^  «TR ^Q

i  r^  ^  ^ T O  qTcff ^ r

^5FT 5 ^ *3ft
 ̂ tv ^ 1̂ 4” 9̂cR»TT̂ ^

«ftr cPTR ^  3jH
?nrr*T srrarr^ % |' ^ | t

I tT̂  wK?m ^ ^  ftr



^  f m m i ,
(Sportsmaix) «Pt (Spirit)

I ^  ^ ^
^ r f^  I ^  ^  ^

:<5hr ^ ^
3t1t  ^  ^  f^nvpT  ̂^  ^  ^

^  ^n:# ^  jptfsiT̂ r ^  3ftt ^

f  ^  l» TTfcfT ^m; ^
%, f^*T ^  IV 'Ji^af ^  'SPT̂  '̂Ml 

i  I f
#■ =5rf%̂  TT^ ^
3Tk a f# ^  ^  iT^ fm i  ^ f m
^  3TM  % ^ ^ fV

^  y>T w *̂i»i %
r̂rfl' # ^  f ^ f ,  ^

^  ^ ^  ^  3ftr
^ ^ V <  ^  3TTTTTT ^  3TT̂  I ^

^  ̂  ^^rf % '̂ PTPT ^
fWd’f  r̂ 3?V^ *T «t>'̂ T ^

T̂T̂  ^ ^nr »̂Tcft ^
a rk  ^  ^  3T5^ I  I f̂t TO

^ 3Tnu fwfs^
%7t ^  (Defence of British 
Realm Act) % qt̂  ŝ

^  I ^  3R- ^
T̂TOT | f ?fr ^ ^ r t j f t ^

^ ^  ?rnrfT^ spT
3T f^K  I  fqr ^n^TR ^

‘ ^nm  t sAt
arV?  ̂ ^  JTf I sfh: fT
âFrr̂ TT «TT i 3T^ ^ ^ ’FarR ^

^  ^ ^ r f  ^nr ^  ^  ^
% 5̂T»|̂  ^  ^ 5 T  ^+clT ^ I

wsT ^  A' Tr r̂rsft % 5fT^ ^  w
% ^  ^  ^cfTSTTV ^̂ TT ^ I

awltr̂  ?̂r< qŵ T̂ ^
.sfh: ^  ^  srraT t̂ ?t<t^ ^

:2315 Press (Incitement 10

afr^fsft arrirr^, Hurfx^ ^mrt^
^ 3T5T T̂9F̂  ^ t f̂nr̂ T 5̂̂ TC 

ifhnT % ^  3iT3iT?t ^  qfw %
5ft% ^̂ TT 3fk 71%

|tift I ^  ^  ^  sFtf
^ = 5 fN -? r ^ | , ^  ^̂ TT̂ ar r̂|f t ;
^  ifr ^  ^  t| f , ^  ^rrf^
% ^ ^  «n^H *ni

?5irRT, qr ^
5RPTT, ^  ^4nX  ^'t ^WTT ?̂ ^
f^Rrnft ^  I 5it^ ^  ^ ?R^iT ^
9T1W I ^  ^  3T^
% T̂pr, % r̂nr ^
%fm^ % ^ t >̂1̂  ^  3TfT
^Tw % ^ 5 n r  3JT f ^ ’ ^  w.

^  1̂  ?jWf ^ TPT «TFPT % 
fOT ^p3R  I

(English translation of the above
speech)

Shri M. P. Mishra (Bihar) : This Bffl 
appeared in the evening papers the 
day it was introduced in Parliament. 
We received a copy of this Bill after 
two days. When I read the news
papers, and saw it prmted in bold
headlines that security deposit and
precensorship had been abolished, I 
thought the Bill would really be very
good and would fulfil the promises 
made by the Prime Minister. At the 
same time I was surprised to see those 
headings as to how such a Bill could 
come from no less a person than Shri 
Rajaji. My hon. friends know , that 
Rajaji was the Chief Minister of
Madras in the ĵ ear 1938 when the 
British were still ruling over the 
coimtry. In those days when sedition 
was a sacred duty of every Indian, 
Rajaji had not hesitated to apply 
section 124 of tl;e Indian Penal Code 
against one of the patriots. And. the 
fact that the very same Rajaji has 
introduced such a Bill, such a revolu
tionary Bill, which removes all dis
abilities and restrictions from the press, 
accounts for my surprise that I had
while reading those headlines. On the 
one hand there were the promises of
the Prime Minister and on the other 
there were these headings. So when I 
read the Bill in the night, I was hai^y
with myself because I did not e x p ^
that such a good Bill in regard to the 
press would come from a person I t o

1951 to Cnme) Bill 2316
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[Shri M. P. Mishra]
Bajaji. My hon. frierxd has rightly
observed that what is given to the 
press by one hand has been taken back
by the other. I would say that the 
hand giving a small bit of liberty has
been kept in a fair liijoelight while the 
hand snatching away the freedom is 
behind the curtain, in the darkness, 
and it is there that the cleverness of
Rajaji lies. Rajaji is known in the 
country as ‘Chanakya’. If Rajaji intro

. duces a Bill which in reality is not 
fraught with dangers, then in no case 
can it be Rajaji’s BilL Many of my 
friends here in Parliament say that the 
Bill is very good, that it abolishes 
precensorship and that the Executive 
would not demand any security ,from
them. In brief, they welcome the Bill
saying that Rajaji has carried out the 
promises made by the Prime Minister. 
But after carefully reading only one 
section, just one clause, which is 
numbered 3 in the Bill, 1 can only say 
that it would not have surprised me at 
all hiad the British Grovemment brought 
such a Bill before Parliament in the 
month of August, 1942. This Bill does
■ot remove any restriction from the 
press; the talk of doing away with 
these disabilities of the press is only a 
stunt. On the other hand, I feel that 
even the British Government never
tried to impose so many restrictions on 
the press. It was only at such times 
when, in 1930 and 1942, there was
open revolt by the Congress against the 
British Government, that the latter 
Imposed restrictions on the press. 
Otherwise such restrictions did not 
exist even in 1940 when the Great War 
was on. Therefore I am at my wits 
end to understand why the Congress 
Government, this Congress Cabinet— 
am also a member of the Congress 
party—has introduced in these days a 
Bill which curbs the freedom of the 
press and the freedom to write. I 
believe that freedom of the press is a 
symbol of the freedom of the country 
and the liberty of the people. In a 
country, where press is denied its free
dom and where restrictions are
imposed on writing and reading, 
neither can there be any political free
dom nor the liberty of the people, not 
to speak of democracy.

The other day while explaining the 
meaning of objectionable matter. 
Rajaji told us that we would have to 
be a bit liberal in its definition. He 
expressed the fear that if certain 
restrictions were imposed in that
behalf the courts might set them aside. 
But I can confidently say that the 
restrictions which are sought to be 
Imposed are so numerous that the 
authorities would be within their

powers to check even the slightest

criticism of the Government. No> 
person or newspaper would be able tô  
say or write anything which might not 
be palatable to the Government or the- 
authorities, or with which they might 
not agree. The press would not be- 
able to publish anything that the Gov
ernment and the authorities might dis
approve of. It is true that the execu
tors of this law might allow all freedopi- 
to the press despite this Act. But the 
provision in the Bill viz., “ interference 
with administration of law” is most 
Improper. There are so many laws of
the land. Suppose a District Magis
trate promulgates section 144 or
imposes curfew in a city where there 
is nothing abnormal and hence no» 
necessity of such a step, and a news
paper criticises that action, you would 
call that an interference with your law.

I very well remember an argument 
advanced by Rajaji the other day. He
said “When we have passed a Bill and. 
enforced it, it means that it has the- 
sanction of Parliament behind it and so=> 
nobody has the right to speak against 
It” . Well, there are many lawful 
things in the country and whatever 
happens in the States is all legal and if
I am forbidden to speak against it. it
would be an encroachment on my 
rights because those laws would not be- 
changed till the Day of'Judgment and 
would remain as they are. It is our' 
birthright to speak against the laws 
passed by the Government. It iŝ  
quite democratic to try to change the- 
laws which are brought forward by the 
Government. The only difference is 
that once a law is enforced we cannot, 
break it. Suppose section 144 is en
forced, then it cannot be that we may
try to defy that order or despite the
curfew, we may wander on the roads. 
In a democracy, every person andi 
every citizen has a right to say that 
particular law is improper and invalid, 
and that the Government have acted in
a high-handed manner. But if this: 
Press Bill becomes law, this right o t
ours will be no more.

Before I proceed with this point t
would like to submit that when this
Parliament was considering the Consti
tution Amendment Bill, there was a 
great agitation in the country against 
this measure. The whole press with 
one voice and the people, the various
institutions in the country and the
Members of Parliament emphasized
that there should not be any restrict
tions on the press. At that time the 
Prime Minister told us that while Gov
ernment was amending Article 19(2). it 
had no intention to curb the freedom
of the press. That is what the Prime
Minister said in his speech. Then he 
said Government would soon be intro-



2319 Press (Incitement 10 SEPTiaiBER 1951 to Cnme) BiU 2320

«ducing a Bill whereby all laws which 
were made by the British to restrict 
the freedom of the press would be 
repealed. Therefore the Government 
was honour-bound to bring in such a 
Tepealling Bill by which the Govern
ment would withdraw the Press Act of 
1931 and similar other measures and 
,provisions which restricted the freedom 
-of the press. Then there were provi
sions in the Indian Penal Code which 
restricted the freedom of the press and 
the liberty of the citizen to the extent 
iihat they might not create lawlessness 
in the country and endanger its free
dom and security.

I want to submit that it the press or 
the newspapers are not to be given 
more rights than a citizen has, then 
they should at least be granted those 
rights which an ordinary citizen enjoys. 
Then, how far is it justified to put 
betters on the press when all laws of 
the Indian Penal Code are also appli- 
'cable to it. The Indian Penal Code 
<!ontains a variety of sections—sections 
‘dealing with incitement to lawlessness 
and defiance of the law of the land. 
When you can proceed against an 
•editor of a newspaper or its managing 
director or its publisher under the 
provisions of the Indian Penal Code. I 
fail to understand the necessity of 
bringing a separate measure for this 
purpose. Therefore, what should be 
done is to retain only such provisions 
.as are not objectionable and then to 
withdraw the remaining clauses. If 
this is not possible, the Bill should be 
'circulated for six months for eliciting 
public and press opinion.

Another drawback in the Bill is that 
it provides more than one punishment 
^or the same offence. It is a common 
principle of law that a person should 
jnot be given more than one punishment 
ior the same offence but the Bill seeks 
to provide otherwise. The publisher 
can be punished and then a punish
ment is provided for the editor also; 
the press can be confiscated and he 
•can even be imprisoned. There is no 
such thing in the Indian Penal Code. 
After all what wrong has the press 
done that it should be fettered like 
this and the Government be given 
more weapons to destroy its freedom? 
And all this when we know that it is 
the press which is the watch-dog of the 
“freedom of the country. In the battle 
■for the independence of the country 
the press has played a leading role. 
It is common knowledge that the 
Indian press braved terrible hardships 
«nd despite all oppression and high- 
liandedness at the hands of the 
British, it had a large share in the 
freedom struggle, so much so, that In 
29i2 and in 1930 all newspapers were

closed down, hundreds of presses weie 
looted and their machines destroyed 
by the British. And that was a time 
when the big capitalists of the country 
were not controlling the prQss but on 
the contrary, the poor and the ordinary 
people were bringing out newspapers, 
and this was the only source of their 
livelihood. These were the people who. 
in those days, opposed the British and 
fought for the cause of the country. 
Hence it is bewildering to note that the 
first national Government of the coun
try which always claims to be a 
democratic and republican Government 
and which has also adopted a Constitu
tion based on democracy, is seeking to 
put such fetters as the Bill seeks to do 
on these very people. It is really a 
matter of shame. A newspaperman 
friend of mine told me yesterday that 
if the Bill was passed, the press would 
think that it had freedom only for four 
years and that after that period it has 
gone back under the British rule and 
I feel there is enough truth in this 
observation. If this Bill is passed in 
the form in which it has been intro
duced and if it is not withdrawn 
despite all-round opposition, then I am 
forced to say there would not be any
thing like the freedom of the press 
in the country and the promises made 
by the Government both inside and 
outside the House will be rendered 
useless. What was the word given by 
the Government in this House? I 
want to tell you that Pandit Jawahar- 
lal Nehru himself said in this House 
that the Government had no intention 
to impose restrictions on the pres^ 
He further said that the Government 
would bring a measure whereby all 
these restrictions would be removed. I 
would like to read out a Te^ lines from 
what he had said:

“Now as I stated previously, 
when we brought forward these 
amendments, any desire to curb or 
restrain the freedom of the press, 
generally speaking, was exceed
ingly far from our minds. That, of 
course, is no excuse, or no reason, 
if in effect the words do that—I 
realise that— ând it is folly for any 
Government to say, ‘we did not 
think of this*, when a certain conse- . 
quence inevitably flowed from that 
action. That is perfectly true. 
Nevertheless, there is something in 
it when I repeat that any desire to 
curb the freedom of the press was 
not before us. We are dealing 
with a particular situation. I think 
a difficult situation, a situation 
which grows more difficult, for a 
variety of reasons, national and 
international. And it was not in 
terms of curbing the press, but it 
was rather in wider terms that we ► 
thought of this problem, Bec9U9^
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we were all the time considering
the question of the press rather
independently, we wanted to deal 
with it independently, to put an 
end to some old laws and bring 
something more in conformity with 
modem practice, in consultation 
with those people who are con
cerned with this matter. How
ever, it is perfectly true that whe
ther we thought of it or not, this 
affects the situation to some
extent. It affects it in two ways: 
one, directly, that is to say, a 
certain thing has been done which 
may put an obstruction in the way 
of the press in theory, and, 
secondly, it may give a chance to a 
Government to impose some dis
abilities, that is the Government 
may have the legal power to 
impose some disabilities unless 
some change is made. Both are 
possibilities, I recognise that. So 
far as we are concerned, we do 
not wish, and we do not wish any 
State Government, to take unfair'
advantage or any advantage of this
change to curb the freedom of the 
press; generally speaking, and we 
wish to review the whole scheme 
as soon as possible. But I would 
beg of you to consider this matter 
in theory as well as, of course, in 
practice.*’ -

These things clearly show that 
Pandit Jawaharlaiji had given an
assurance to this House that the Bill 
which he would introduce would 
remove all restrictions and fetters from
the press. He assured us he would 
bring such a liberalizing Bill which
would afford maximum facilities to 
the press. He further stated that the 
amendment being made to Article
19(2) of the Constitution might be 
taken advantage of by any future Gov
ernment of the country in imposing 
restrictions on the press and hence our 
Crovemment' would not take any
advantage of that provision. This
assurance has been given to us in the
amendment to Article 19(2) of the 
Constitution recently accepted by
Parliament. Not only that, he went on 
to say that the Government wished to 
consult all people who were concerned 
with the measure before it became a 
law. Under the circumstances, I hope 
Rajaji and other hon. Members of the 
House who are thinking in a different 
manner about this Bill would forgive
me when I say that if the Bill is passed 
in the form in which it has been intro
duced, it would amount to a 'breach 
of faith on the part of the C^vemment 
with the countiy as well as the press. 
I  was surprised when the Prime Minils>

ter was announcing the legislative pro
gramme of the last week and an hon. 
Member asked him whether-the press 
Bill would be taken ilp. ^ e  Prime
Minister replied that the Bill was not 
ready. Rajaji then whispered in his 
ears that he was moving the Bill that 
very day.

Shri Kamath: Did he whisper in hiŝ  
ears? How could you hear it then?

Shri M. P. Mishra: Yes, he whispered 
and I heard it. I want to tell you that 
it is really bad that the Prime Minister
of the Government does not know whe
ther the Bill is ready or not and the
Minister of Home Affairs informs him
then and there that he is moving it 
that very day. It is clear, therefore^ 
that the Prime Minister has not seen 
this Bill. If the Cal>inet has passed it, 
it has done it blindly. It is an import
ant measure and the Prime Minister 
must clarify the position because these 
assurances were given by him and any
body who has the least knowledge of
English language can understand them 
easily. These assurances are not 
wrapped up in a language which only 
a person of Rajaji’s ability can use. 
The Prime Minister si^aks simple and 
clear language and it can be inter
preted in a simple and easy way.
Hence it is a clear case of breach of.
faith on the part of the Government 
with the House and the press and the
country at large. ^

They want to emphasize that they
have brought a Bill which would 
abolish precensorship and security 
deposit. But what would really
happen? If we want to say something 
which is not palatable to the Govern
ment, then the court would be- 
approached and asked to demand
security from a certain newspaper on 
the plea that it has published a danger
ous matter or a dangerous editorial. 
Clause 3 of the Bill defines ‘objection
able matter’ in such a sweeping fashion 
that we would not be able to utter a* 
word other than that which is liked 
by the Government and is agreeable tO' 
them. But anything that is not liked' 
by them would become objectionable
under clause 3. For example, it pro
vides that no newspaper can incite one 
class against another.

Everybody in the country knows that 
there have been two or three classes ini 
society for hundreds, may thousands,, 
of years. On one side there are the
poor, on the other, there are the rich; 
There are crores of peasants bnt just a- 
handful of zamindars, lakhs of hungry
and unclad labourers but just a few
capitalists. The poorer group is
extremely poor and is being exploited' 
and oppressed and trampled under
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foot Dofikig our s ^ i^ le  for freedom
we made them alluring promises for
providing them food and cloth and on
that basis we fought the battle for 25 
years. All that has awakened them 
and̂  filled them with a c9nsciousness 
of “ thei|* rights. Four years have 
passed since independence but the 
zamindari has not yet been abolished, 
nor has there been put aryr check 
upon the exploitation by the capitalists. 
They are as strong as ever. And lakhs

things and would b  ̂ proscribed. Thu.s 
if a case comes up in regard to the 
Merchant of Venice, it would be pros
cribed on that ground. So would most 
of our cultural and art works. Then, 
a police officer may declare in the 
Sessions Court before the Judge that 
such and such paper has committed a
serious crime, that it has incited the 
people against zamindari and has
indulged in subversive activities
against the Government thereby

of cultivators are becoming prey to the hampering the working of the Govern-
brutality of the zamindars. Do we then, ment and so it should be required to
say anything dangerous if we complain 
against the ^rsistence of the system 
of zamindari? If anybody says or 
writes that zamindari is an oppressive 
system, that the zemindars oppress the 
ryot and keep them poor, he would be 
sent to prison under Rajaji’s law. Is 
this the meaning of freedom that the 
zamindari and capitalism may flourish
and the peasants and labourers may 
groan under their oppression and the 
Government keep quiet? Our Cons
titution outright disallows the exploita
tion of one class by another. The Gov
ernment have accepted this principle 
as the basis of their plans and have 
repeatedly reiterated that they want to 
constitute a social structure where all 
are equal and all have equal opportu
nities for progress and where there is 
no place for exploitation of one persort 
by another. If that is their intention 
why has this Bill been framed? A
Government that intends to treat 
everybody on equal level should send 
behind bars those persons who try to 
create impediments in the process of
formation of such a society. If they 
really want society to make progress, 
it is imperative for them to create an 
awakening among the p>easants and 
labourers and abolish caoitalism and 
zamindari and send to jail those who 
oppress them. But the position today 
is that the professions and practice of
the Government drift in opposite direc
tions. Talking loudly about creating 
an ideal society, but at the same time 
sending those to prison who make 
efforts to that end is really a very
strange thing.

Now. formerly the Government could 
demand a security from Rs. 300 to 
Rs. 3,000 if the law were infringed for
the first time. If the offence was com
mitted again a security ranging 
between Rs. 1,000 and Rs. 10.000 could
be demanded. This discretion has now 
been passed on from the Executive 
Government to the Sessions Judge. A
newspaper might be charged with 
publishing obscene matter and declared 
forfeited. So far aS tbis aspect is con
cerned, I think, if they just look into
the old books, a number of them would 
be found to contain objectionable

deposit a security of a lakh of rupees. 
The judge has to see whether he has 
really committed an offence; and when- 
he will go through clause 3 he would 
have no alternative but to concede that 
he has committed an offence for after
all he has to honour the law. And
clause 3 has a very wide application; 
according to it anything can be intei- 
preted as amounting to an offence and 
not merely that which the Government 
may consider as such. What else can
the Judge do then, but decide in favour
of the demand for the depositing of the 
security of rupees one lakh, if he consi
ders that a grave offence has been 
committed against the Government. 
However, we may jeave that matter
here.

The Bill contains another dangerous 
provision. If it is found that a press 
has not obtained permission Under the
Press Registration Act, any police
officer may raid it with a warrant from
a Magistrate and seal it. He may even
take away the machines and close it
for ever. Now if a Police Officer is not 
on good terms with some press, whose 
newspaper has published things that go
against him, he may go to the SJ5.0. 
and tell him that the press is being run 
without permission and obtain a 
warrant from him and close the press. 
The source of its livelihood would thus 
be sealed for ever if the machines are 
taken away. And the owner of the 
press may go to the S.D.O. who may 
declare ultimately that he was not 
guilty. But the action of the police 
official will be defended on the plea of
its having been done in good faith. All
officers of Government do everything 
in good faith.

Shri T. Husain (Bihar): May I ask 
the hon. Member a question?

Shri M. P. Mishra: You will hav̂ e 
your chance. However, you may ask.

Shri T. Husain; The hon. Member 
has not given his reasons why he 
thinks that Government will do
injustice. How does he say that all 
these things will be done?

Shri Kamafli; All Governments can
do fhem.
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Shri alachari: I would ask
the hon. Member who last spoke (Shri 
T. Husain) not to take it all so 
seriously. It is usual for people to fear 
Government and expect injustice. Let 
them have their say.

Shri M. P. Mishra: I may tell you 
and the hon. Minister that I do not 
mean to suggest that the Government 
will begin doing it straightaway. But 
they would do it when they find them
selves in hot waters. The thing is that 
when a Government is unable to pro
vide the people with the essential 
necessities of life, when it cannot elimi
nate their hunger, the people would 
raise a cry against them. A feeling of 
indignation would be aroused in the 
public mind and the Government 
would be prone, on such occasions to 
forget their promises of freedom and 
democracy; and in order to save them
selves they are likely to use this 
weapon when they are armed with it.

May I also make a reference to the 
Constitution which specifically lays 
down that the Government will derive 
all power from the people and that it 
would be a democratic republic in 
which people would have all opportu
nities? I, therefore, want to impress 
upon the House that we must have a 
fuller comprehension of the people’s 
rights in a democracy before we try to 
show to the world that we are estab
lishing a democratic administration in 
our country. In democracy, the people 
have a right to change the Govern
ment. This right may be asserted by 
them in two ways. One is to change the 
Government by expressing their 
opinion through voting; the other is the 
way of violence. I quite concede that 
§0 long as the people have the right to 
change the Government by constitu
tional means they should not assume 
the rebellious role and use unconstitu
tional methods. So long as they have 
the unfettered right to change the 
Government by constitutional means 
they must not take to the violent way. 
But when you deprive the people of 
their essential rights that they possess 
to change the Government through 
constitutional means—and these rights 
are their civil liberties i.e. the freedom 
of speech and expression and associa
tion—then, by virtue of such action, 
you give them a new right to throw 
away the Government by violent 
means; for whatever power the Govern
ment enjoys, it derives that power from 
the people themselves which fact has 
been accepted by us in our Constitu
tion. You would, therefore, have to 
concede to them the rights of expres
sion* speech and association and if

you deny them these rights they auto
matically acquire the right to dislodge 
the Government by violence for after 
all the Government is of their own 
making and they are the ultimate 
source of power. So a Government 
that proclaims itself t6 be a democratic 
republic has no power to keep back 
from the people their essential rights of 
speech and expression. A Government 
that disinherits the people of their 
right gives .them another right to 
change the Government by other than 
constitutional means. It is their birth
right to express their views and I hold 
that in a people’s Government every 
citizen has the right to say anything 
he likes. That is democracy. In 
democracy everybody is entitled even 
to say that he wants Fascism and not 
democracy. I myself am against 
Hindu Mahasabha and Fascism but I 
consider it a right of a person in demo
cracy to say that in his opinion it is 
Fascism and not Democracy that can 
do good to the country- It is Fascism 
that compels people to praise its 
principles even though they may not 
like them. If it is a democracy, 
people should have the right to say 
anything. A people’s Government 
must necessarily have public support at 
its back. It should have prepared the 
public opinion by propaganda. And 
when some political party opposes the 
Government on the political front, the 
Government must meet them, on the 
same front. But if the Government 
were to arm themselves with these 
powers, they would not allow.the other 
party to speak against them and so 
there would be no question at all of 
meeting the opposition of that party 
on a political level. But sealing the 
mouths of the opponents would become 
dangerous for the Government as w€dl 
as for the Congress. If that situation 
arises the Congressmen would stop 
contacting the peasants and labourers 
for they would be comfortable in the 
thought that the Government would do 
everything. Such a situation is very 
dangerous for a country that wants to 
run a people’s Government. The 
Congressmen are already gradually 
leaving the political front. We must 
be sure of our promises and of our 
duty and we must maintain contact 
with the peasants and labourers telling 
them what the Government propose to 
do for them. But the Government 
seems to be doing that work for them
selves. They want to impose restric
tions on speeches and writings. In 
fact, such measures are resorted to by 
a Government that believes In 
Fascism and Communism. Today the 
Communists swear by the rights of the 
citizens, but I would not be surprised 
if they bring in such a law if they 
come to power. But I am surprised
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when I find that a Government 
believing in democracy brings forth 
•̂ uch a measure. The Communists 
•openly declare that their policy is to 
overthrow ^ the Government by 
violence. Well, I hold that they have 
a right to say so; but since we are in 
•a transition period I think we cannot 
allow this kind of thing to go oh and 
we must stop them. However, the 

<Iommunists or the Fascists must have 
lull right to change the Government 
by constitutional methods even though 
it is true that they believe in a system 
which is not democracy. Therefore, I 
-say that this type of Bill is unfair and 
<dJingerous for the country and the Con
gress besides being so far the press 
also. But our press people are brave 
men. For 25 years they have fought 
-against dangerous laws. They think 
they can fight this law out within two 
years. The Government declare they 
bave brought this Bill to eradicate
some evils and that it would be in the 
Interest of the press itself; Jout the 
press people ask them to withdraw it. 
What is the reason then that the Gov- 
Kcmment do not take it back? I beg of 
them, therefore, not to play with fire 
and not to tamper with the citizen's 
freedom of speech and writing. Those 
very persons who would attempt to 
•deprive the people of their civil liber
ties will be responsible for encouraging 
in the country the ideologies of
Communism, Fascism and the Hindu 
Mahasabha. The Government must
remember the promise they made to 
the press at the time of amending the 
‘Constitution. I wish our Prime Minis- 
"ter were here at this moment. I hope 
Rajaji will acquaint him with the feel
ings of the House. He had promised 

•at that time to bring a liberalizing BiU 
.and a Bill has now come in a form in 
which a sword ijointed against the
breast of somebody is replaced by a 
bren ^un.

I do not want to take more of your 
time; but I want to reiterate that in 
.spite of my being a member of the 
Congress party I feel that this Bill is a 
•dangerous one for us and it will undo 
the high sounding promises that were 
made with regard to the civil liberties 
iof the people. A Government 
believing in democracy must possess a 
sportsman’s spirit and enough courage 
to face dangers. When it finds people 
^voicing criticism, it must hear them 
and try to remove their grievances and 
when it finds that the people no more 
•want it, it must go and "make way for 
those whom the people want to instal 
in their place. We all know that Mr. 
Churchill who saved the British 
Umpire and the Britons and whom the 
lEnglish children called *\mc\e\ was 
removed from the office by tiie ikttiMt

of those very children by the constitu
tional method of vote. At that 
moment he did not revolt but quietly 
made way for the Labour Government. 
During wartime an English woman 
said that the Government in Great 
Britain worked like that of Hitler and 
that in fact the latter was better. At 
this, the Home Secretary sentenced her 
to five years’ imprisonment under the 
Defence of the British Realm A ct 
When* Mr. Churchill came to know of 
it he said that in democracy every 
citizen had the right to say what kind 
of Government he or she liked and that 
woman was released. And thiŝ  
happened in the war days. However,
I can understand such a law if, say. 
war breaks out with Pakistan. I 
would then even go to the extent of 
asking Rajaji to bring in a ten times 
more drastic law because war is a 
madness in which the talk of civil 
liberties has little meaning. At such a 
time every kind of liberty would have 
to be kept under check in order to win 
the war. But when there is no sudi 
thing, when there is no inflammable 
situation there is no revolt nor riots 
and things are going on i^acefully, 
the imposition of such restrictions on 
speech and writing is an indication of 
the Government’s fear. This would 
lead the people to lose confidence in 
the Government’s competency. There
fore, in the capacity of a Congressman 
I would humbly request the Govern
ment either to withdraw it or else 
circulate it for six months for eliciting 
public opinion.

Shri Rathnaswamy (Madras): It is 
hardly necessary for me to empliasise 
the fact of the importance and the 
prominent place the press should 
occupy in democracy. At a time when 
the forces of authoritarianism and 
totalitarianism are raising their heads 
in this country, it is incumbent on us* 
to see that the press is given absolute 
liberty and freedom, of course subject 
to certain healthy restrictions, to play 
a vital part in the building up of demo
cracy. I am afraid the hon. Home 
Minister is labouring under a delusion 
that this Bill, if passed into law, would 
give a charter of freedom to the press. 
But let me tell the hon. Home Minister 
that there is absolutely n o . hurry t<* 
bring this Bill forward; I cannot imder- 
stand why there should be such a 
mortal hurry on the part of the Gov
ernment in bringing this Bill before the 
House. I say so in view of the fart 
that the amendment to Article 19 of the 
Constitution which we undertook 
during the last session of Parliament 
is in the Supreme Court; it is pending 
before the Supreme Court and no deci
sion has been arrived at as regards that 
amendment of the Constitution. 1 
therefore suggest to the Government
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that it would be better and wiser to 
await the decision of the Supreme 
Court.

Secondly, the hon. Home Minister 
said that this is a repeal of the Press 
Act of 1931. I am, however, afraid 
that the Bill carries certain obnoxious
features of the Act of 1931. The Home 
Minister affirmed that this Bill is going
to be a consolidation of the various 
Acts that are in existence, "but I am 
afraid it is not so. When there are so 
many Acts in existence today under 
which any offence on the part of the 
press can be dealt with, I do not under
stand the need for Government to 
come forward with a Bill of this kind
in such a hurry. I am not so much 
concerned about the press barons of
this country. I am very much con
cerned about the class of journalists 
who are mostly drawn from the middle 
classes. It is a well known fact that 
the taxation measures and the policy
that we have been following all these 
years since we came into office in 
respect of food, clothing and other 
essentials of life have proved extremely 
detrimental to the middle classes. They 
have even gone to the extent of
completely exterminating the middle 
classes in this country. There are
many things on which I should like to 
touch on this occasion, but suffice it to 
say that in so far as some of the provi
sions of this Bill are concerned, I am 
afraid that it would hit hard the poor
journalists and such of those who *̂ wn 
small presses of their Own. What

happens to a journalist in case the 
Managing Editor of a press or the 
owner of a Dress finds that such of that 
news which are g iv en  by the journalist 
would hamper or harm the keeper of
the press or the editor of the press—or 
it may even lead to forfeiture of his 
press? In such cases it is quite likely 
that the journalists would not be em
ployed by the press-owners or the
editors because they would naturally 
be afraid that such journalists would 
be injurious to the running of the
newspaper. This is a handicap under
which the journalists shall have to 
suffer.

Clause 3 catalogues an extensive list 
t>f offences. There are hundreds of
small newspapers which cater to the 
nrods of millions of readers. If this 
Bill becomes an Act, I am afraid 
certain materials which can be other
wise given to the readers of this coun
try would be suppressed, because the 
editors or the printers would not be in 
a position to divulge the actual news^ 
to the readers, so that the readers 
could form their own opinion, under 
Hie Preas Act of 1931 the Brltisbetg

never used to tolerate any speeches  ̂
against or criticism of zamindars or the
capitalists. The. same otmoxious 
features find a place in^ this Bill. 
Many things are going on in this coun
try—for instance the atrocious be
haviour of the procurement officials 
particularly in Madras State. Even
the poor classes who grow a meagre 
quantity of rice or other tooc^grains for
their upkeep are denied that by the
procurement officials. If such • cases 
are brought to  the notice o f  the 
journalists and i f  these come in the
newspapers, such papers would be
taken to task. According to the provi
sions o f  this Bill it would not be
jX )ssible fo r  the journalists or the news
paper editors to give prominence to
such news. Therefore the public 
w ou ld  be at a loss to  know what 
going on in the administration o f  the- 
country.

There is another danger to which I
should like to refer on this occasion. 
Smaller officers like the sub-inspec
tors are authorised to enter a press. 
For example the small officers of the 
police like the sub-inspectors may have 
some jealousy or ill-feeling against the 
small presses. They would utilise this 
provision to spite them. I am. there
fore, afraid that this would usher in 
sort of police raj. I need not dilate 
upon the point as to what amount of
damage there would be to the self
respect and honour of hundreds and* 
thousands of people in the village by
the excesses of the police. This Bill
will give a tempo to such excesses of
the small police officials and lead to the 
harassment of the small newspapers.

It so happens that most of the- 
smaller papers in our country do not 
have either the capital or printing 
pre.sses of their own. The majority of 
these journalists and editors have to- 
resort to borrowing from the money
lenders and others who may give the 
money on a loan basis. If such people
find that the money they have invested
for these presses are always in danger 
of forfeiture, I am afraid capital would
not be forthcoming and the editors and 
printers of the small papers would not 
be in a position to get any financial 
assistance. Ultimately these small 
presses would have to close down. 
There is already a trend in this coun
try of big newspapers being bought 
by big magnates or press barons. If
purchase of these printing presses by 
the vested interests goes on. 'it would- 
not be possible for the people to get 
correct and authentic news from the 
newspapers. It is only the small news--
papers that have been in a position to- 
disseminate correct and authentic 
information to millions of people in
tftls country. TherMore it wcmld
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tend to create a small ring of press 
magnates in this country which will 
ultimately lead to the complete stifling 
and stultification of the dissemination 
of correct and authentic news, which 
alone would be* helpful for the build
ing up of democracy and which alone 
would be in a position to build up 
public opinion in this country that is so 
badly wanting at the present day. It 
is true that some of the newspapers 
contain scurrilous writings and they 
descend so low as even to lower the 
prestige of the press in this country. 
But I would only ask you to leave such 
cases to the people at large, because 
the people will choose only such papers 
which will give them authentic, correct 
and good information and not such of 
those papers which do not give correct 
information. You must leave it to the 
taste and the decision of the people. 
It is only in that way—though in a 
slow process—that the people should 
decide and cultivate the habit of read
ing only such of those papers which 
will cater to their real needs, that the 
Government will be in a position to 
help the people to build up a demo
cracy in this country.

There is also another danger to 
which I should liks to refer on this 
occasion. The managing editors of 
newspapers will not entertain such of 
those journalists who will be in a 
position to give correct and authentic 
information to the press and who will 
not in any way be daunted by giving 
such news. By this Bill there is also
the danger that the small journalists
w'ho do not find scope for employment 
in the various presses in this country 
will find absolutely no scope for
employment. Already the unemploy
ment problem in our country is assum
ing very serious proportions and I am 
afrdid that some* of the provisions of 
this Bill will only aggravate the
seriousness of the problem.

I do not want to say anything more, 
but let me conclude by saying that our 
Government need not in any way feel 
panicky but let the Government give 
free scope to the press so That it will in 
course of time adjust itself to the new 
conditions and circumstances that have 
come intolDeing in this country. Even 
in regard to this security I may tell 
you that this is found nowhere in any 
part of the world, excepting probably 
in a country like Egypt. This is quite 
an obnoxious feature of this Bill be
cause so many small papers are not 
in a position to make a deposit when 
they are asked to make one, and when 
it is forfeited or when a little more 
deposit is demanded from them, well, 
it will only add difficulties to their own 
existence and subsequently those news
papers will have to close down. These

possibilities are there. Therefore I 
would suggest that the Government 
should remove certain obnoxious 
features of this Bill. That is all that 
I wanted to say. »

Prof, S. L. Saksena (Uttar Pradesh): 
This Bill has come to me as a shock. 
Only the other day when this House 
discussed the Constitution (First. 
Amendrnent) Bill we were promised by 
no less a person than the Prime Minis
ter himself that (government was not 
going to use that amendment for fetter
ing the freedom of the press. It was a 
solemn promise and in view of the 
vehemance with which he spoke on 
that occasion it has siu*prised me that 
not a month has passed when this Bill 
has been brought which is an utter 
negation of all that was promised on 
that occasion. I nevejr imagined' that 
in free India the press would be the 
first casualty. In fact, when the 
Constitution was being framed we had 
intended that the freedom of the press 
should be mentioned in the clauses 
among the fundamental rights, but we 
were assured that freedom of expres
sion was wide enough to cover that. 
Well, later on came the Constitution 
(First Amendment) Bill which was 
objected to by the press all over the 
country with one voice. If I were to 
read out the comments of the Indian 
press against amendment of article 19 ' 
of the Constitution, I would take a long 
time of the House. But that shows 
that the whole press was apprehensive 
of what has come today and the 
solemn promise which was made on 
high authority that day has been 
thrown to the winds now. My frienijls 
of the Congress Party are no less vehe
ment in the denunciation of this Bill. 
In fact, some of them have gone to the 
extent of attacking the very author of 
this Bill merely because this Bill is so - 
obnoxious, and the fact that it should 
come just on the eve of the elections 
shows that this seems to be the parting 
gift that this Gtovemment wants to give 
to this country^

An Hon. Member: Parting kick!
Prof. S. L. Saksena: Their gift is 

only a kick. I was wondering 
whether our Government has not gone 
mad. They seem to think that they 
can do whatever they like and this 
country will accept them.

The House today is thinner thai> 
usual; otherwise th« opposition to this 
Bill is likely to be much more vehe
ment and vigorous and I hope Govern
ment will not proceed with this Bill in- . 
view of the strong opposition to it  
(An Hon. Metnber: Remove this Gov
ernment). (Another Hbn. Member: 
The elections are coming). The people
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-will do that when they know that the 
•'Government is only intended to perpe
tuate almost the self-same conditions 
under which the Government laboured 
lor two centuries under the British. I 
wonder what is the change that is 
going to come after this Bill is passed. 
My hon. friend said that some 
journalists said that for four years 
they had enjoyed freedom and now 
they are enjoying slavery. I think that 
is perfectly correct. Was it for bring
ing forward this Bill that amendments 
^ere made in the Constitution and they 
were smuggled into the clauses? At 
that time it was said that these clauses 
have been inserted as a bargain with
the Prime Minister and that they 

::should be passed as a portion ot the 
Bill. I am really astounded that Gov
ernment should haye broughf in these 

::8 sub-clauses to clause 3.

In fact I would quote some portions
•of the editorial of the National Herald 
which is the paper of the Prime Minis
ter and which is also an organ of the 

-Congress. What does it say about this 
:Bill?

“There is a strong case for the
Government being content with a 
repealing bill, for not proceeding 
with the present bill, or for
preparing a bill, after a thorough 
inquiry by a press commission. A
press commission will be useful 
not only for a comprehensive 
survey of the press, including the 
growth of monopolies, working 
conditions and processes of sell- 
correction, but for studying the
climate in which the press exists
and making uptodate the recom
mendations of the Press Laws 
Inquiry Committee.”

This is the recommendation of the 
' editor of the National Herald, the
President o.f the Working Journalists’ 
Association as well as the editor of the 
paper of our Prime Minister himself. 
He says that this Bill must not be
touched with even a pair of ton^s, that 
it must be simply dropped and that the 
Press* Commission should be ap^inted
and that Government should de^ with 
the press as a whole, that it should not 
Toe taken up piece-meal. The whole 
article is very illuminating and I do not 
want to read the whole of it. All I 
wish to say is that this is the opinion

• of the most responsible journalists in 
our country. The editorial says that 
this Bill should not be proceeded with
■further, that it should be dropped and 
the Press Commission should be
.appointed which should make a 
^-comprehensive survey of all conditions. 

In fact I searched in vain in this Bill

to see whether there was anything 
about measures to stop monopolistic 
control of the press. Today* the whole
press is controlled by a few capitalists 
and they seem to call the tune of the 
whole country. There is no provision 
also for improving the condition of
journalists and other amenities which 
may make the press in this country 
into something about which India may 
be proud. It only wants to put the 
halters on thair necks; it says; If you
say anything you shall be punished.

I will say something about the sub
clauses in clause 3.

The first sub-clause reads: “incite or 
encourage or tend to incite or en
courage, any person to resort to 
violence or sabotage for the purpose ol
overthrowing or undermining the Gov
ernment established by law in India or 
in any State thereof or its authority in 
any area” .

This is what the National Herald
says:

“ T o incite or encourage any
person to interfere with the 
administration of the law or with 
the maintenance of law and order 
or with the administration of laws 
regulating the supply and distribu
tion of food or other essential
commodities or services’ is a fair
example of the scope of the provi
sions and it seems strange when 
the Press Laws Inquiry Committee 
recommended that section 144 of
the Criminal Procedure Code
should not be applied to the press 
and a separate provision should, if
necessary, be made by law for deal
ing with the press in urgent cases 
of apprehended danger.”
The editorial of the National Herald

says that this will be such a wide thing 
that anybody can be hauled up. I 
think that the press in this country 
should be trusted. It is not by putting 
such halters that you can trust it.
How can you expect them to respond 
today? You cannot say that it will 
not be used. It has been said that it 
will not be used. I do not agree with 
that. That was said by the Home 
Minister himself when this amendment 
to the Constitution was passed. Simi
larly with the sub-clause which reads:

“ incite or encourage or tend to 
incite of encourage any person to
commit murder, sabotage or any 
offence involving violence” .

I consider the expression is very
wide and what will be the interpreta
tion of the courts, nobody can say. I 
can understand that nobody shoulc
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preacfa murder but anything can be 
construed as incitii^ to some crime and 
I therefore consider that such wide 
terms should never be allowed to find 
a place in this Bill. The next sub
clause reads:

"Incite or encourage any person 
to interfere with the administra
tion of the law or with the 
maintenance of law and order or 
with the administration of laws 
regulating the supply and distribu
tion of food or other essential 
commodities or services” .
Under this sub-clause if any person 

-wants to improve the food position. 
Government will not listen and if any 
person does satyagraha her will* be 
taken as interfering with the adminis
tration. This is something strange. 
Under clause *3 you have even for
bidden that anybody should protest 
against the law of the country by 
performing satyagraha because that 
will be a sort of protest against the 
methods obtained in this country and 
no press can publish them.

Then there is a sub-clause which 
reads:

"tend to promote feelings of 
enmity or hatred between different 
classes of persons in India” .
I am really surprised that the Home 

Minister should think that nobody 
should preach or tell facts about this 
country. You know that in this coun
try the main complaint is that it is a 
capitalist ridden Government. We 
have found that in so many labour 
disputes the profits of the industry go 
mainly to the capitalists and not to 
labour. There can be strikes and 
satyagrahas on account of these. If an 
editor supports a strike or writes a 
leading article, he will be punished 
because Government will say he is 
inciting class hatred between the 
capitaUsts and labour, between zaminr 
dars and kisans. Who does not know 
the atrocities that have been committed 
on the tenants in this country? A 
really living press must consider it its 
duty to see that these things are 
removed. According to this Bill, any 
editor may be prosecuted under this 
clause.

Then, the sub-clause is "grossly in
decent or are scurrilous or obscene” . 
It has been found that any writing can 
be brought under this description. In 
fact, some of the masterpieces of litera
ture can be brought under this cate
gory. The sections are so wide and 
no limitation is set. This Bill is some

" thing which the press will never accept, 
which the country will never accept 
and this House should not accept.

Apart from this, it has been said that 
we are taking away the powers o f  
demanding security and also preoensor- 
ship. They are not concessions. The 
Constitution gives these things. You 
cannot impose precensorship; you can
not demand security. If you do that,, 
it will only be in contravention of the 
Constitution itself. The Constitution. 
only says that reasonable restrictions  ̂
can be imposed. What you have given, 
as a concession is not a concession; it 
has already been given by the Constitu
tion. You are only giving something  ̂
which you are compelled to give. The 
only thing is the word ‘reasonable’ is 
noi there; that is the only thing that we 
have put in this clause.

The powers given to the executive - 
under this Bill are not, as has been, 
said, very small. After all, we know 
the sessions judges. They have been 
given the power. From my experience 
of sessions judges, I know that no 
sessions judge can afford to be indiffer
ent to the executive. I know the way 
in which they function. I know many 
sessions judges cannot do anything- 
except what the executive wants....

Shri i: No sessions judge?
Prof. S. L. Saksena: I do not say no:

I say most sessions judges will not dare' 
to do something which the executive 
does not want. I have found sessions 
judges consulting the executive be
fore....

Shri That is not fair.
Shri Rajagopalachari: I would

advise the hon. Member not to mafce 
an unnecessary point in that way. It 
is really not proper. It is totally un
necessary. There are other arguments, 
which can be pressed instead of attri
buting weakness and a desire to do ̂  
injustice to courts.

Prof. S. L. Saksena: I have no inten
tion whatsoever to bring a charge 
which is not true. But, unforfunately, 
my experience is......

Shri Rajagopalachari: That makes It 
worse, I may remind the hon. Member..

Pnrf. S. L. Saksena: What I say is, 
my experience is that today as things 
function, they are not above suspicion. 
Therefore to say that merely be
cause......

Shri Rajagopalachari: May I remind 
the hon. Member, I am not wishing to - 
interrupt; I did not feel inclined to 
interrupt even when personal refer
ences were about me. My point is, let 
us not make the Government and 
democracy a mockery. Could we get 
on without trusting the courts which 
we have established? Who is it that
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will decide things? Are we to come 
with every case to Parliament? Is 
Parliament free from the blemishes 
.which you are attributing to the 
courts? What is the use of under
mining the whole of our structure? 
Let us proceed in a practical way. 
You can ask me to see whether I can 
modify the Bill; I may even drop the 
Bill and leave the law as it stands. 
But what is the use of saying that we 
cannot have trust in the courts?

Prof. S. L. Saksena: I have not said 
that I do not trust our courts. I have 
been only trying to......

Mr. Chairman: The hon. Member can 
go on to other points also. After all, 
if the very foundations of justice are 
attacked, where will we stand?

S^ri Rajagcpalacl^: The courts to 
which we are referring are the sessions 
courts to which we have entrusted the 
life of every man who is charged with 
any offence amounting to a capital 
offence. We have tolerated these courts 
all these years. Are we to distrust 
the courts for the sake of this Bill?

Prof. S. L. Saksena: I have said that, 
on political grounds, I have known the 
courts to be influenced by the executive. 
It may not be agreed; but it is an un
fortunate fact.

Shri T. Husain: Those days have
gone.

Prof. S. L. Saksena: They have not 
gone.

Shri Rajkgopalachari: I withdraw my 
p.ttempts to interrupt because things 
get worse and worse.

S. L. Saksena: I am very sorry 
that unvarnished facts are not pleasant 
to our administrators. The facts that 
we tell them are supposed to be some
thing which is not correct. Anyway, 
1 will go to other points,

I submit that this Bill if it is pass
ed by this House will perpetuate some- 
thmg of which neither the House nor 
the party in power can be proud. It 
will be a perpetuation of our slavery 
from which we have just emerged. It 
will be a sort of a halter round the 
neck of every editor. He cannot dis
passionately and boldly criticise the 
events. I think that now that the new 
Parliament is coming very soon, to 
fetter the press in this manner is mo^ 
Unfair. If the new Parliament wants 
to fetter tfte press in this manner, you 
can say that it is their verdict This 
Parliament should not be in a hurry to 
pass this Bill which will destroy not 

' «\ly the freedom of the press but also

the freedom of the individual. I only 
wish that some more Acts wiere re
pealed. The Official Secrets Act and 
the Contempt of Courts Act are also 
such which make the functioning of 
the press difficult. Of course, you have 
repeal^ the Foreign Relations Act. 
The two Ad;s to which I have referred 
have been very much resented by the 
press and a very strong movement has 
been there to get th^ i rejpealed. In 
this Bill, they are not mcluded. I wish 
the Home “MmlsieT should withdraw 
this Bill and bring forward a Bill after 
the Press Commission has reported 
upon the condition of the press, a 
Bill which will be comprehensive of 
aU 'aspects of press. I wish that the 
repealing section should be so amend
ed so that tKe two Acts that 1 referred 
to may also be added to the list, so 
that some of the obnoxious laws which 
have become idtra vires of the Consti
tution should no longer be there. Of 
course, we can go to the Supreme 
Court and get them invalidated. In
stead of going there, I say this Bill 
could do that, I submit this Bill should 
be a repealing Bill and not an enact
ing Bill and that Bill should come after 
an enquiry has been made.

Dr. Ram Snbhag Singh (Bihar): 1 am 
at one with the hon. Home Minister 
that some fundamental changes are 
proposed to be made in the press laws 
of this land through the Bill under 
discussion. But, keeping In view the 
vast amount of TTIIteracy prevailing in 
this country, I fail to agree with his 
assertion thal the number of news
papers and periodicals in this country 
has become astronomical. Rather, it 
is a strange remark. There are no two 
opinions amongst the educationists of 
this country thaT more and more news
papers and periodicals should be found
ed in this country. But, it is quite 
clear from this Bill that it is not going 
to be helpful in this regard. During 
the last session of Parliament we dis
cussed and passed an amendment to 
article 19(2) of th^ Constitution which 
was aimed at giving the Parliament 
power to impose reasonable restrictions 
on the freedom of speech and expres
sion. It is hardly four months since 
then that we are again faced with an
other press legislation which the Gov
ernment, no doubt, promised last 
session to bring in a legislation.

HoweverT r feel that this is also a 
hasty and premature piece of legisla
tion, e s p e c i a lly  when the validity of the 
Constitutfon (Amendment) Act is about 
to be challenged in the Court. I think 
the Government would have been well- 
advised to await the verdict of the 
Ckjurt before bringing this controver
sial to the House.
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I say “ controversial” because most 
<of the features of tms Bill are based 
on the Press Act of 1931 which was so 
.characteristic a feature of the British 
rule over this country. In my opinion, 
that Press Act should not be the basis 
'Of a^free India's press legislation where
in it is justly mentioned that no pre- 
<censorship shall be imposed and no 
punitive action shall be taken except 
after a proved abuse of the freedom 
o f  the press.

But what is the freedom of the press? 
Has it ever been in existence in this 
'C ountry? In all h u m ility  may I ask 
the hon. the Home Minister, whether 
this freedom of the press was allowed 
even after the country became inde
pendent? I think it should be the 

<duty of the Government to allow for 
•once at least the taste of real freedom 
to the press. If that is done, I am sure 
the press will react very favourably. 
The tone and temper of the press will 
improve and their general level will 
-also rise; and so will soar very high 
the moral and political stature of the 
-w h ole  nation which is so swiftly de
teriorating. I do not, however, think 
that the Government is going to do 
that in the near future, though it is 
within her reach.

Besides that, too much emphasis has 
been placed in the Bill on certain catch 
phrases like ‘^objectionable matter'  ̂ and 
^reasonable restrictions” . Not merely 
the inciteipent or encouragement of 
violance or sabotage for subverting the 
Government, but incitement or en
couragement to any offence involving 
violance is also included in this Bill 
as objectionable. Also, if anyone or 
•anybody connected with a press writes 
any article, editorial or news item 
which amounts to interference with 
the administration of law and order 
oi with the administration of the 
numerous laws which are now in force 
in conne::ticn with the controls in the 
country, that also will be regarded as 
objectionable matter.

Keeping all these things in view, as 
also the coiTuotion and bribery that 
are prevalent among the administra
tions of law and order and controls. I 
do not think that such a wide definition 
as has been given in this Bill of 
“ objectionable matter” should be given. 
In the interest of the freedom of the 
press, this definition should be con
siderably narrowed down.

Simflarly thC" phrase “reasonable 
restrictions” requires change. As it is, 
it is too vague and it is going to do 
more harm than good to the press. 
Only the other day the hon. the Home 
Minister disclosed in this House that 
securities had been demanded from

as many as 44 presses—and that figure 
relates only to the Centrally Adminis
tered Areas. If we were to calculate 
on this basis the numb^ for the whole 
country would be somewhere about 200

SlBi BajHg«paJae]iari: AU that will
be returned as soon as this Bill is 
passed.

Dr. Ram Subhag Sin^h: But the hon.
Minister had on that occasion admitted 
that some of these securities have been 
forfeited. Keeping this also in mind, 
I do not think that the Government 
or Parliament should do anything in. 
Indecent hurry. Therefore, I think this 
Bill should be circulated for a period 
of twenty days and then it may re
turn to this House for being con
sidered.

Frol K. K. Bhattaeluwya (Uttar Pra
desh): I welcome this oppartunUy to
say a few words to what I feel
about this Bill.

Sbri Smidhi (Punjab): Why only a
few words?

Prof. K. K. Bhattacharya: My first
statement will be this. The amend
ment to our Constitution v\̂ as passed
only in last June and at that time I
put mj*̂  foot down upon it.

An Hon. Member: You supported it?
Froi. K. K. Bhattacharya: No, I did

not support it. I opposed it and I had 
to resign my membership of the 
Congress Party as a protest against it,

Shri Rajagopalachaxi: Did the hon.
Member say “had to resign” or only 
“resigned”? It would be wrong to say 
he had to resign.

Prof. K. K. Bhattacharya: It was
voluntary, I resigned as a protest
against that measure. And I do not
know why within a few months of that 
this Bill—The Press (Incitement . to 
Crime) Bill—should have been brought 
in.

First of all I do not understand the 
very title of this Bill. It is called The 
Press (Incitement to Crime) Bill. If 
it had been called The Press Bill of 
1951. I could have understood. But I 
do not know what the meaning of the 
present title is.

I feel for one that when we are just 
about to face the elections within, four 
months, if this Bill is passed in toto 
as it is, it will be a sort of sword of 
Damocles hanging on the whole press 
and nobody can say a word against 
the administration, against the Gov
ernment, against the ration authorities 
or the foo3 authorities. Ev^yfiiing
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will be muffled up in silence—the 
eternal silence of the grave. And that 
is the purpose of democracy. H demo
cracy is to function properly everyone 
should have the right, especially at the 
time of the elections, to Express his 
opinion on every measure, upon every 
act of the Government and on the 
methods of the administration. Other
wise democracy cannot function proper
ly. When I went through the Bill I 
could find, within a short time that 
there are certain matters in it which 
will not only put a halter round the 
neck of the press but will totally 
annihilate the press. The press or the 
newspapers will no longer be there. 
There will be no criticism of the Gov
ernment’s policy. No one can do that. 
Bv̂ t criticism of the Government 

its activities is very essential and 
the Government should profit from 
such reasoned criticisms, not only by 
editors but also by public men. 
Suppose I want to criticise the ration 
laws of the land, I shall not be able to 
do so in public, or even if I say some
thing in public, it will not find a place 
in any of the papers. Is this the way 
the views of a person should be 
muffled? My views will not be pub
lished, but at the same time the views 
of others will be given broad headlines. 
I know it for a fact that in AUahabad 
the rationing system has recently 
deteriorated very much and for days 
together I could not get any sugar. For 
lour or five days no sugar could be 
had. I could not protest though I am a 
member of the Food Advisory Commit
tee and there were second-class and 
third-class rices in the market......

Shri Rajagopalachari: Was not gur
available?

Prof. K. K. Bhattacharya: Yes, gur 
was, but no sugar. I had to send my 
servant for four days to the ration- 
aihop to get a small quantity of sugar.

Shri Soadhi: Is that the reason that 
you are so sour to-day? You got no 
sugar?

Fref. K. K. Bhattacharya: I may state 
the position briefly and the various 
vicissitudes through which our press 
has had to pass. The press had to 
£ace threats. The people concerned 
with it had to undergo imprisonment. 
They had to pay security amounts and 
these amounts were, in many cases, 
forfeited. Editors had to face pri
vations ai!d humiliations at the hands 
of the bureaucratic Government of 
those days. And now on the eve of the 
elections if such a Bill as this one is 
passed, it will effect a great change. 
Everyone' wiU feel a dread of putting

forth his view to the voter. It is not. 
for the purpose of_catching vote, but 
with a view to educating the electorate 
in the ways of democracy that we want 
this freedom of the press, so that the 
elwtorate may know which way to act,, 
without any coercion or intimidation. 
At this stage, is it proper that such 
law as this ^ould be passed? The 
reaction in the country will be that the 
Government want that the opposition 
should be crushed, that not a word 
should be uttered against the Govern
ment. This will be highly unfair. I 
would ask of the hon. Home Minister 
one question. I have great regard for 
hini and I regard him as a very astute 
politician and a statesman of very high 
stature. But I would ask him, if to
day the Government benches had been  ̂
occupied by the opposition party or 
parties, would he have favoured the- 
introduction of this Bill?
12 Noon

Smne H<m. Members; Never.
Prof. K. K. Bhattacharya: Therefore 

these are the treasured privileges of 
every democratic country......

Pandit Maitra (West Bengal): I am 
not interrupting the hon. Member but 
would he speak "a^ttTe slowly so that 
we might catch what he says?

Prof. K. K. Bhattacharya: I am ask
ing the Home Minister in all sincerity" 
whether, if he were sitting in the oppo
sition benches and another party ini 
power had brought a similar Bill on. 
the very eve of the elections, he would 
have supported it. This Bill would 
have the effect of a total damper oa 
the free expression of opinion. I ask 
him in the name of democracy......

Shri B. K. Chaudhuri (Assam): Let 
the Home Minister answer your Ques> 
tion.

Shri Kijagopalachari: The hon. Mem- 
^  has asked the same question twice. 
Would he like me to answer It now or 
wait tiU the end.

Some Hon. Members: Now.
Shri Rajagopalachari: If I were sit  ̂

ting on the opposite side and if Prof. 
i Bhattacharya as Home Minister intro

duced this Bill I would vote for it.
Prof. K. K. Bhattacharya: Then I  

think the Home Minister has lost all. 
his old fire and patriotism......

Shri Rajagopalachari: Having put the 
question twice and having asked me to
answer it at once, he must take my 
answer.

Prof. K. K. Bhattacharya: I have to
day learnt that that old fii^ and zeal
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in him has lost its pristine glory. I
■ am saying what 1 feel......

Shri Rajag^alachari: Fire jias not 
losts its fire: only words have lost their 
meaning.

Prof. K. K. Bhattacharya: When in 
1931 the British Government with all 
their panoply of power and prestige 
wanted to pass a Press law to throttle 
the freedom of the press I stood against 
that Government, In 1951 ours is a 
democratic country which hates fascism 
in any shape or form. Is it proper 
then or may I ask is there any shade 
of justification for passing this Bill and 
imposing these fetters on the press?

They have put in even books in the 
provisions of this Bill. It says “Book 
includes every volume, part or division
of a volume, pamphlet and leaflet...... ”
Suppose as an academician I publish 
a book on any matter that also comes 
under the purview of this Act. There
fore, it is not merely a curtailment of 
newspaper editors’ freedom to criticise 
but curtailment of even an individual’s 
right to criticise. Take the case of 
press correspondents. They will be 
working under a heavy handicap. So 
the net result of the inclusion of books 
will be that books cannot come out 
unless they sing the hallelujahs of the 
Government. There will therefore be 
no academic freedom. Suppose as an 
academic man I criticise the foreign 
policy of the Government and if any
thing appears in the newsoapers fhose 
papers will come under the purview 
of this Bill, if it is passed into an Act. 
Is it proper that there sKbuld Be res
triction upon the expression of views 
even by academic bodies? Apart from 
that imagine the hardships of the press, 
which has to collect infortnation frdin 
its correspondents unBer grievous lia
bilities and dangers. Therefore has the 
Home Minister realised that the net 
result of all this will be in the nature 
of a restriction on well balanced criti
cism of the policies oj[ Government. 
The newspapers will become mere news 
sheets. AB that they can say is that 
such and sucK a Mirilsfer came and 
delivered the following speech. All 
opposition will be muzzled. Thp 
Congress is a democratic body pledged 
to the establishment and maintenance 
of democracy. Today it is the one- 
party rule of 'the Congress and in the 
name of the Congress this press Bill 
should not have been brought.

The Statesman in a well consider
ed article yesterday stated in its con
cluding paragraph “Free India demands 
*1 free press” . When India today is a 
free sovereign republic do you want 
that these restrictions should be im- 
Doscd on the Indian prpss and d o  you 
thfnk the risk is orth taking?
302 PSD

The press today is against the sa^t- 
age of the Government. They want to 
strengthen the GoT^emment because 
they want an ordered Government to 

ifetabilise itself. Why then have you 
developed these nightmares in your 
breast that the press will sabotage the 
Government of the day and thus you 
want to ride rough-shod over t h ^  
rights? It is my firm beUef ihat the 
contingencies envisaged in the BiU are 
entirely premature and the provisions 
are unnecessary Where is the emer- 
geiicy? None whatsoever. If there is 
a threatened invasion I can understand 
that there might be some justification 
for this Bill and in that event 1 will 
lend my fuU support to the Bill. I 
will even go from door to door and 
mobiUse the support of the country in 
such an emergency. There is no such 
emergency today and when the country 
is tranquil do you want to pass this 
BiU? What will be the impression that 
you will create in the outside world? 
(Interruptioiy)

Shri Kamath: The hon. Member’s 
gestures are incitement to crime!

Prof. K. K. Bhattacharya: So demo
cracy will be reduced to a farce. This 
country is pledged to democracy and 
in the interest of democracy, equity and 
fairplay, I demand that the Home 
Minister should in all sincerity examine 
the pros and cons of the provisions * of 
this Bill and I hope at lonig last he 
will decide to drop the BilT inunediate- 
ly, unconditionally and on the spot. 
The whole press is against it. Even the 
Members here have not had sufficient 
time for the consideration of the pro
blem. This is a problem which affects 
vitally the press. The Bill has to 
come back \»tMn seven days from the 
Select Committee. Is it reasonable that 
such a short time should be given to 
Members to make them come to a 

. decision on a question which vitally 
affects the freedom of the press. 
would in conclusion......

Shri B. K. Chaudhari: Do not come 
to any conclusion.

Prof. K. K. Bhattacharya: I have
come to my conclusion already.

Shri Sondhi: Take your own time to 
come to a decision.

Prof. K. K. Bhattacharya: Objection
able matters are defined here. What 
Is the meaning of it? It says “to 
incite or encourage or tend to incite or 
encourage, any person to resort to
violence or sabotage...... ” There in

. mention of sabotage. I ask the Home 
Minister whether he was convinced of 
this before he brought this Bill? Let 
there be a secret session of the House, 
after clearing the press gallery and let 
us know which newspapers are really 
trying to sabotage the freedom of the
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country. Then'it says further “ incite 
or encourage any i^erson to interfere . 
with the administration of the law or 
with the maintenance of law and order ^ 
or with the administration of laws.... .j!* 
This is a peculiar thing. The law must 
be in consonance with the opinions of 
all reasonable men and if in the ad
ministration of law it is found that its 
adminislxation is impracticable is it not 
proper , and reasonable that people 
should rebel against the administration 
of such a law? You know that already 
bureaucracy^ is on the ascent in India— 
bureaucracy is absolutely usurping the 
functions of the Ministers if I may say 
so. And you are entrusting this high 
office to that bureaucracy. No word of 
criticism shall be uttered against the 
bureaucracy tfiat the administration of 
rationing, food, civil supplies, cloth 
and everything may be bad; not a word 
of criticism should be uttered against 
this. I am talking of certain places 
that I know of, but is it k n o ^  that there 
is a big blackmarket in Allahabad in 
cloth and also in rice? Why is there 
no attempt to unearth the conspiracy 
on the part of bureaucracy? Well, 
bureaucracy may say, “We are not 
taking people to jails” . Is it enough 
to tell us so? We want that when a 
law is passed it is rigidly followed, not 
through the blackmarketeers, not 
through the evil-doers, but through 
the channels of justice. Well, if such a 
law as that of rationing was brought 
before a court of law the man could 
have said, “Four people came to my 
house in the evening. Therefore. I had 
to have food for them and I had to 
rush to the blackmarket to get it. 
Should I keep my guests and my father 
and mother and children wJlhout food?” 
Perhaps tKe Food Minister here, Mr. 
Munshi, will say, “Well, some sort o f 
arrangement ought to be made.” But 
not to prosecute them but allow them 

^  go on merrily blackmarketing! He 
nas shut his eyes to the realities of the 
situation. Law is one thing, the ad
ministration of law is quite another. 
The press has a right to offer legitimate 
criticism against the administration of 
law, especially when, from morning till 
evening an3 from evening till the next 
morning, we are living such an econo
mic life regulated by the State. Under 
these circumstances, you may ask, “Will 
this not be unfair to the administra
tion?” No, it will not be; it will be 
fair to the administration as also to the 
public because the administration 
exists for the public—the administra
tion does not exist -fair.itself, it is not 
an end in itself. The administration 
exists for ministering to the comforts 
of the people, and therefore if the 
people suffer it is not a crime to say

that the law is improperly administer
ed. There should be proper ground 
for ventilating the grievances against 
the maladministration of any law. ^

Then sub-clause (viii) of clause 3 
mentions:

“grossly indecent, or are scurril
ous or obscene.”
I cannot understand the meaning of 

“grossly indecent” . As a student of 
law I would say “gross negligence” and 
"negligence” . But 'l  cannot under
stand the difference between “grossly 
indecent” and “ indecent” . - It passes 
my comprehension. ,

The next clause refers to the “com
petent authority” and says that a 
“competent authority” can complain to 
the sessions "Judge. Who will be the 
competent authority? Will he be a 
thanadar? Will he be a police con
stable? Will he be a Superintendent of 
Police or a Subdivisional Officer? I 
can understand it if only the Chief 
Secretary of t“he State Government can 
complain to the sessions judge. Even 
then I would not give the sessions judge 
the power to decide; I would entrust 
the power to the High Court. We have 
been accustomed to the system of trial 
by jurors and this entrusting the 
sessions judge with this power would 
not do. Only High Court judges should 
be entrusted with this work, and the 
“competent authority” should be defin
ed to mean only the Chief Secretary 
of the State who should have ample 
material to go upon—if this Bill, at any 
rate, is to be enacted.

Clause 5 deals with ĥe power to 
forfeit security or demand further 
security. Various provisions have 
been put down here. What will be the 
result? The Press will not know what 
will be the result of writing an article 
or reporting a speech by a public man 
or even of a lesser man like myself 
at either a public meeting or even an 
academical meeting. {Interruption).
I know my own limitations. Dr. Singh. 
Under these circumstances the Press 
will be reduced to absolute servility. 
We want days of democracy. It is a 
well-known fact that democracy 
flourishes in England. Why? Because 
the press has got special advantages 
there. Apart from the citizens* rights,, 
the press is cloathed with additional 
advantages. One of those advantages, 
for instance, is that an unconditional

-  apology will serve as a sufficient clear
ance of the press. The press can say. 
before the suit is taken up for hearing, 
“Well, I did not know; I thought it was 
quite fair comment. I was ,not fully 
convinced that it was negligence*' and
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the press is exonerated. B^t here we 
are curtailing the rights and liberties 
oi the press. Is it not the very anti
thesis of democracy? I am not saying 
that Rajaji has not foreseen all these 
things, but I would like to tell him in 
all sincerity that astute and noble and 
generous as he is, he should see all 
the facets of the problem, that the 
first step by which a democratic country 
loses its democracy is when there is 
absolutism. And there is no greater 
engine for imposing absolutism than 
that of curtailment of the freedom of 
expression and dwindling of the rights 
ana liberties of the press. Therefore 
i  would ask him to beware of passing 
i:iis Bill. I would tell him that it is 
oeiter to take the risks of a free press 
ana go ahead than that we should allow 
this Bill—with such modification or no 
moaification after seven days in the 
Select Committee—to be p\it on the 
statute book. It wiU be a measure 
which will be detrimental to our true 
interests. Let me say once and for 
all that if there is an emergency to
day, here and now I can assure Rajaji, 
with all the solemnity of the occasion 
that I shall be the first person to see 
this Bill passed into law; if the country 
reqiures it not a moment should be 
lost, because our newly won freedom, 
our newly won democracy should not 
be jeopardised. But in tranquil times, 
with the prospects of a general elec
tion nearby, is it proper that this. Bill 
should be pa.ssed into law? As I told 
you once before, it will be a sword of 
Damocles and will reduce the Press to 
servility.

Shri Deshbandlm Gupta: It was with 
feelings of profound disappointment 
that I listened to the speech of the hon. 
Home Minister tne other day while he 
was moving his motion. It is a cruel 
irony of fate that the first measure 
dealing with the fourth estate which 
has been brought before this Parlia
ment of free India deals with a subject 
which seeks to impose new restrictions 
on the Press. The very title of the 
Bill, as you may have noticed is, “The 
Press (Incitement to Crime) Bill, 1951” . 
It appears the title has been borrowed 
from one of the previous measures 
railed the “ Incitement to Offence Act 
of 1908,” , with the only difference that 
mstead of using the word “offence” the 
Mover has chosen to use the word 
“prime” .

Before coming to the Bill I would 
like to explain the reasons why I 
abstained from serving on the Select 
Committee. The hon. the Home Minis
ter referred to that......

f. Shri Rajagopalachari: I did not refer 
l\o the hon. Member at alL

Shri Deshbaourx Gupta: I am very
glad if he meant two other hon. Mem- 
oers who had declined to serve on the 
Committee. Then I beg his pardon.

Shri Eajagopalachari: What I wish 
lo explain is that the hon. Member 
snould not take it that I mentioned his 
name. ^

Shri Deshbandhu Gupta: That gives 
us an insight into the provisions of 
this Bill. The hon. the Home Minister 
did mention that I was one of those 
two persons who had declined.

Shri Eajagopalachari: I thought it
was not propel to mention names of 
persons who were asked in the ordi
nary way to serve on a Committee- I 
said some Members had declined and 
they are not there. Why should it be 
said that 1 mentioned his name when 
1 did not?

SbriGoenka rose—
Shri fiajagopalacfaari: Let the mattei 

be made perfectly clear. I do not think 
that it was a matter which authorised 
me to mention names— n̂ot that there is 
any secrecy aDout it or any impropriety 
about it. I say that I did not mention 
any names.

Shri Goenka: May I bring it to your 
notice that a very exceptional proce
dure was adopted in this case. Of the 
several Members on the Committee 
only two were asked in writing whether 
they would be willing to serve on the 
Committee and their reply was asked 
for in writing. To my personal know
ledge no other non. Member was asked 
in writing whether they would be pre
pared to serve on the Committee. In 
fact, even absentee Members have 
been included.

Shri Rajagopalachari: If it is a
matter of debate I am perfectly willing 
to go into it, but the facts need not 
be enlarged upon too much. I had 
given a list of names and the Chief 
Whip was to get them to agree. The 
Chief Whip added some more names. 
Naturally he asked people and when 
he told me that so and so did not agree, 
I considered their position, their con
nection with the matter and their im
portance. I dla not wish the matter 
to be left in doubt and I wanted to 
know whether they really refused. 
They wrote in pencil on that paper: 
“We do not agree.” I need not ga into 
all that--there is nothing improper in 
their refusing.

Shii Sondhi: On a point of informa
tion may I know whether the selection 
of Members to serve on the Select 
Committees is done by the hon. Mhiis- 
ter or by the Chief Whip, because in
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this case I was told the list was com
piled not by the Chief Whip, but by the 
hon. Minister himself. ^

Mr. Chairman: This is not a matter 
which requires any sort of discussion.

Shri Deshbaadhn Gupta: Sir, if you 
will refer to the speech of* the hon. 
Minister delivered the other day, when 
he proposed the names, my hon. friend 
Mr. Sondhi pointed out that my name 
had been omitted. It was in reply to 
that that the hon. Minister replied: 
“The list should have had two more 
important Members, but they have not 
yet given their consent. I find that 
they have expressed their desire to 
stand outside the Select Committee— 
probably for greater freedom.”

My point was not about the men
tioning of names. What I mean to say 
is that I want to explain what “greater 
freedom” means and why I abstained 
from serving on the Committee. In 
any case, even if the hon. Minister did 
Q ot mention, or refer to it, I would 
have been well within my rights to 
explain why I did not agree to serve 
on the Select Committee.

The hon. Home Minister referred to 
“greater freedom” . I really have not 
been able to, understand what exactly 
he meant. To my mind it does mean 
an admission on his part that Members  ̂
who have agreed to serve on the Com
mittee have somehow limited their 
freedom of expression in this House. 
(Some Hon. Members: No, no: not at 
all.) This may probably also explain 
the reason why the list of Members 
who have been included in the Select 
Committee contains 34 names and 
would have been 36. In any case that 
is not a very material point as long as 
Members who are allowed to serve on 
the Select Committee are also allowed 
to express their views here as to the 
principle of the Bill.

The reason why I had declined— 
and I believe my hon. friend Mr. 
Goenka also shares <^at view—is en
tirely different. It is on a fundamental 
question: it is a question of principle.

* I am opposed to the very principle of 
the Bill. It was expected of the hon. 
the Mover of the Bill to explain to the 
House as to what the principle of this 
Bill was. I have read his speech.
I listened to his speech. But I have not 
been able to understand what exactly 
the principle of the Bill according 
to him is. What I understand from the 
provisions' of this Bill is that this is 
a discriminating Bill. It discriminates 
between individual freedom (tke free
dom of expression allowed to the in
dividual) and the freedom of the news
paper. and that to my mind is a very

dangerous principle. That is one of 
me reasons why I thought that by 
agreemg to serve on the Select Com
mittee I would not be doing the right 
thing.

The hon. Home Minister also referred 
m the concluding portion of his speech 
mat members of the press asked for 
special privileges and when they bring 
lorward special legislation the press 
laKes a different stand. I tried to ex
plain this when my hon. friend Sardar 
Man this morning pointedly asked me 
wnether it was a fact. I want to make 
It clear that the press of India has 
never demanded any special privileges. 
All that they demanded at the time 
oa the drawing up of the Constitution 
wnen the Fundamental Rights were 
being considered by the Constituent 
Assembly—was that there should be 
m the Fundamental Rights a specific 
provision in express words guarantee
ing the freedom of the press. There 
was nothing special about it. When it 
was explained by the hon. the Law 
Minister that freedom of expression 
mcludes freedom of the press, the 
members of the press, the representa
tives of the press (not merely those who 
nappened to represent the press in the 
House, but the press in general) were 
satisfied with it. So, it was not a 
Question of asking for special privileges. 
The stand which not only the Indian 
D ress , but the press in the Common
wealth as well as democratic countries, 
nas taken is that the same amount of 
treed om which is guaranteed to the 
individual citizen should also be guaran
teed to the p r e s s .  We neither want 
privileges nor penalties. We neither 
want any special treatment by way of 
concessions nor do we want any special 
laws to fetter our freedom. That i§ 
the stand taken by the press of India 
and the press of all democratically 
governed countries. That is one 
reason, as I said, why I am opposed 
to the principle of this Bill and I think 
that the Government should in fairness 
consider this question, after the Funda
mental Rights, after the freedom of 
expression guaranteed to the press, and 
after having made so many assertions 
here and outside the House that the 
press of India is a free press and no 
disability attaches to it, whether there 
Is need for any special legislation to 
deal with the press.

Shri B. Das (Orissa): But we amend
ed the Constitution.

Shri Deshbandhu Gupta: Another 
reason why I have given notice of the 
amendment which stands in my name 
is that sufficient time has not been 
given to the House, to the country, to 
the press to consider this very import
ant measure. The House is aware that
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it was only last week that this Bill was 
introduced and, if I may say so, even 
in the Standing Committee of the 
Ministry of Home Affairs where all 
such measures are expected to be 
scrutinised before they take final shape, 
this measure was not textually brought 
before it. I happen to be a Member 
of that Committee; I have been a 
Member for so many years here and 
have served on the Home Affairs 
Standing Committee and other Com
mittees. It was a most extraordinary 
thing for me and never has it happen
ed before that important measures were 
not discussed in the Standing Com
mittee. It was presumed that only the 
principle of the Bill or some main 
features of it were verbally explained 
and that the Standing Committee ap
proved of^the same. I have made it 
clear then and I make it clear now that 
this Bill was not considered as such in 
the Standing Committee.

Pandit Maitra: When did you have 
the last meeting?

Shri Rajagopalachari: What did the 
other members do about it?

Shri Deshbandhu Gapta: What the
other members did is incorporated in 
the proceedings of the Standing Com
mittee. I do not think it would be 
fair to the other members for me to 
explain what their real reaction to it 
was, but I know they said **Well, it is 
all right if you think that this is 
enough” and they agreed. But it re
mains a fact that the text of the Bill 
was never made available to the mem
bers of the Standing Committee and 
was never considered a  ̂ such by the 
Standing Committee. The meeting was 
held on the 29th—the Bill was put 
before the House on the 31st—that Is, 
just two days before this Bill was 
actually moved in this House by the 
hon. Minister. •

Shri Bhatt: What was stated in the 
Standing Committee proceedings?

Shri Deshbandhn Gupta: I think the 
Standing Committee proceedings are 
circulated t(T?ll members and I would 
not like to take up the time of the 
House.

Shri Bhatt: There are only two
lines. ^

Shri Deshbandhu Gupta: That ex
plains everything.

I must confess that I have not'been 
able to understand the reason for the 
anxiety on the part of the Government 
to rush a measure of this importance 
in this manner. After all what is it 
that we lose if this measure is not 
rushed in this fashion? The press of 
India, as has been pointed out here, 
was promised consultation on the Bill 
at an earlier stage. I am indebted to

the hon. Home Minister for having 
met tha members.of the Standing Com
mittee of the All India Newspapers 
Editors’ Conference a few days be
fore this Bill was proposed. Even 
there the difficulty or the handicap 
under which this body suffered was 
that the text of the Bill was never 
before us and we were looking for
ward to get the text of th§ Bill be
fore it was actually introduced in 
this House so that we could..........

Shri RajagopaJachari: Since the
hon. Member is going into so much 
extraneous procedural matters, may 
I ask him not to be satisfied with 
negatives but to tell something posi
tive? He says I did not place the 
text of the Bill, but what did I put? 
Can he not be fair in that respect? 
Were not all the principles explained? 
Is there anything in the Bill which 
he had not understood then?

Shri Goenka: Yes, there is.
Shri Deshbandhu Gupta: If the hon. 

Minister will only allow me to proceed, 
I will not be unfair to the hon. Minis
ter.

Sim Bajagopalach^: I would n(»t 
be interrupting again but I want to 
make this last request. If anything 
external is referred to and if partially 
a thing is stated in a ni^ative way, 
whether it would not be fairer to put 
the positive clearly before the House.

Shri Deshbandhu Gupta: The de
finition of ‘objectional matter’ which 
is the most important part of this Bill 
was never placed before us as such.

Shri Rajagopalachari: I placed a
t3̂ ped copy of the section in the hon. 
Member’s hands.

Shri Deshbandhu Gupta: I am talk
ing of the Editors’ Conference. 1 cm 
not talking of the Standing Committee 
because the hon. Minister wanted to. 
know what happened. Let it not be ..

Shri Rajagopalachari: Let there be 
no mistake. In the Editors* Confer
ence, I remember—I think. I am right 
—I .gave a typed copy of this section 
and said it was the fundamental 
matter in this BOl. I think the hon. 
Member was specially favoured with 
that single typ^ copy. My memory 
may be wrong.

Shri Goenka: It is so.
Shri Deshbandhu Gupta: In fact the 

impression that we gathered......
Shri RajagopalachaH: I am sorry,

at the meeting of the Standing Com
mittee this is what happened. At the 
Editors’ Conference it was not ready. 
But I gave the list.
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Shri Desl Ihu Gupta: Exactly, I 
am referring to that. I am not making 
a grievance of it. All that I want to 
impress on this House and on the 
Treasury Benches is that sufficient time 
has not been allowed for the expres
sion of opinion on a measure like this, 
either to the press, the people concern
ed, or to the country at large. That 
is my argument and I do not think the 
hon. Minister will seriously contend 
that argument.

What I have not been able to vmder- 
siand is the object of this Bill which 
seems to be, as the hon. Home Minister 
nimself pointed out. that it is in ac- 
ooraance with the assurances that were 
given in the course of the debate on 
tne amendment of the Constitution. In 
order to honour those assurances the 
Government has been good enough to 
bring forward this measure. Obvious^ 
the main object of bringing forward this 
Bill is to allay the fears or apprehen
sions of the press which they enter
tained at the time of the amendment of 
the Constitution Bill. It was said wi 
Dehalf of the press that the Constitu- 
uon (Amendment) Bill was going to 
nave retrospective effect. The result 
will be that many laws which had be
come obsolete in view of the freedom 
of expression guaranteed by the Con
stitution and later interpreted by the 
Supreme Court would be revived and as 
my hon. friend, Shri Mishra in his very 
eloquent speech this morning read out 
from the speech of the hon. the Prime 
Minister, the intention of fhe Govern
ment had been made quite clear. If 
that is so, i would like to know what 
oDjection today Government can have 
to give time to the country and to the 
press to express their views about this 
measure.

Then the impression created by the 
speecn of the hon. Home Minister was, 
a.s was pointed out by more than one 
speaker, that this Bill was a very liberal 
BiU and that some fimdamental changes 
have been made in the press law of 
India, to use the very terms used by 
the hon. Home Minister. I may be 
allowed to refer briefly to the history 
of Press laws in India so that the House 
may know what exactly is the position 
at the moment and what exactly has 
been the position for some time in the 
country.

It was in the year 1857, after the 
Mutiny or I should say, the First 
War of Independence that the British 
Government for the first time introduc
ed a measure which had an absolute 
control on newspapers. This measure 
was for just one year and no more. 
It was in the year 1878 that the Verna

cular Press Act was passed. That was 
connned only to the language papers. 
This Act also was limited to a period 
oi three years. Except during these 
two brief intervals, the press of India 
was governed by the ordinary law of 
the land. I may point out that the 
Vernacular Press Act was applied only 
in one case during its life of three 
years. Indeed, during the 30 years 
1877 to 1907, the law was set in motion 
only 16 times. But, that was not any 
Press law. It was in 1908 that the first 
important Press Act called the News
papers Incitement to Offences Act was 
passed. This Act introduced for the 
hrst time the principle of imposing 
restraints on newspapers in the form 
of demanding security. It was follow
ed by a more comprehensive Act which 
gave much wider powers to the Govern
ment, the hated Press Act of 1910. It 
was in spite of strong opposition from 
patriots like the late Pandit Madan 
Mohan Malaviya of revered memory 
and Shri B. N. Basu and some other 
nationalist members of the Governor 
General’s Council that this measure was 
passed. These two Acts, the Act of 
1908 and the Act of 1910 held the field 
for about 12 years. It was in 1921 
that a Committee was appointed by the 
Government to consider the question of 
repealing these two Acts and it was 
on the recommendations cff that Com
mittee that these two Acts were re
pealed in 1922. That was perhaps the 
first Press Laws Enquiry Committee 
appointed by the British Government, 
at a time when the Non-cooperation 
Movement was started in the coimtry. 
That Committee recommended that as 
these two measures were emergency 
measures—that is the important part 
which J want to impress on the House— 
those Acts should be repealed because 
the political situation had undergone 
great changes since 1910. From 1922 to
1930 the Press of India was again 
governed by the ordinary law of the 
land. This is a fact which appears to 
have escaped the attention of the hon. 
Mover ol Sill and he seems to have 
forgotten that in an important .period 
in the history of India—from 1922 to 
1930—there were no special laws 
governing the press of India.

Then at the time of the Civil Dis
obedience Movement in 1930, again 
the British Government issued an 
Emergency Press Ordinance. This 
Ordinance, as the name suggests, was 
an emergency measure. This emer
gency ordinance was followed |n the 
next year 1931 by an Act of the '^ouse 
which was called the Emergency 
Powers Act of 1931 on which I would 
say, the hon.' Home Minister has based 
his Bill to-day.



2355 Press (Incitement 10 SEPTEMBER 1951 to Crime) Bill 2356

Then again it is lioteworthy th^t 
under the original sub-section (3) of
section 1 of this Act, the Act was in 
force for one year only. Power was 
given' to the Government to extend it 
for another year, or from year to 
year. But the conception of the ̂  
Legislature at the time it was passed
was that a measure like that cannot 
become a permanent Statute. It is . 
essentially an emergency measure and 
must remain in vogue for a limited
period. The operation of this Act was
extended from time to time and ulti
mately sub-section (3) of section 1 was 
repealed by the Criminal Law Amend
ment Act of 1935 so as to make the 
Statute a part of the permanent law of
the country. The original section 4(1)
of the Act had only two clauses— (a) 
and (b). Clauses (c) to (i) and the 
explanations were added by the Act of - 
1932. Under the scheme of this Act, 
section 4(1) defines certain cases of
objectionable matter. Sections 3 and 7 
empowered Government to require the 
keeper of a press and the publisher of
a newspaper respectively, to deposit
securities up to a sum of Rs. 1,000 
which may be increased to Rs. 3,000 
if any previous keeper or publisher had 
been required to deposit security. It 
wts provided, however, that the secu
rity shall be refunded if no offence was 
committed within a period of three
months. Much has been made of the 
concession which the hon. Home Minis
ter has given m this BUI by removing 
the provision of demanding security at 
the time of bringing out a publication. 
This has been made to appear as a very 
big concession that has been made in 
favour of the press of India. I would 
like him to take note of this fact that 
the provision in that Act of 1931 which 
was'thereafter made permanent law, 
was that only in the first instance 
Should the Security be demanded for
three months and the limit of the. 
amount of the security was Rs. 1,000 
only in the case of a new press or new 
paper or Rs. 3,000 in the case of a press 
or paper where the keeper has been the 
keeper of some other press also. Now, 
I ask is this really a very big conces
sion? Is the hon. Minister in a posi
tion to say how many presses have 
forfeited their security during these 
three months? Though I do not have
definite figures here, I can say there 
will be very very few cases whfire the 
securities were forfeited.

Another legislation, Sir, affecting the 
press which replaced the Ordinance 
promulgated in 1931 is the Foreign 
Relations Act of 1932. In 1934 The 
Indian States Protection Act was passed
to protect the administration of States 
in India. Then came the Second World 
War, and the promulgation of the

Defence of India l̂ules which, of course, 
gave wide powers to Government for
control of the press. It was on the 
30th of September, 1946 that these
powers came to an end. During the 
trourse of 1946 and 1947 most of the 
Provincial Governments enacted Ordi
nances to deal with the situation. 
These Ordinances were in due course 
replaced by temporary emergency 
legislation which was passed by the 
Legislatures. These Acts are popularly
snown as the Public Safety Acts. The 
provisions of these emergency enact
ments, in so far as they affect the press, 
relate to the imposition of pre-censor
ship, contrdl of publication and certain
other things. The second important 
concession which the hon. Home Minis
ter has made is the removal of pre- 
'•ensorship. I agree it is a thing which 
has been conceded to the press. But 
the bon. the Home Minister seems to
think that pre-censorship has been oart 
of the press law for all time in this
country. This has never been so. I 
want to point out to him that pre- 
?ensorshiD was no part of the Act of
1931, pre-censorship was no part of
the Press Act of 1910, pre-censorship 
was no part of the Newspapers Act of
1908. It was only in 1946 and 1947 
that the Provincial Governments, in 
order to deal with the after-effects of
the war probably, introduced this ele
ment of pre-censorship in these enact
ments. Of course during th© war the 
Defence of India Rules were there. 
But that is an emergency, and we have 
cot ample emergency powers to deal 
with the situation. Is it contended 
seriously that these emergency 
rneasures which for the first time pro- 

pr^ensorship in the years
■ 946 and 1947 were going to last for
ever? And is it really any ‘concession* 
\z that pr^censorship is withdrawn to- 
'tay? Is it rlbt on the contrary, I 
would say, a. reflection on the Govern
ment that they should have waited so 
\ong to withdraw this previous restraint 
ivhich is so undemocratic and which 
mterferes with the freedom of the press?

This in short is the history of the 
repressive press laws in India. The 
thTO points which will be clear from
this history is that the press was
governed for many many years by the 
ordinary law of the land. The second

. preventive measures
of 1908 did not have- these emergency 
Dowers and all that. I have ah^ady 
dealt with these things. It was in the 
vear 1946 when for the fii^t time our 
honoured leaders took the reins of
office that my hon. friend’s predeces
sor the late Sardar Vallabhbhai Patel 
of blessed memory, was invited by the
Standmg Committee of the All India
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Editors’ Conference to a meeting held 
in Delhi—it was probably in the month 
of May, 1946, I do not exactly remem
ber the date—and at that time, as 
soon as the Defence of India Rules had 
ceased to operate, the press of India 
renewed its demand for the removal of 
all those objectionable features of the 
press law. The hon. Sardar 
Vallabhbhai Patel was very kind to 
agree to the appointment of a Press 
Laws Committee. This Press Laws 
Committee has already produced its 
report and I would not like to take the 
time of the House by reading from the 
report the terms of reference of this 
Committee. I only wanted to give the 
House an idea of the appreciation of 
the situation, that although there was 
an emergent situation, the press of 
India did never reconcile itself to the 
existence of pre-censorship or to the 
demand for security and other things. 
As soon as the Defence of India Act 
ceased to extst, they renewed their 
demand and approached the Govern
ment for this purpose. This Pness 
Laws Inquiry Committee submitted its 
report in May, 1948, and made the 
following recommendations. I will 
read only briefly but that is the main 
thing and that is exactly the subject 
which we are dealing with.

They proposed certain amendments 
as suggested in section 3, section 5(2). 
section 5(3*). section 5(4) and section II 
(paragraph 61), of the Press and Regis
tration of Books Act. .

The Indian States (Protection Against 
Disaffection) Act, 1922 and the Indian 
States (Protection) Act, 1934 should be 
repealed (paragraph 63).

The Indian Press (Emergency 
Powers) Act. 1931, should be repealed 
but the following provisions of this 
Abt, should be incorporated in the 
ordinary law of the country: '

(a) clauses (a) to (i) of section 4(i) 
which define offences should be 'in
corporated in the Cidfen Penal Code or 
other law.

(b) Sections 15, 16, 17, 18 and 32 
should be incorporated in the Press 
and Registration of Books Act.

(c) Section 19 should be incorporated 
in the" Criminal Procedure Code.

(d) Seclfon 2(f shpuld be incorporat
ed in the Sea Customs Act.

(e) Sections 21 and 22 should be in
corporated in the Indian Post Offices 
Act.

(f) Separate provision should be 
made to vest courts of justice with 
power to or?ler the r*̂ )sing down of a

press for a specified period in case of 
repeated violation of the law by the 
press. (Paragraphs 65, 66 and 68)..

The Foreign Relations Act, 1932 
Should be repealed and more compre
hensive legislation should be under
taken to make provision on a recipro
cal basis for protection of Heads of 
Foreign States. Foreign Governments 
and their diplomatic representatives in 
India from defamatory attacks, etc.

Section 124 A of the Indian Penal 
Code should be amended to give 
effect to the judgement of the 
Federal Court in the case of N. D. 
Mazunldar.
An explanation should be added to 

section 153 A of I.P.C. to the effect 
that it does not amount to an offence 
under that .«?ection to advocate a change 
in the social or economic order provid
ed such advocacy does not involve 
violence. (Paragraphs 70 and 71).

Section 144 of the Criminal Proce
dure Code should not be applied to the 
press; and separate provision should, 
if necessary, be made by law for deal
ing with press in urgent cases of 
prehended danger. (Paragraph 74). '

Others are not so important.
Now the recommendation of this 

Committee have beeh before the Gov
ernment since May, 1948. The House 
will remember when I asked a ques
tion in the course of the debate on the 
amendment of the Constitution Bill, 
as to what has happened to the re
commendations made by this Com
mittee, 1 am sorry to say, the answer 
from the Prime Minister was that he 
had not seen the recommendations of 
the Press Laws Inquiry Committee and 
three years after this important Com
mittee which was appointed at the 
request of the press and which was 
given priority had submitted a report 
in May, 1948 and after three years 
when a question was put the reply 
was that my attention has not been 
drawn towards these recommendations. 
The Home Minister at that time......

Shri B. Das: It was the Home Minis
ter’s job and not the Prime Minister’s.

Shri Deshbandhn Gupta: I have a 
different opinion of the administration 
than my friend has. If the Home 
Minister holds out promises here that 
the repressive laws were going to be 
repealed i^d the Prime Minister after 
thrro years and on a special Commit
tee’s report pleads that he is unaware 
of the recommendations of that Com
mittee, I think it is something of which 
note has to be taken.
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Shri Kaja^opalachari: Did the Prime 
Minister make a promise before the 
1948 report? I think there is some 
confusion. The report that was refer
red to by the hon. Member was 
examined and reported on and pro
posals were made and the thing was 
there but the Prime Minister’s port- 
lolio did not deal with it

I P.M.

Shri Deshbandhu Gupta: I never said 
that the Prime Minister made any pro
mise before 1948. I am only referring 
to the concern or the consideration 
which the Government of India have 
shown to the darr.ands made by the 
press of _ India with regard to the 
amendment of the Press law, and I 
think my hon. friend the Home Minis
ter for whom I have the greatest re
gard, will concede the point that for 
three years, the report of the Press
Laws Enquiry Committee should re
main without receiving attention from
the Government is really not very 
creditable to the Government, to say
the least. The hon. Home Minister at 
that time was pleased to say,—I am 
not using the actual words; I have got 
his full speech and I can quote if 
necessary—that since the Constitution 
gives full freedom to the press and 
guarantees freedom of expression, most 
of the recommendations of this Press 
T.avvS Enquiry Committee had become 
unnecessary. Very right, Sir. But,
what followed in the wake? The 
amendment to the Constitution Bill 
came here. Thereafter, what we find 
is the new Bill which is under con
sideration at the moment. All these 
laws were not part of the substantive 
Press law and they were repugnant to
the provisions of the Constitution as 
was implied by the reply given by the 
hon. Home Minister then. It means 
they have been revived as a result of
the amendment of the Constitution and 
that is the reason why Government 
today is seeking to repeal them or
amend them. If that is so. we have 
to see what exactly this Bill is.

Before I deal with the Bill clause 
by clause. I may be permitted to say 
very respectfully that the hon. Home 
Minister wHile moving the motion has 
only presented one side of the picture. 
An astute and eminent lawyer that he 
has been, he has ignored the other 
side. He has tried to create an impres
sion in the House that the important 
recommendations of the Press Laws 
Enquiry Committee have been accept
ed and that the Government has very
tfenero\isly made fundamental changes 
iii the Press law, and granted a very 
big concession tb the newspapers 
through this Bill.
302 PSD

Shri Rajasropalachari: All these ad- 
jecti^s are not mine.

Shri Deshbandhu Gupta: I am using 
the word ‘fundamental’ which has been 
used by the hoft. Home Minister.

S&ri Rajagopi^chari: Generous and 
very big concession, I did not say.

Shri Deshbandhu Gupta: If the hon. 
Minister says that any concessions 
have been made......

Shri Rajagopalachari: If I make a 
concession, I will never call it generous.

Shri Sondhi: May be so humble?
Shri Deshbandhu Gupva: On this

ba.sis. he even expressed the hope that 
this Bill will have an easy passage 
through this House. He has laid great 
stress on the removal of pre-censor
ship and repeal of the provisions to 
demand security in the first instance 
before- the publication of a paper 
starts, the replacement of the execu
tive by the judiciary for demanding 
or for forfeiting security and fourthly, 
but not the least, the provision for trial 
by a jury consisting of experienced
journalists. These are the four big 
point<; which the hon. Home Minister 
tried to make in* his speech. I have 
dealt with only one aspect of the 
question. So far as pre-censorship is 
concerned, I only want to point out 
that my own reading o f the Constitu- 
tioil—T am not a lawyer; but I have
met lawyers and discussed this point 
with them—and along with the Consti
tution, the judgment of the Supreme 
Court in the cases of Cross Roads and 
Organiser, is that pre-censorship is 
repugnant to the Constitution and it 
has not been revived as a result of the 
amendment of the Constitution. I 
would like, in this connection, to 
refer to the words used by the Judges 
of the Supreme Court, i.e. in the two
well-kno\yn cases, Ramesh Thapar Vs.
The State ol Mariras and Brij Bhushan 
Vs. The State of Delhi, cases popularly 
known as “Cross Roads” case and 
“Organiser” case. The hon. Judges, 
agreeing with a long line of eminent 
jurists and judicial authorities of the 
democracies of the world, decided that:

“The imposition of pre-censorship 
on a journal is a restriction on the 
liberty of the press which is an 
essential part of the right to free
dom of speech and expression dec
lared by article 19 (1) (a).”
Arid the hon. Judges approvingly 

quoted Blackstone:
“The liberty of the press con

sists in laying no previous res
traints upon publications and not 
in freedom from censure for crimi
nal matter when published. Every
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free man has an undoubted r i^ t
to lay what stentiments he pleases 
before the public; to forbid it, is 
to destroy the freedom of press.”
These fire the actual words used* by 

the Judges in their judgment given by
the Supreme Court. And the legal 
opinion that I have been able to con
sult is......

Shri Bfaarati (Madras); Now that we 
have agreed to do away with pre
censorship, is not most of this of only 
academical interest?

Shri Deshbandhu Gupta: No, no.
My hon. friend asks whether this is 
not only of academic interest now. I 
say no, because you may remove pre
censorship to-day, but impose it to
morrow in the absence of a guarantee 
in the Constitution. My stand is that 
the Constitution guarantees it and 
there is no question of any concession 
having been made to the press in this 
respect. I do make a distinction—
which probably my hon. friend there
does not—between a legislative guaran
tee and a constitutional guarantee.

Well this finding o€ the Supreme 
Court has not been affected by the
amendment of article 19(1) (a) of the 
Constitution. I have consulted legal 
opinion and the House will agree also 
that removal of pre-censorship is really 
not a big concession. It is perhaps 
intended more to bring the law into 
line with the Constitution than any
thing else and......

Shri Rajagopalacharl: That is why 
I said I did not use the words, “very
big concession” . I pointed this out at 
once. It is not a private property and 
how can I make a big concession? I 
am conceding the rights of the State. 
How can I concede anything very big?

Shri Deshbandhu Gupta; I am very
glad this interjection has helped me to 
understand that the hon. Minister also
believes that pre-censorship is re
pugnant to the Constitution even as 
amended.

Shri B. K. P. Sinha: Will the hon. 
Member refer to the lines in the judg
ment which leads him to the conclusion 
that pre-censorship is repugnant to the 
Constitution? The judgment only says
that it is a restriction on the press. It 
does not say that it is repugnant to the 
Constitution, '

Shri Deshbandhu Gupta: Let my hon. 
friend read the judgment and he will, 
I am sure, agree with what I have said. 
As I have already stated, I am not a 
lawyer myself. But from the people

who conducted these cases and from a 
reading of the judgment—there may 
of course be room for difference of
opinion in such matters—I understand
that pre-censorship is stiU held repug
nant to the Constitution, although the 
Constitution has been amended.

The second point made out by the 
hon. Mover is the liberalisation of the
provision to demand security from a 
newspaper when it starts publication.
I have already dealt with this point 
and shown that there was a limit both 
in resi>ect of the period and in respect 
of the amount in respect of this 
security.

The third point is that much stress 
has been laid on the replacement of
the executive by the judicial authority. 
It has been made to appear that so far 
as the demand of security is concern
ed it has always been left to the execu
tive to do so. In this respect also I 
would respectfully draw the attention 
of my hon. friend to the provisions of
the Incitement to Offences Act of 1908. 
The same procedure existed then but 
only at that time it used to be a 
magistrate and today under this Bill it 
is going to be a sessions judge.

An Hon. Member: A very great
difference.

Shri Rajagopalachari: Shall I put
down magistrate in the present Bill?

Shri Deshbandhu Gupta: I am very 
sorry the point is being missed. I 
would point out that a magistrate is 
part of the judiciary and not of the 
executive alone.

An Hon. Member: Not now. (Inter
ruptions).

Shri Sidhva (Madhya Pradesh): In
some places it is so and in some others 
not.

Shri Deshbandhu Gupta: Today if a 
magistrate demands a security there is 
an appeal against that. The magis
trate has to be satisfied and it is ex
pressly provided for in the Act itself. 
The hon. Minister has provided an en
quiry and in the Act of 1908 also
similar provisions existed, namely that 
the magistrate has to go into the ques
tion judicially. That is the point. It 
is said now that it will be the sessions 
judge and not the executive who wiU 
deal with this matter. I want to tell 
the Minister and the House that this is 
not a new provision, though I do not 
undervalue the importance of it, be
cause we have to be thankful even for 
small mercies. We do not want any 
securities at all and from that point of
view it is a small mercy......

Shri Rajagopalachari: The hon.
Member is making such a lucid speech
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that I do not want it to be spoilt. It 
is not a small mercy but a very great 
thing. (Interruption).

Shri Deshbandhn Gupta: Unfortu
nately my hon. and esteemed friend 
thinks that it is a very big concession.

Shri Rajagopalachari: No concession. 
Big thing, not concession.

Shri Deshbandhu Gupta: So our ap
proach to the question is almost dia
metrically opposed. What he thinks to 
be a big thing we think really to be a 
very small mercy.

Shri Rajagopalachari: There is very
little time for the House to adjourn 
for the day but let me point out that 
it is a very big change but no conces
sion. *Does the hon. Member mean to 
say that it is uot a big change? If so,

I would be constrained to say that he 
has not understood the subject matter.

Shri l>eshbattdhu GupSa: I have al
ready thanked the hon. Minister for
having introduced the change but the 
point is whether that change is worth 
the ̂ portance attached to it. It is an 
improvement but what does it matter?

Sbri Goenka: For presidency towns 
the Chief Presidency Magistrate is now 
considered as the sessions judge under 
the provisions of the Bill. Up to now
that has been the case also with regard 
to presidency towns.

Shri Rajagopalachari: But with a jury
now.
. The House then adjourned till Half 

Past Eight of the Clock on Tuesday,
the 11th September, 1951.
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